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INTRODUCTION

1, the Chairman, Estimates Committee, having been autho­
rised by the Committee to submit the Report on their behaLT, 
present this Twenty-fifth Report on the Ministry of Defence 
on the subjea ‘Mihtary Engineer Services’ .

2. The Committee wish to express their thanks to the 
Secretary and other offico-s of the Ministry of Defence and 
Army Headquarters (E-in-C’s Branch) for placing before them 
the material and ii^ormation that they wanted in cormeaion 
with their examination of the Estimates. They also wish to 
express their thanks to the representatives of the Builder’s 
Association of India, Central Builders’ Association, M/s Uttam 
Singh Dugal & Co. (Private) Ltd., and M.E.S. Gvilian Officers’ 
Association and to Shn G. D. Bhagyam (Retired Chief Surveyor 
o f Works ) for giving their evidence and making valuable 
suggestions to the Committee.

New Delhi; BALVANTRAY G. MEHTA,
The lyrd April, 1958. Chairman,

Estimates Committee.
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O R l. ANISA'nON AND ADMIN IS I'RATION
(a) Historical Background*

'I'lie Engiueei Scrvict-s in this country, botli civil and military, 
ix'g.in as a military servicc. In tlic eighteenth and nineteenth centu 
i k's, when the East India Company was extending and con­
solidating its rule over the country. the engineering re­
quirements of the army were more predominant 
than those of other departments. As conditions became 
more stable, a Public Works Department was created under 
the control of a "Miliiary Board", manned by tlie Indian Corps of 
Engineers, which was entirely military in character. .\s civil works 
"radually assiinictl greater importance, Civil Engineers came to be 
employed in increasing nunil>crs and Provincial Ciovcrnments began 
to be dissaiisiicd with the military control over works executed on 
iheir l^haU. In 1851, tiie Public Works Department was brought 
undei Ĉ ivil control, bin was in chargc of execution of both Military 
and Cavil uorks. After 18G0, the Public W’orks Department expanded 
greatly and large numbers of Civil Engineers were engaged. In course 
of time the .Military Department found that they suffered from the 
loss of control over military works. In 1871. the control of large 
utilitary works as well as all military works in the Cantorunent areas 
in lk‘n<;al were plaied in ciiarge of a Military Works liiam h of the 
Publi< W'orks Department luuler an Inspector General of Military 
Woiks. But it w:ts not until 1881 that the control of the Military 
Works Branch ol the Department became vested in the Military 
Department aiul it was not till 1881) that this Department took over 
all military works. In 1899 the Military Works Department became 
entiu'ly niilttary in character. The department was then designated 
the .Military Works Services and its head the Dircvtor General of 
Military Works. .Mter the hrst W'orld War. a stheme was lirought into 
force on the recommendations of the ‘Army-in-India Committee*. 
I9I9-2U whereby the Director Cieneral of Military W’orks became a 
Diieitor ot Works subordinate to the Q.M.('». and there was a separate 
Inspector of SappeiN and Miners and Pioneers under the C l̂uef of 
the (ieneral Stall. The .system was later abandoned sime the Royal 
engineers did not like their new designatiim as works oilicers and 
regarded the [M)sition assigned to the engineering ServUes as one ol 
inferiority. It was also concendc'd that this system entailed ai>sen(e 
of solidarity and tmifted « ontiol, whit h were liable impair seriously 
the efliciency of the engineering urganisiititm. Fionr December. 1923, 
the Military Kntiineer Services were, therefoie. «»rganised under an 
Engineer-in-C.hiel who wa.s borne on the establishment of the Army

•Army in India and its evolution -  An official con.pilati'>n of ‘.lie Govern­
ment of India, 1924.
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Headquarters and was directly responsible to the Commander-in- 
Chief. This system of engineering organisation and administration 
continues upto the present day.

(b) Organisation

2. The Engineer Organisation consists of two parts: (a) Head 
quarters Organisation (Engineer-in-Chief-’s Branch at Army Head­
quarters) , (b) Organisation on the ground (Chief Engineers down 
to Garrison Engineers).

3. T he Headquarters Organisation is again split up into two por­
tions—'O’ and M.E.S. The ‘G’ staff which deals with the Engineer 
troops, is sanctioned by tiie Army Standing Esublishments Committee 
and is in accordance witli the standards applied to other branches of 
A.H.Q. It is related to the size of the army and not to the works 
load.

4. The M.E.S. at the Headquarters are controlled by the Engineer- 
in-Chief who is the head of the Corps of Engineers also. It is divided 
into three Commands (Southern, Eastern and Western) and is con­
trolled by Chief Engineers (usually of the rank of a Brigadier) at 
each Command who are also advisers to the G.O.C.-in-Chief of the 
Command on all Engineer matters. Each Chief Engineer has a ccrtain 
number of Commanders Works Engineers (C.W.E.) in charge of 
Areas and each C.W.E. a certain number of Garrison Engineers (G.E.) 
in charge of Divisions, wfio in turn have Assistant Garrison Engineers 
or Superintendents Grade I in charge of Sub-Divisions. In addition 
to tlie three Chief Engineers, there is one Chief Works Officer in 
charge of the Naval Dockyard Expansion Scheme, Bombay and Naval 
projects in Bombay Area, with the necessary subordinate formations. 
Further, there are certain Commanders Works Engineers and Garrison 
Engineers allotted exclusively for Air Force Works The Director 
General of Ordnance Factories has alto got an Engineer Officer at 
his Headquaners to advise him on engineer matters.

5. T he duties and responsibilities of the Engineer-in>Chief, the 
Chief Engineer, the Commander Works Engineers and the Garrison 
Engineer are given at Appendix 1.

(c) Functions
6. T he Engineer Arm of the Armed Forces has a two-fold o rp - 

nisation: (i) Engineer troops (i.e- Corps of Engineers) and (ii) 
Military Engineer Services.

7. T he Engineer Troops are an integral part of any force operat­
ing in the field. They provide engineer support to the Defence Ser­
vices. T heir object is “to apply engineering skill and resources to 
the furtherance of the Commander’s Plan”. They are a specialised 
arm and are employed independently or in support of other arms 
to accomplish such tasks as require engineering skill. During war



they operate in the forward areas, lines of communication and base 
areas. Their tasks include laying and demolition of mines, build­
ing of temporary roads and bridges, water and electric supply, rail­
ways and inland water transport, repair workshops, etc. Units of the 
Engineer Corps carry out, in the operational and lines of communi­
cation areas works serv'ices sucli as permanent field defences and forti­
fications, electrical and water supply, construction and maintenance 
of roads, bridges and airfields, camps, hospitals, etc.

8. In peace areas, such tasks are carried out by the Military Engi­
neer Services. All the works for the Army, Navy and Air Force 
including construction and maintenance of buildings, roads, airfields, 
harbours, furniture, electric and water supply installations, sewage 
disposal works and refrigeration are looked after by the M.E.S. They 
are also responsible for all new construction works required for the 
Ordnance Factories. They carry out the works mostly through the 
agency of civilian contractors and at limes depanmentally by civilian 
tradesmen. Details of their functions are given at Appendix II.

(d) M.E.S. Review Committee

9. In September, 1955, the Government of India set up a Com­
mittee for reviewing the work of the M.E.S. Organisation. The 
terms of reference of the Committee were;

(i) To examine the prcKedure for the execution of works, the
system of selection of contractors, tlie scope for carrying 
out departmental \\orks, the procedure for obtaining 
materials, the adetjuacy of cliecks exercised on prices and 
standard of work and generally to review the entire 
works procedure with a view to discovering any defects 
which may be responsible for waste, inefficiency and 
delay in the execution of works and to suggest remedies.

(ii) To examine whether administrative, financial and techni­
cal fKJwers are adequately delegated at all levels to 
ensure speed and efficiency.

(iii) I 'o  examine whether any avoidable delay occurs in
obtaining sanctions for works and whether the procedure 
for obtaining sanctions can be simplified.

(iv) T o  make an estimate of tiie capacity of the existing staff
to undertake works and make suggestions as to how 
the capacity may be increased.

(v) T o examine the organisation and the system of recruit­
ment in the M.E.S. with reference to its requirements 
and available manpower.

10. The M.E.S. Review Committee submitted its report to Gov­
ernment in February, 1957. T hat report is still under consideration



ihe (iovernmem. The Committee learn that out of 101 rccom 
'nendations of the Committee, 75 liave been finalised and the remain 
•nB 26 are under various stages of consideratitm. The Committee 
have called for a statement shoiving the action taken hy Government 
on Ihe recommendations of the M.E.S. Review Committee.

11. They would in this connectiun stress the need to come to 
early conclusions on the recommendations of Committees set up 
to examine specific matters. While the importance of giving careful 
diought to the recommendations of far-reaching consequences made 
by such Committees cannot be minimised, the Committee recom­
mend that a time limit should he set for corning to definite conclu­
sions on matters over ivhich a Committee have deliberated and put 
in much time and labour. Further, they would suggest that in order 
to expedite decisions on important issues the system of discussions 
betiveen the concerned authorities should be adopted to an increas­
ing extent.

12. In this connection ilie (A)inmittec would like to mention 
that though the M.E.S. Review Committee was originally asked to 
submit its recomendations witliiii six months i.e. by the middle of 
March, 1956, actually they presented their Report to Government on 
the 4th February, 1957. The delay was attributed, inter alia, to 
the preoccupation of the membeis of the Review Committee who 
were all officials (excepting the ('.hairman, who was a Deputy Minis­
ter) with their normal duties in addition to their work on that 
Committee. Since a thorougli exanunation of such an active Orga­
nisation like the M.E..S. which has not been exaniined by any Com­
mittee before, would require quite a great deal of attention on the 
part of at least some of the members, thr Committee xvould suggest 
that while selecting the personnel for such committees it should he 
ensured that at least some of them are not over-burdened with other 
resf/onsibilities. so that they will be able to finalise their ivork with­
in a reasonable time.
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BUDGET AND ACCOUNTS

(a) Over-Budgeting

IS. A statement showing the original budget provision and actual 
expenditure by the M.E.S. during the last five years (1952-53 to 1956- 
57) in respect of Army, Navy, Air Force and Factories under the 
various Heads, is given at Appendix III. It will be noticed that the 
expenditure has been considerably less than the Budget provision 
tmder all the Heads during these years. Particularly in repsect of 
Capital Projects it is observed that the estimates exceeded the actual 
expenditure during these years by 48%, 47%. !i3%. S5% and 21% 
respectively.

14- The Committee view u'ith concern such recurrinp over- 
hudfi’etinf^ ivhich i.s contrary to sonurl finance. It not only leads to 
the raising of additional resources which are scarce, and thereby 
strains the economy but also prevents their use for urgent progress 
of developmental activities. In the case of Works Ser\’ices estimates, 
such liberal provisioning may also lead to uneconomic use of resources 
of labour and material, (')ver-estimating also leads to extravagance 
in staff establishments, since they are .sanctioned on the basis of budget 
provisions.

15. It was explained that the lap.ses or surrenders were mainly 
caused by— (ii dehiys due to (hanges in plans and designs on account 
of users’ requirements, (iit delays in receipt of stores, (iii) delays 
on the part of coiuractors in executing the work in time fiv) delays 
in payment of final bills, (v) over-estimating in the cost of certain 
projects, (vi) inclusion of projects administratively approved late 
in the previous financial year and (vii) delay in acquisition of land. 
The Committee were told that measures were being taken to meet 
these factors by tightening up measures regarding pavment of bills, 
expediting issue of Administrative Approval, planning in advance 
and over a period of time and initiating action for acquisition of 
land before tie  issue of aclniinistiative .ipproval. The position was 
stated to be improving.

16. The Comtniflee feel lhai the reti'^ons î ii<en h\ the Ministry for 
the lapse or surrenrier of funds ate avoidable and clearly show a 
lack of proper jilnnninf’ and an inadequate appreciation of the 
various preliminayies to the execution of works on the part cf con- 
rernea authorities. It appears that the Services in their anxiety to 
KCt works done, ask tor funds for projects which have not been ade-



quately planned or which cannot be completed due to various reasons. 
In this connection, the Committee learn that about a score of projects 
which were included in the budget estimates during the last five 
years were not taken up subsequently due to various reasons. In 
1965-56, five projects costing over Rs. 8 lakhs were included in the 
Budget estimates and were also commenced but were abandoned 
subsequently due to change of policy. The Committee have no doubt 
that with sufficient care and foresight, the infructuous expenditure and 
labour on these projects could have been avoided. They would refer 
in this connection to para 12 of their N inth Report {First Lok Sabha) 
in which they have stressed the necessity of proper planning of all 
aspects of a scheme before its inclusion in the Budget estimates so as 
to avoid lapse of funds.

(b) Rush of Expenditure
17. From the statement (Appendix IV ), showing the progress of 

monthly expenditure incurred on Works and Maintenance etc., by 
the M.E.S. during the last five years, it is noticed that the expenditure 
incurred in the last three months of a year forms a large proportion 
of the total yearly expenditure. The representatives of the Minis­
try of Defence and the Engineer-in-Chief attributed part of this rush 
to the existing financial year which commenced from 1st April. It 
was said that works were held up during the monsoon period and 
could be started only from October or November. On the other 
hand the Joint Financial Adviser felt that the commencement of the 
financial year had little to do with the rush of expenditure. Accord­
ing to him the real reason was in the attempt to p>ass all the bills 
towards the close of the year, especially in March, to avoid lapse of 
funds.

18. The Committee also notice that it is not only in the case of 
construction works, but even under other heads there is a rush of 
expenditure towards the close of the financial year. Under the subh 
head ‘Maintenance of buildings, roads, furniture etc.* the expendi­
ture during the last 3 months of the year is 50 per cent, of the total 
expenditure of the entire year. Also, the expenditure during March 
only is about 30 per cent, of the total annual expenditure. It is also 
seen that under this head the monthly expenditure generally shows a 
steady rising trend in the last 9 months of the year with a sudden 
spurt in the last 3 months. The figures do not indicate that a high 
tempo of work which is otherwise kept up drops during the monsoon 
period and is revived again in full when the monsoon is over. This, 
therefore, leads one to believe that apart from other reasom likei 
interruptions by monsoon there is a tendency to relax the pace of 
activity during the first 8 or 9 months of the year and to accelerate 
it ori/y during the last 3 months.

19. This is also evident from the fact that even under such sub­
heads as ‘Maintenance and Operation of Installations’, ‘Tools, 
plant and machinery’ and ‘Miscellaneous expenses’, the expenditure



incurred in the last 3 months is a very high proportion of the total 
expenditure of the year, as may be seen from the following state­
ment:

(Figures in lakhs of Rupees).

Head of Account

Expendi­
ture 

during 
the last 
three 

months

Total
Expendi­

ture

Percen­
tage 

of Col. 2 
to Col. 3

Maintenance and Opera­
tion of Installations . 1952-53 79-20 186-47 43%

1953-54 76-68 200-71
1954-55 84-88 201-60 42®/*
1955-56 9 4 11 215*55 44%
1956-57 82-63 199-82 41%

Tools, Plant and Machine­
ry (Met) 1952-53 54-09 83-69 65%

1953-54 42-18 84-43 5°%
1954-55 43-59 94-56 46%
1955-56 21-21 57-30 37%
1956-57 35-26 67-76 52%

Miscellaneous Expenses . 1952-53 »4-55 21-25 69%
1953-54 13 63 21-34 64%
1954-55 8-02 17-29 46%
1955-56 9-12 17-42
1956-57 11-99 20-26 59%

20. The Committee are concerned at this persistent rush of 
expenditure during the last months of every year as it is bound to 
create the impression that public money is being expended hastily 
and in an ill-considered manner. Although the Committee were told 
by the Controller General of Defence Accounts that no checks {audit 
and technical) were overlooked during the rush period, they 
fail to understand how the normal complement of staff sanctioned for 
this purpose could effectively apply all the requisite checks over about 
1 /3rd of the total yearly expenditure in one month only unless either 
the scrutiny exercised is perfunctory or the staff strength ts liberal and 
is under-worked during the other months of the year.

In this connection the Committee were also informed that in the 
case of major works there was a provision in the contracts for making 
‘on account payments' to the contractors on the basis of quantity 
of stores brought to the site and on the valuation of the works com­
pleted. Further there was a working rule about the extent to which



the £ngineer-in-Chief could commit Government during 
the first quarter of a year in respect of works in pro­
gress. It was also stated that the budget provi­
sion for minor works and maintenance works did not 
vary substaiuially from year to year. In viexv of this, the Committer 
feel lha! the rush of exj)endil\ire fUitinfj; the last quarter of the year 
is not inevitable. They do no> apf)rove of the present practice of pro­
ceeding in a leisurely fashion in the first nine months of the year and 
then making frantic attempts to .see that the hills of contractors are 
jiasse l hv the end of March.

The Committee have no dnuht that the position could improve 
considerably if attempts were mode at all lex'eh to avoid rush of ex- 
tienditure towards the clo'ic of the year by ar>-anging for a large 
amount of hill fiayments from the beginning of the year. To facili­
tate the sfneading of exfjenditure evenly throughoiit the year, they 
ii’ould suggest that the (juartcrly allotments of expenditure proposed 
for the year should be l>lanued by the G.Es. immediately on receipt 
of the yearly allotments. Thi'< may be done in roiisullalioti with their 

The ftrogres^ of arfunl exl)enditure against the planned 
expenditure .should be closely watched from month to month by 
means of a chart with a view to detect the divergence. A periodical 
rei’iew of the progtesi of actual expendituir agaivst proposed expen­
diture should also be made by the C.F.'i who should arrange meetings, 
if necessary, with their Cs. W.E. and G.Es. for removing any, bottle­
necks in the progress of planned expenditure.

(c) Outstanding Rent Recoveries
21. The Committee were informed that a sum of Rs. S16.29 

lakhs n-as outstanding on the 1st .-\pril, 1957 on account of rent 
recover^' for more than a vear. Of this, a sum of about Rs. 116 lakhs 
is outstanding for over 4 vears. .̂ 9 lakhs between three to four years, 
6? lakhs lietween two to three vears and 99 lakhs between one to two 
venrs. I  lu= details of ilusc ontstanHinjis ,ire given below:—

'I.T I tkhs of ru;- .*S‘ 

Amount KUfrt.nndnp for p< rind

Rent due from Pctween Between Between Over
I to 2 2 to 3 3 to 4 4 years Tm il
years years years

Central and State Govern­
ments . 9 f «9 s8-92 35-63 10553 291-97

Unit contractors, Clubs, 
ftc. 3 -4R I 51 2-71 6-90 14-60

Other private persons. 3 35 2 02 0-56 3-79 9-72

T o ta l 9«-72 62-45 38 90 116-22 316-29



22. It m il be seen that while an amount of Rs. 292 lakhs a]q;no- 
ximately is due from Central and State Governments, a sum of over 
Rs. 24 lakhs is also recoverable from the Unit contractors, clubs and 
other private parties etc. It was stated that most of the recoveries were 
d'lc from the Rehabilitation Ministry and the Rehabilitation depart­
ments of the State Governments and that the delay in recovery was due 
to the non-observance of ceruin formalities at the time of the taking 
over of these buildings by them due to the then prevailing unsettled 
conditions as well as non-settlement of terms and conditions. Further, 
there %vas the question of accommodation occupied by unsponsored 
refugees for which the responsibility of the respective Governments 
(Central and State) has not been fixed so far. It was, however, 
stated that efforts were being made to improve the {x>sition and that 
a special ofRcer had been appointed by the Ministry of Rehabilitation 
to help arrive at an agreed settlement about the outsundings against 
that Ministry and that dues from other Central Government Depart­
ments were being written down by relaxing the rules. In regard to 
<inspt)nsored refugees, the matter Avas stated to require high level 
decision.

2.H. The Committee are not happy oi'er the delay in the matter 
since they feel that with the passage of time and further accumulation 
of dues, settlement would become more difficult. Also since these 
issues u'ill have to be settled some time, there is no reason why it 
should not be done early. They would, therefore, suggest that the 
various issues involved should he settled with the parties concerned 
without any further delay, by arranging discussion at the highest 
level.

24. In r ^ r d  to the outsundings against third parties viz, Units, 
Messes. Unit Contractors, etc., the Committee were informed that 
the Q.M.G. had been asked to take necessary action to improve the 
position. The Committee fail to understand how such heavy out­
standings were allowed to accumulate against third parties which 
could have the use of public buildings only after necessary permis->, 
.tion and under agreed conditions. They have no doubt that this 
has mainly been due to laxity in enforcing the conditions and recove­
ry of rents as and when it fell due. The Committee cannot over- 
emphasise the imf>ortance of prompt realisation of public dues. They 
recommend that effectiiv measures should be instituted to recover 
the outstanding and that the officers concerned should be made to 
realise their responsibility in this matter.

9
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ESTABLISHMENT

(a) Establishment
25. The establishment of the M.E.S., is generally based on the 

anticipated engineering load and generally on previous years’ figures 
making due allowances for known variations. Officer establishments 
are reviewed annually in consultation with the Ministries of Finance 
and Defence and Government sanction obtained for incremental 
requirements over and above the basic establishments sanctioned in 
1948. Subordinate staff are sanctioned by M.E.S., Officers under 
their powers in terms of M.E.S. Regulations. The establishment con­
sists of Officers, Military and Civilian and Suff which is mostly civi­
lian. The number of military piersonnel posted to the M.E.S, is 
flexible depending op the availability.

26. The strength of the civilian staff of the M.E.S.^ on the 1st 
July, 1957 was as follows:

Officers 636
Class III personnel 9,407
Class IV personnel 4,607
Industrial personnel 21,583

T o t a l  36,233
27. The expenditure on pay and allowances of Military and Civi­

lian personnel in the M.E.S. is given below:
%

(Figures in lakhs of Rs.)

1952-53 1953-54 1954-55 1955-56 1956-57 ^
■ (March Supply)

Military
Officers . . . 6-13 7 *i6 11*14 I4'37 I4*57
Other Ranks , i ‘8i 6*05

(including adjust­
ment for previous 
years).

T o ta l (Military) 6-13 7 ’i 6 11-95 i6 *i8 20*62

10
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Civilians
Officers
Others

1952-53 1953-54 1954-55 1955-56 1956-57
(March Supply)

41-76
177-45

43*52
187-96

46-14
193*92

48-05
200-28

T otal (Civilians) 219-21 231-48 240-06 248-33

51*53
212-16

263-69

The figures of expenditure on staff in the M.E.S., to the total 
workload during the five years from 1951-52 to 1955-56 are given 
below:

(Incrores of Rupees)

•Expendi-
Year Work ■ ture on Percen­

load Establish­ tage
ment

1951-52 18-57 2 10-76%
1952-53 19-57 2-1 10-73%
1953-54 f9-40 2-25 11*59%
>954-55 19-94 2-41 12-09%
1955-56 19-49 2-54 I3-03?/o

•N ote: Excludes estimated expenditure on portions of the estab­
lishment not engaged in execution of works.

28. It is seen that the percentage of establishment charges to the 
work load of the M.E.S., has been steadily increasing during these 
years. As may be seen from the followinfr data about the establish­
ment charges of the C.P.W.D., and the Railways the percentage in  
the M.E.S., is very high.

C.P.W.D.
(Figures in crores of Rupees).

Year
Expenditure on Works

Construe- Mainten- Total 
tion ance

Expendi- 
• ture on 

Establish­
ment

‘954-55
1955-56
1 5̂6-57

>3-63
16-08
19-50

4-82
5-19
5-50

18-45 
21-27 
25-00

1-67
1-92
2-38

Percen­
tage of 
Establish­

ment 
Charges

8-96%
9-01% 
9*50%



Railways (Civil Engineering Department)

12

Total Total Percen-
Year Work establish- tage of

load ment establish-
charges ment 

charges.

1953-54 .....................................  45-41 S'M 7%
1954-5 5 ...........................56*48 3*28 6%
1955-5 6 ...........................  79-99 4*08 5%

The Committee also learn that the percentage of establishment 
expenditure to works expenditure is much less in the P.W.Ds. of 
some State Governments, figures being—U.P. about 6 per cent., Pun­
jab about 7 per cent.. West Bengal about 9 jier cent.

29. In addition to the usual establishment charges, expenses are
also incurred on account of workcharged establishment upto a maxi­
mum of 2% ol the cost of the capital works and those are charged 
to the cost of the works and not to the cost of the establishment 
under certain rules prescribed therefor. The Committee would point 
out that the cost of work<harged establishment is also in fact an 
establishment ex >enditure and if (he same is also taken into account, 
the total establis iment charges will be still higher. They feel that iv
order to bely an apfiraisal of the exact extent of establishment
charges in relation to the workload, indications should be given in 
the Apfnopriation Account.\ about the actual incidence of the 
charges incurred for workcharged establishment also.

30. The Committee were intormed tliat the percentage of estab­
lishment charges in the .M. t .  S. was high because the esublishments 
were usually sanctioned on the basis of anticipated workload, which 
did not generally materialise and there were large surrenders. For 
instance, in 1955-56, there was a surr«nder of Rs. 2-6 crores. Another 
reason was that tmder para 129 of the M. E. S. Regulations, non­
gazetted staff of C. £s., Cs. W. £., G. £s. and S. D. Os. could be
sanctioned f>y the authorities under their own jxiwers. The M. E. S. 
Review Committee in the course of its investigations found that 
there was .scĉ pe for reduction ol the establishment sanctioned by the 
lower authoruies and recommended that a pattern of esublishment 
should be laid down for each type of office in the M.E.S. T he Com­
mittee leam that if the lower authorities vrho have powers to creatc 
establishment conformed to that pattern then the cost of the estab­
lishment can be reduced to the minimum. They also understand 
that the control over the workload in eaclv Division is exercised by 
the E.-in-C. through the stTutiny of progress repwrts received from 
the Garrison Engineers and the Chief Engineers. T he Committee 
were further informed that the percentages of establishment charges 
compared favourably with the C.P.VV.D. since the latter had far 
less maintenance work and had its works concentrated in a few 
sutions.



IS

31. The Committee have separately dealt with the factor of capacity 
which is forced to remain partially utilised thereby contributing to 
the high establishment charges. They feel, however, that while 
allowance should be made for the uncertainties implied in planning 
and forecast of funds, it is not necessary that staff sanctioned on 
the basis of anticipated workload should he kept in position even 
when the anticipated workload is not expected to materialise. The  
Committee recommed therefore that a systematic and scientific assess­
ment of the staff position with reference to their achievements and 
future programme should be carried out periodically, and efforts be 
made to achieve the maximum economies that could be effected in 
all directions even to the extent of suitably reorganising the structure 
of the organisation.

32. The Ck>mmittee feel that for achieving economies it is not 
enough to depend upon the overall control excercised by the E-in-C 
through the scrutiny of progress reports received from the Garrison 
Engineers. The Division being the executive unit of the 
whole organisation, an intensive examination of the workload 
and the staff available in each Division should be carried out conti­
nuously by the Cl. E. and the C. W. F.., with a view to asceruining 
the surplus or deficiency in staff, so that tlie surplus staff can be 
utilised elsewhere and the deficiency can be made good in time. 
The Committee suggest that for this purpose, a system should be 
devised whereby the Garrison Engineers should be required to 
correlate Iheir expenditure on establishment to the expenditure on 
the execution of works and maintenance. The Garrison Engineers 
may be encouraged to give an objective analysis of the position in 
their Divisions hy introducing a system of special commendations to 
‘he Garrison Engineers in their confidential reports for such work.

33. The CommitU’e would also refer to the considerably lower 
establishment charges incurred by the works services in some qf the 
State Governments. They would recommend that a systematic com­
parison between the M. E. .V. organisation and those of the works 
agencies of the Central and State Governments should be undertaken 
with a view to finding out the reasotv for the varying establishment 
charges as between the different ivorks organisations and to arrive 
at the most economical and efficient methods of executing works. 
Baaed on the results of such an examination, the feasibility of entrust­
ing progressively more and more works for execution to different 
agencies which have special advantages to work economically should 
be considered after assessing their capacity and re.tources and provid- 
ing for augmentation of that caftacity zvhere necessary.

(b) Headquarters and Field Esublishments

84. The Engineer-in-Chief is assisted in his work by a Brigadier, 
Engineer Staff, Director of Engineer Stores and Plant. Director of



Personnel and Director of Works. The Brigadier, Engineer Staff 
and the Director of Works are of Chief Engineer’s status and the 
other two are of Deputy Chief Engineer’s sutus. These are assisted 
by ofiBcers of the sutus of Superintending, Executive and Assistant 
Engineers (the corresponding military ranks being Lieut. Colonel, 
Major and Captain), the Director of Works being also assisted by 
four officers of the status of Deputy Chief Engineer.

35. The Director of Works is responsible for works policy and 
procedure, the control and co-ordination of all works services and 
the M.E.S. organisation and establishment. He is assisted by four 
officers of the status of Deputy Chief Engineer, namely, the Deputy 
Director of Works, the Deputy Director (Designs), Chief Surveyor of 
Works, and the Chief Engineer, Airforce Works, who in turn are 
assisted by Staff officers Grade 1 in charge of Army, Factories, Naval 
and Air Force and E/M  matters ^ d  Planning (all of Superintending 
Engineer's status) and Senior Architect and Superintending Surveyor 
of Works and other Grade II and Grade III Officers of Executive 
Engineers and Assistant Executive Engineer's status respectively. 
Similarly, the Brigadier, Engineer staff. Director of Engineer Stores 
and Plant and the Director of Personnel are assisted by Staff Officers 
Grade I, II and III.

36. The Chief Engineer of a Command is assisted by Deputy 
Chief Engineers, Works (and Planning, where necessary) and by Staff 
Officers Grade I for works, planning and designing, works process­
ing and budget, electrical and mechanical services, and engineer 
stores and plant, and by a Superintending Surv’eyor of Works for 
contracts and arbitration. These officers are in turn assisted by Staff 
officers Grade II and III, Civilian Administrative Officers Grade I and
II and Surveyors of Works Grade I and II. The C.W.E. (Superintend­
ing Engineer) is assisted by a Deputy C.W.E. (Executive Engineer), 
Assistant C.W.E. (Asstt. Executive Engineer), G. A. O. Grade II 
Senior Barrack Stores Officers, Surveyor of Works and Assistant Sur­
veyor of Works. The Garrison Engineers (Executive Engineers) 
are assisted by Assistant Engineers or superintendents Grade I (Non­
gazetted) in charge of a sub-division. They are also assisted in 
ceruin places by Assisunt Garrison Engineers in office work generally 
including administration, check measurements relating to contractors 
and scrutiny of estimates and contract documents.

37. The Committee find that certain engineering staff not con­
nected with planning or actual execution of work are employed in 
the Headquarters offices of the M.E.S. at various levels, i.e. in tlie 
E-in-C’s Branch and in the offices of the C. Es., Cs. W. E. and G. Es- 
The duties on which these engineer officers are employed include:—

(a) .Administration, namely, postings, transfers, promotion,
pay problems etc. of the combatant and civil personnel;

(b) Stores:
(c) Recovery of rents for buildings and furniture.

14



I t  is observed that in the £-in-C’s Office, some o£ the Officers 
under the Director of Personnel and the Director of Engineer Stores 
and Plant are engineer officers. The functions of the Personnel 
Section consist of Branch administration, co-ordination in establish­
ment matters and disciplinary cases and the functions of the Stores 
Branch consist of provision review of Engineer Stores, Stores B u d ^ t, 
Foreign Exchange, standardisation and co-ordination not all of which 
would normally require the attention of Engineer Officers. Similar­
ly, in the Chief Engineer’s Offices, the Stores and Personnel sections 
are headed by Engineer Officers. Thus, in the three Commands 6 
Executive Engineers and 9 Assistant Executive Engineers are employ­
ed in such positions. Further, in certain offices of the Garrison 
Engineers, Assisunt Garrison Engineers, who are qualified engineers 
are employed for assisting the Garrison Engineers in office work 
which generally include administration, and scrutiny of estimates 
and contract documenu. The Committee note that the M.E.S. 
Review Committee have considered tliis question of the employment 
of engineer officers in positions where the functions could be done 
by non-technical administrative officers and recommended that the 
types of work mentioned above should as far as possible be entrusted 
to non-technical officers, so as to ensure the best use of the available 
qualified engineer personnel. The Committee were informed that 
it was proposed to implement the recommendations of the M.E.S. 
Review Committee in course of time. They would emphasise the 
necessity of a review being carried out for the purpose of replacing 
engineer officers by non-technical officers where the former are per­
forming functions which could be performed equally well by the 
latter, so that technical men might be released for engineering acti­
vities. It would be a sad commentary on the administration, if while 
facing difficulties in implementing development projects due to 
dearth of trained technical and engineering personnel, they are 
wasted on non-technical and administrative duties. Even in respect 
of Stores duties, where some si^ecialised knowledge and experience 
will be desirable, it is not necesssar)' to employ a full-fledged engineer, 
It should be sufficient to utilise departmentally trained p>ersons with 
adequate experience.

38. The Committee find that in a Chief Engineer’s office there 
are 7 sections iur engineer operations and administration and training 
of Engineer Units, Planning, Works, Electrical and Mechanical Ser­
vices, Engineer Stores and Plant, Personnel and contracts and arbitra­
tion, six of which are headed by officers of the rank of Superintend­
ing Engineers. There are 21 officers of the rank of S. Os. I 
(Superintending Engineers) working in the offices of the Chief 
Engineers of the various Commands. The Committee feel that there 
is scope for reduction in the number of Superintending Engineers 
employed in the Offices of the Chief Engineer. For instance, the 
Works. Plannig and Stores Sections at present functioning in C. E.’s 
offices under three different Staff Officers Grade I could with advan­
tage be put under one Staff Otfirer (irade I who will be assisted by 
one or two Suff Officers Grade II. The Committee feel that in the

15



internal anai^em ent to be effected the types of duties which involve 
lesser responsibility should be entrusted to the S. Os. II. This would 
be in  the interests of better co-ordinated planning of the works 
services as a whole and also of economy. The Committee desire 
therefore, that a review should be carried out from this point of view 
and a reduction in the number of S. Os. I  in the Chief Engineer's 
Offices should be brought about by amalgamation of Sections and 
entrusting their work to S. Os. I I  in suitable cases.

S9. T he Ck>mmittee notice that in the Southern and Eastern 
Commands there are two Deputy Chief Engineers to assist the S. E. 
and in the Western Command tliere is one Dy* C. E. The Dy. C. E. 
of the Western Command and one of the Dy. C. Es. in the other 
two Commands are intended to assist the Chief Engineer generally 

and to carry out such duties as are assigned to him by the C. E. The 
other Dy. C. Es. in Eastern and Southern Com m and are said to be 
in charge of Planning, designing and preparation of contracts for 
works projects for which the C. E. is res^nsible. But in these Com­
mands there are already Staff Officers Grade I (two Superintending 
Engineers and one Lt. Col. in Southern Command and one Superin­
tending Engineer in Eastern Command) who are also said to be in 
charge of planning and d e s ir in g  of works projects for which the 
Chief En^neer is responsible. There are also Superintending 
Surveyors of Works who are responsible for preparation of contracts. 
The Committee, thcrclorc, teci tliat ilie post ot Dy. Chief Engineers 
to do almost the same work is not necessary. Also when it is con­
sidered that the Superintending Engineers arc in the grade of 
Rs. 1300—60—1600 and are available to advise the Chief Engineer 
who is in the grade of Rs. 1600—100—1800, it is obviously unneces­
sary to have Dy. Chief Engineers in the grade of Rs. 1450—50—1550. 
The Committee feel convinced that by a judicious delegation of 
powers internally in the C. E's. Office, this anomalous and unecono­
mical arrangement could be changed and the posts of Dy. Chief 
Engineers abolished.

(c) Workload and Capacity
40. The number «! Areas and Divisions in the various Commands 

is given below:—

Command No. of Areas No. of Divisions

16

Southern lo 32
Eastern 7 23
Western 3 13

In addition, the Chief Works Officer in charge of the Naval 
Dockyard Expansion Scheme and other naval projects in Bombay 
area has one C. W. E. and S G. Es. working under him.

41. Each Area is under the charge of a Commander Works 
Engineers who controls on an average 3 to 4 Garrison Engineers in 

addition to &igineer Stores Parks/Engineer Stores Depots, located



in his area. Tiie territorial control of the C. W. £. normally con­
forms to that of an Army Formation Headquarters.

42. Each Division is under the chat^e of a Garrison Engineer,
who is the executive officer for works and controls on an average 5
Sub-Divisions. The extent of the territory for a Division
under the control of a G. E. is limited by two factors—
(a) volume of work and (b) administrative layout of Army Forma­
tion Headquarters. When large projects have to be carried out 
which are beyond the normal capacity of the G. £., a separate pro­
ject G. E. is formed for that particular project. The G. E. (projects) 
has however no administrative responsibility vis-a-vis the territory 
covered by his projects.

43. The establisliments, as already stated; are reviewed annually 
on the basis of the anticipated engineering load and generally on 
previous years’ figures making due allowances for known variations. 
The average workload (comprising both capital and maintenance 
work) for a CWE and a GE is Rs. 102 lakhs and Rs. 33 lakhs respec­
tively. .\s, however, maintenance involves far more work and latour 
as compared to an equivalent value of capital work, maintenance is 
computed at thrice tiic capital workload. On this basis, the average 
workload for a CWE and a GE works out to Rs. 204 lakhs and Rs. 66 
lakhs respectively. The Committee were informed that in the 
Central Public ^V<)rks Department, the yardstick for workload per 
division Ls Rs. 41:25 lakhs of construction load for a Construction 
Division and Rs. 8:25 lakhs of maintenance load plus Rs. 13:75 
lakhs of construction load for a Construction-cum-Maintenance 
Division and that a co-efiicient of 3 1/3 is applied to compute the 
maintenance load in terms of tonstruction load.

44. A statement showing tlie vohune of work (original, mainte­
nance etc.) done by eacii C>arrison Engineer from 1954-55 to 1956-57 
is reproduced at Appendix \ ’. The following Tables showing the 
analysis of the statement will be of interest:—

TA BLE I
StalemenI shoiving the average workload per Division

(Note: Average workload..............  Rs. 33 lakhs)
(Figures in lakhs of Rs.)

17

Year Ori^nal
works

Main­
tenance
Services

Total No. of

Average Work 
load per Division

Divisions Origi- .Main- Total 
nal tenan- 

works ce 
Ser\*i- 

ces

>954-35
1955-56
1956-57

973 869
946 842

1078 846

1842
1788
1924

56
61
67

17
15
16

16
14
13

33
29
»9
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TABLE II

Statement showing the avenge work load per Division computing 
maintenance as thrice the construction load

(Note: Average workload — Rs. 66 lakhs)

(Figures in lakhs of Rs.)

Average workload 
per Division

Year Original 
works

Main­
tenance

Ser­
vices

Total No. o f -------------------------
Divisions Origi- Main- Total 

nal tenance 
Works Servi­

ces

1954-55 973 2,607 3,580 56 17 48 65
1955-56 946 2,526 3472 61 15 42 57
1956-57 1078 2,538 3.616 67 16 39 55

Distribution of

TABLE III

Workload among the Divisions
(Note: Average workload--Rs. 33 lakhs).

Workload

No. of Divisions having the 
Workload

1954-55 1955-56 1956-57
-tt

Over Rs. 80 lakhs I I
Rs. 70-80 lakhs . * • • • I
Rs. 60-70 iakhs . I ..
Rs. 50-60 lakhs . 2 3 4
Rs. 40-50 lakhs . 10 6 7
Rs. 35-40 lakhs . 10 9 8
Rs. 30-35 lakhs . 5 4 8
Rs. 25-30 lakhs . . ‘ 7 9 10
Rs. 20-25 lakhs . II 13 8
Rs. 10 -20 lakhs . 9 II 18
Below Rs. 10 lakhs . I 4 3

T otal 56 61 67
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TABLE IV

Distribution of workload among the Division* {computing main­
tenance as thrice the construction load)

(Note: Average workload — Rs. 66 lakhs)

Work load

No. of Divisions having the 
Work load

1954-55 1955-56 1956-57

Over Rs. 100 lakhs 
Rs. 90-100 lakhs 
Rs. 80-90 lakhs 
Rs. 70-80 lakhs 
Rs. 65-70 lakhs 
Rs. 60-65 lakhs 
Rs. 50-to lakhs 
Rs. 40-50 lakhs 
Rs. 30 -40 lakhs 
Rs. 20-30 lakhs 
Rs. 10-20 lakhs 
Below Rs. 10 lakhs

T otal

6 5 3
4 4 3
6 7 6
4 5 9
4 I 4
5 4 4
9 6 9
6 15 6
5 3 10
3 3 3
4 s 7

3 3

56 61 67

45. It will be observed from tlie above Tables that for the Orgjar 
nisation as a whole, the average workload falls short of the yardstick 
of Rs. S3 lakhs for combined works and the average of Rs. 66 lakhs 
computing maintenance as equivalent to thrice the construction load; 
and that a majority of the Divisions are under-loaded and distribu­
tion of the loads among the Divisions is uneven. The figures in 
Table III and the figures in Table IV where the conversion factor for 
maintenance works has been uken into account reveal that whereas 
nearly one-third of tiie number of Divisions have a workload 
in excess of the yardstick, more than fifty per cent 
of the Divisions have a workload less than the average. It will be 
further noticed from the Sutement at Appendix V that the work­
load is consistently less than the normal workload in the case of 
many Divisions vide, for example, items 1, 7, 8, 16, 19, 23, 27, 32, 33, 
.̂ 4, .15, 86, 4.H, 45, 48, 51. 52. 58, etc. It is also seen tliat there has 
been a progressive deterioration in the position during the three 
years under review, whether in terms of average workload or in 
terms of number of Divisions which were underloaded.

46. Regarding the reasons for the shortfall in the workload 
during the last five years, the Committee were informed that the 
policy followed was that of equal distribution of work to the varioiu 
establishments, and that an annual reriew was made by the Ministry 
taking into account the actual load and sanctioned esublishment.



Some of tlie Garrison Engineers who carried less load could perhaps 
take a little more, if more work was put on tlieir establishments but 
it was said that levelling up was n o t  always possible. T he formula­
tion of tlie workload was a long process and estimated workload did 
not always materialise due to various reasons. A long term pro­
gramme during the Second Five Year Plan period for about Rs. 100 
crores workload had to be cut down drastically. Further there was 
shonage of cement and steel and there was a general freezing order 
due to various shortages and also because of the necessity of conserv­
ing the country's resources. The Committee were further informed 
that when the workload in a su tion  decreased, the sution was down­
graded from that of a Garrison Engineer's charge to an Assistant 
Garrison Engineer's. The Divisions at Rhadakvasla 111 and IV and 
Vishakapatnam B.T.E. had been closed down and Ranchi, Agra. 
Kalaikunda were to t)e closed from 1st April, 1958. In regard to the 
Divisions like Aluncdnagar. Madras. Shillong, Wellington, it was said 
the loads would be considered when reviewing tlie establishments. 
As regards the projects divisions, the projects were in the initial 
stages and the compiled figures did not reflect the engineering effort 
which was put in.

T he Committee feel, however, that the approacli towards this 
problem has not been quite systematic. They feel concerned about 
the continued existence of unutiliied capacity in the Af.£..S. with 
all its implications in terms of the infructuous expenditure to the 
State and unutilised technical skill in the context of the prex>ailing 
shortage of technical personnel in the country. The Committee re­
commend that there should be a constant review regarding idle 
capacity and systematic efforts should be made to take up work from  
other Central Government or State Government Organisations, 
especially in the localities where the Divisions are under-loaded. The  
surplus staff assessed as a result of the retnetv should be either trans­
ferred to other Divisions which are under-loaded or should be re* 
trenched. Also there should be a better* programme for creation of 
Division* in accordance with a fully worked out plan for the execu­
tion of works.

(d> Number of Divinons in an Area

47. T he number of Garrison Engineers under a C.W.E. varies 
from 2 to 5, as illustrated by the following figures;—

No. of Areas liaviiig 3 Divisions 2
No. of Areas having 4 Divisioifs 7
No. of Areas ha\'ing $ Divisions 9
No. of Areas having 2 Divisions 5

48. T he Committee were informed that there is nc» fixed formula 
for the number of G. Es. atuched to a C. W. E. 
I t depends on the amount of load or activity which a G. E. 
has to undertake and also on the geographical position of the C.W.E.
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If an area was isolated and separated from the rest of the adminis­
tration, e.g., Cochin, the number would be less. The Committee 
consider it necessary that a standard should be laid down according
to the nature of the work and that a review .should be made in order
\o arrive at some uniformity.

(e) Expansion of M. E. S. for the Second Five Year Plan
49. A Five Year Works Plan for the provision of accommodation 

for the three Services and the Ordnance Factories has been launched 
by the Nfinistry of Defence from 1956-57. The plan envisaged a n , 
expenditure of Rs. 100 crores during the five years.

The Plan called for certain reorganisation within the M.E.S. as 
well as some expansion particularly in the Planning Staff. The 
intention was to expand the establishments progressively as the 
Plan developed to its peak.

The following measures have l>een taken so far:—
(a) Planning and De.sign Se< tion of E-in-C’s Branch has been

reorganised and placed in charge of a Deputy Director
(Colonel).

(b; One additional Deputy Chief Engineer (Projects) has 
been authorised for .Southern and Eastern Commands.

(i:̂  Ceruin additional Planning and Executive Officer 
appointments have been sanctioned.

(d) Naval works in and around Bombay have been placed* 
imder the juri.sdiction of the Chief Works Officer, 
Naval Dockyard Expansion Scheme to ensure better 
co-ordination and control.

50. Tlvr Ck)mmittee understand that dvie to the uncertainty of 
lunds for the remaining years of the Second Five Year Plan all fur­
ther schemes for expansion have been stopped and that the Ministry 
are planning on an average of Rs. 12 crores a year, the expenditure 
in the .Second Plan period being estimated to be alx>ut Rs. 60 crores 
on capital works. The Contmillee would like to be assured that in 
view of the ruts in the size of the Plan, appropriate action has been 
taken to prune the rstahlishmeni accordingly and effect the neces­
sary savings.

(0 Planning and Designing Suff
51. Nfajor planning for all Naval and .\ir  Force Works and for 

large Army Projects is done in the E-in-C’s Office. There is a separate 
Planning and Designing .Section in the E-in-C‘s Branch at .\nny 
Headquarters. This section is divided into cells which cater sepa­
rately for Army and Factory Works. Naval Works and Air Force 
Works. The .Section is headed by the Deputy Director (Designs) 
of D. C. E’s status and assisted by one S. O. Grade I, four S. Os. 
Grade II and two S. Os. Grade III. The staff posted to these 
cells are specialists in one branch of engineering or another and they
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acquire further considerable experience in a specific b ra n ^  of plm* 
ning and designing by virtue of their continuous association with 
a particular type of work. Officers are also sent abroad from time 
to time for further specialised training as necessary.

52. As all planning and designing of technical accommodation 
required for the Navy and Air Force is carried out at the E-in-C’s 
Branch. Chief Engineers at Commands are only responsible for plan­
ning and designing of Army and Factory Works (unless otherwise 
ordered by the E-in-C) and domestic accommodation for the Navy 
and Air Force. No separate cells for the different services exist in 
the Planning and Designing Sections at the Chief Engineer’s Offices. 
The total number of officers employed in Planning and Designing 
Work in all the Chief Engineer’s Offices is 5 S. Os. Grade I, 12 S. Os. 
Grade II and II S. Os. Grade III. Planning for works costing 
upto Rs. 2-5 lakhs is done by S.W.Es. and for those costing upto 
Rs. 40,000 by the G.Es. The Committee consider that while plan­
ning and designing of technical accommodation required for the N ow  
and Air Force may remain with the E-in-C’s Office, planning and 
designing work for the Army and Factories in addition to the plan­
ning and designing work for the Nai<y and Air Force should be 
centralised as far as possible at the Command level. 
The C. W. E%. and G. Es. should be relieved to a very 
targe extent of responsibilities for planning and designing and 
be left free to attend to their duties of supervision and execution. 
The Committee feel that if this is done, it will not be necessary to 
carry a fairly large complement of Planning and Designing staff in the 
establishments of the C.W.Es., and G.Es., and that it will lead to con­
siderable economy by reduction in strength.

53. With regard to the possibility of effecting reduction in the 
strength of the Planning and Designing staff on account of standard­
isation of the type designs of buildings, the Committee were inform­
ed that it would not possible to effect appreciable reduction in 
the staff on account of the standardisation, since every project had to 
be intimately fitted with the ground and changes in designs due to 
considerations like the nature of local terrain, foundation, materials 
available etc., would have to be naade. The Committee feel, how­
ever, that standardisation of type designs could definitely lead to 
economy up to an extent. They would, therefore, recommend 
examination of the (fUestion from this aspect.

54. As regards co-ordination am ong, the Planning and Designs 
Sectiom in the C.E‘s Offices, the Committee were informed that 
there were periodical conferences of Chief Engineers of the various 
Commands and the E-tn-C. at which different problems were disaiv- 
ed. T he Committee are not sure whether a full measure of co-ordi­
nation in respect of the work of Planning and Designing could be 
achieved by such Conferences only. Since inadequate coordination 
might lead to duplication of effort, wasteful utilisation of tedinicil 
manpower and unnecessary expenditure, the Committee wouU
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recommend that the Deputy Director {Designs) in the E-in-C’s Office 
should be regularly posted with details of planning done at the vari- 
^  Commands, especially those with special features, so that he could 
issue suitable instructions to all the Commands. This would also 
help bring forward subjects of interest for discussion at the Confer­
ence of the E-in-C., and the C.E%.

(g) Surveyor of works branch
55. The organisation of the Surveyors of Works cadre at the 

Headquarters of the E.in-C.. and lower formations is shown in the 
followii^ table:

Formation Details of th^ SW Staff at each forma- R-iTiarks
tioa

CSW s s w SW* ASW* SAI* SAII*
........ - ........... ...... ■— ■■------- ------  -

E-in-C’s Branch . i 1 2 2 4 •The strength

CE Southern Com­
mand I 4 4 12 13

of staff in these 
categorijs m^' 
vary accordLig

CE Eastern Com­
mand I 4 4 10 10

to th? works 
load.

CE Western Com­
mand I 2 4 7 7

CWO, NDES . 1 3 3 6 I

CWE Office (Tvpi-
cal) f I 3 3

GE’s Office (Typi­
cal) . . . I 2

56. The function of the Chief Surveyor of Works in the E-in-C’s 
office is to render advice on contractual matters and particularly with 
regard to dispute with contractors, to evolve policy and procedure 
with regard to enlistment of contractors and arbitration, to revise 
M. £. S. contract forms and Schedule of Rates, to review billing 
position in Commands, to reply to Chief Technic&l Examiner’s re­
ports, to prepare typical Bills of Quantities etc. The function of the 
Superintending Surveyor of Works in C. E‘s Office is to render advice 
on contractual matters and particularly with regard to dispute with 
contractors, arbitrations and law suits; to prepare specifications, bills 
of quantities and other contract documents, to note points arising on 
the M.E.S. Schedule of Rates and contract forms for revision, to deal 
MTtth enlistment/suspeiuion/removal of contractors in respect of C. 
E’s list, to review billing position in the Cx>mmand, to exercise gen­
eral supervision of the work done by the Surveyor Suff in all M.E.S. 
formation within the Command etc. Similarly, the Surveyor of 
Works in the C. W. E’s Office and the S. A. I. (Surveyor Assistant)



in the G.E’s. Office discharge identical functions in relation to the 
heads of the respective esublishments.

57. The Committee learn that the Surveyor's cadre which was 
introduced in the M.E.S. in 1934 has contributed to economy and 
efficiency' on a(count of a scientific and systematic approach being 
made to various problems. They also observed that a Surveyor of 
Works Organisation came into being in the C.P.W.D. from 1-6-55 
and that tliere is a proposal to reorganise the Surveyor of Works 
Organisation in the C.P.W.D. on the lines of the M.E.S. The Com­
mittee understand that because of the ab.sence of adequate facilities 
in the institutions in the country for training surveyors, officers re­
cruited to the cadre recjuirc some special training at the C.M.E.. 
Kirkee. It is undersKxxl that only a few engineering colleges provide 
a sun-eyor's course in tlieir syllabus and that the Inslitiition of Sur­
veyors at New Delh? conducts examinations for Sur\-eyors but does 
not impart training. The Committee would recommend that having 
regard to the importance of the Sun>eyor of irorA.v cadre in the 
Works Organisations stefis should he taken to prox'ide Surveyor’s 
courses, both preliminary and ndx^anced. in engineering colleges.

(h) Recruitment
58. The posu of Deputy Chief Engineers and above arc filled en­

tirely by rccriiitmcnt from Militan OfTKcrs. While some of the posts 
of Superintending Kngineers and below are also filled by induction 
of Military’ Officers, the meihiKi of rerniitment of civilians for those 
posts is given in .Appendix VI.

59. The C'.ommittee note that all departmental promotions to the 
posus of officers are made in consultation with the I ’.P.S.C. and all 
direct recruitment is made through the I'.P.S.C. They notice, how­
ever. that no percentage has been fixed regarding the number of 
departmental promotees in respec t of posts w’hich are filled partly by 
direct recruitment. The Committee have called for details showing 
the percentage of posts in the above category which are actually held 
by defMrtmental promotees. The Committee recommend that in 
order to create a feeling of hopefulness and to ex'oke enthusiastic 
effort, minimum percentages should he ftreicribed in respect of the 
ftosts in this category which would he filled by departmental promo­
tion.

(i) Prospects for Civilian Officen
60. From the statement, given in para. 27, of expenditure on 

Military Officers and Civilian Officers employed in the M.E..S., during 
the years 1952-53 lo 1956-57, it is seen that the percentage of expendi­
ture on Miliury* Officers to the toul expenditure on Officers has been 
12*8, 14*1, I9 ’4. 23 and 22 respectively. This shows there has 
been a progr«»ive increase in the number of Miltury.Oflicers. as 
cotnpau’ed to Civilian Officers, possibly at the higher levels.
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61. The highest grade attainable by a Civilian Officer in the vari* 
ous M.E.S., cadres is as follows:

25

Cadre Highest Grade

Engineer'Cadre . Superintending Engineer (Scale Rs. 1300-
60- 1600)

Surveyor of Works Cadre Chief Surveyor of Works
(Scale Rs. 1600-100-1800)

Architect . . . .  Chief/Senior Architect
(Scale Rs. 1300-60-1600)

Barrack'and Stores Cadre Senior Barrack and Stores Officer
(Scale Rs. 600-40-1000- 1000- 1050-1050-1100- 

HOO-1150).

Administrative Cadre . Civilian Administrative Officer Grade I
(Scale Rs. 500-30-650-EB-30-710).

61!. The Conuiiutce were, however, informed that the prospects 
civilian officers were satisfactor>- in comparison with those in the 

C.P.W.D. and the Railways. Against the total strength of engineer 
ofhcers at 650, 693 and 511 in the Railways, C.P.W.D., and M.E.S. 
respectively, the number of posts of Superintending Engineers and 
above in the three Departments was said to be 30, 29. and 31 resp«- 
tively. It was also said that the promotion of civilian engineers in 
the NI.E.S. was restricted upto the Superintending Engineer’s 
^C.\V’.E’s) grade only, since the officers above the rank of Superin­

tending Engineers had to be miliur>‘ men as their duties involv- 
«*d nut only running the works services but also administration of the 
Corps of Engineers and giving engineer advice to the G.O.C. on 
operational matters.

The Committee understand that the restricted prospects of the 
Civilian Officers in the M.E.S. as compared with their counterparts 
in  other Government organisations are causing fnutration and di«> 
contentment among the civilian officers, many of whom might be 
experienced engineers and not less c]ualified tfian their military com* 
peers who have better prospects of promotion. They feel that ic 
may be not so much the number of posts available, compared to the 
other organisations, as the absence of an opportunity for further 
advancement that causes the discontent. The Committee notice that 
the M.E.S. Review Committee have also considered this problem and 
recommended that:

"Where olTicen are not required to deal with troops civilians 
should be considered for posts higher tlun  C. W. E."
322 L.S.-4



The Committee consider this unexceptionable and hope that the- 
^ in c ip lr  would be accepted that where operational matters are not 
involved. «?? officer f)ossessing the requisite engineering skill and com­
petence could be entrusted with a technical job, notwithstanding 
the fact that he might not have been trained as a soldier. The Com- 
mittee have considered separately the question of making the organi­
sation entirely Civilian.

64. As regards tlie officers of the Barrack Stores Cadre and tlie 
Administrative Cadre, the Committee notice that the maximum 
grades tliat they reach are those of Graded Staff Officers II and III 
respectively. The Committee have already remarked about the 
employment of Engineers on Stores duties and Personnel and 
Administrative duties. If their recommendation that Engineer 
Personnel should not be wasted on such duties is accepted, it would 
incidentally throw open aj'enues for promotion to higher grades to  
the officers of these cadres, who ivould have gathered valuable exf)eri- 
ence in those activities but would hax'r no prospects for promotion, 
etherwise.

(j) Shortage of Technical Personnel
65. 'I he Committee were informed that there was no pronounced 

shortage of technical engineering personnel in the cadre of officers- 
wfiereas some shortage was experienced in the following categories:

To;ll
Cmcgory- authorised 

(.Ml India)
ri--'-i957)

Supdt. B R Grade I . . .  . 491 64
Su-^dt. B'R Grade II . 850 i n
Supdt. E M Grade I .  ̂ . 250 38
Supdt. E M Grade II . . . . 43« 54
Sur\'cyors’ I'Vssistant Grade I . . 186 16
Surveyors’ A.ssi<stant GraJe II . 190 46
Draftsman Grade I . . . . 185 43
£>rafbsman Grade II . . .  . 269 ^9
Draftsman Grade III . t74 >3

T otal . . 3033 414

66. The Ck>mmittee were als<* inff>rmed that the main shoruge of 
•killed technicians was in the category of draftsmen, and ttiat the 
shortage was due to the paucity of trained men available as also to 
better terms offered by private firms to draftsmen. It was expected 
that since a large number of institutions was growing up for training 
of draftsmen the pcxsitton would ease shortly. The Committee, how­
ever, desire that this question should be examined from the larger 
aspect of awulability of technical personnel of middle and lower



grades to meet all the needs of the country. Stich an examination 
should take into account the existing short supply, the growing needs, 
arrangements to meet them, and the terms of employment. The 
Committee also feel that i'f the problem of short supply of technical 
personnel of this type to Government departments is in a large 
measure due to the grade of pay offered to them, it should be taken 
up seriously for examination and remedial measures worked out.

(k) Re-employment of retired men
67. The Committee learn that retired Civilian Engineers could 

be re-eniployed in consultation with the IJ.P.S.C. but generally the 
retired civilians foimd employment elsewhere. The Adjutant Gene­
ral helps to rehabilitate the retired Military Officers and subordinate 
personnel.

68. It is understo<Kl that there are good tradesmen with the Corp» 
of Engineers who are ordinarily in short supply in the civilian mar­
ket, and that the reser\-ists are not generally employed by the private 
industry due to their going away for training for a month evei> year. 
The Committee would suggest that it may be examined whether the 
Iraitiitig of these f)cople after finishing their colour sen'ke could be 
dispensed with, especially if thr\ are eniplvyed in the same technical 
job for which they are trained. While examining this matter, it may 
be kept in view that h\ tnakivg this telaxation. they may have greater 
opportunities for employment in other Government bodies, private 
firms and also in the Community Piojed areas xvhete they may be 
used for reorientating the skill of the local people.

69. It was stated that the employment of draftsmen, surveyor* 
and others who retire from the Corps of Engineers in Government 
Departments could be further facilitated if in their case the rule that 
requires recruitment to be made only through the Employment 
Exchange is relaxed. The Committee recommend tftat this may also 
he examined. The feiisvbilily of regi.\tering such f>ersons in the Emp­
loyment Exchanges while they are in the last lap of service may also 
he considered.

(1) Temporary Stafi
70. The total number and proportion of permanent and tempo­

rary' staff of. the civilian employees is as follo\vs:

*7

Perma­
nent

Xuml-»cr

PercCT-
tagc

Tempo­
rary

Numix'r

Percen­
tage Total

OjBfiars
CliUis I II  Service .  

Class IV Scrvia* . 
Industrial Cla.ss III 
Industrial Cla.vs IV

i8o
2099
453

1708
4883

28»o
22*!o
I0»„
24’’o
34%

45<̂
7308
4154
5351
964*

72%

9c‘‘o 
76® 0  

66«„

636
9407
4607
7059

14524

T otal . 9323 26910 36233



It will be observed that the percentage of temporary personnel of 
all categories in the M.E.S. is very high. The Committee were 
informed that the strength of the permanent employees had been 
fixed with reference to the year 1952 and that the Organisation had 
since expanded, the projects on which the expansion had taken place 
being all temporary. The finalisation of the permanent establish­
ment depended on a stable workload. It was also said that a review 
of the permanent esublishment would be made as soon as final action 
was taken on the recommendations of the M.E.S. Review Committee 
regarding a suble workload, the proportion of military to civilian 
personnel etc.

71. The Committee are not convinced that the above reasons fully 
explain a large section of the staff being temporary. The workload 
during 1952-53 was Rs. 19.57 crores whereas during 1956-57 it was 
Rs. 21'84 crores. The increase has only been 11.6 per cent. Also 
whereas the total expenditure incurred on the civilian personnel in 
the M.E.S. was Rs. 219*21 lakhs in 1952-5.1, it was Rs. 26.S-69 lakhs 
in 1956-57. This shows an increase of about 20 per cent, part of 
which would be accounted for by normal increments of pay and 
allowances to the staff and only the balance would indicate additional 
posts. Therefore, it is reasonable to infer that even on the basis of 
the workload of 1952 a fair percentage of permanent posts had not 
been created. The Comrhittee would urge that this matter may be 
very carefully examined and early action should be taken to fix the 
number of permanent posts on a reasonable basis.
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WORKS
(a) Simplification of Procedure

72. There are four main suges in the evolution of a project, 
namely, . . .  *

1. Administrative Planning.
II. Technical Planning.
III. Execution.
IV. Winding up.

Each of these suges is sulxlivided into further phases. Suge I, 
namely, Administrative Planning is the responsibility of the Staff, 
Engineers only being called upon to provide estimates. Stages II 
and III are the responsibility of the Engineers, except that where 
acquisition of land is involved, it is progressed through the Staff chan­
nels and the M iliufy Lands and Cantonment Services. Stage IV 
requires the coordinated action of the Engineers and the Defence 
Accounts Department.

The division of responsibility in progressing a project through 
Stage 1 and the duties ot the Engineers under Stages II, 111 and IV are 
shown in sequence, in the sutem ent reproduced at Appendix VII.

73. From the statement it is observed that various preliminaries 
involving several suges have to be carried out before a work is accep­
ted in principle, then again before the necessity is accepted, adminis­
trative approval obuined, funds allotted, contract documents pre­
pared and tenders invited. The Committee were informed that 
most of the suges were essential as they marked the logical evolution 
of tlie planning and creation of a projcct. In ceruin suiuble cases, 
for example, in those cases where projects were conceived in Army 
Headquarters it was possible to telescope two or three stages into one 
since the lower authorities could proceed straightaway to convene a 
Board that could go into the siting of the project, the cost of the pro­
ject. submission of approximate estimates etc. As regards the pro­
cedure in other Departments, it was said that the difference between 
the procedure in the M.E.S. and the procedure in the other works 
services Departments of the Government was largely a difference in 
terminology, as for instance 'Administrative .Approval' and ‘Expen­
diture Sanction’ in the civil Ministries really corresponded with the 
‘Accepunce of Necessity’ and ’Administrative Approval’, respwtively 
on the m iliury side. It was said that the system followed in each 
Department was evolved to cater to the special requirements of that 
Department.
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74. The Committee, however, understand that no systematic 
study has been made in comparing the procedure adopted by the 
various Works Organisations viz., the C.P.W.D., Railways, State 
P.W.D.’s and the M.E.S. They would recommend that a compara­
tive study should be made of the procedure followed in all the works 
organisations and certain uniform standards including simplification 
of procedure, common terminology evolved which could be appli­
cable to all. The uniform standards so arrived at might be follo­
wed by all the Departments u'ith such modifications as are necessita­
ted by the circumstances peculiar to each Department.

(b) Delays on account of preliminaries to works
75. On an average, the time taken from the issue of administrative 

approval to the commencement of work varies from six months to 
two years. Besides the magnitude and nature of the work, there are 
other factors which materially affect the time required to commence 
a work, namely:—

(i) Time taken for procurement of stores, action regarding
which can he taken only after funds are actually allot­
ted;

(ii) Time taken for teclinical planning,* preparation of con­
tract documents, issue of tender documents and receipt 
of tenders from contractors, and difficulties in planning 
simultaneously for a number of projecu which have been 
administratively approved; and

(lit I Changes in rc(|uiiciuents due to unforeseen develop­
ments in certain cases which lead to recasting of a 
project even after the issue of administrative approval.

76. The Committee find that considerable delay (xcurs at present 
during the stages prior to the coinmencetnent of the work. T he 
M.E.S. Review’ Committee have consideyed in detail the delays on 
account of preliminaries to work under the existing procedure. They 
have found that it takes about a year from the date of initiation of 
the demand to the date of receipt of indication of co«ts by the Ser\'ice 
Headquarters. It takes six months to 2 years thereafter l>efore ad­
ministrative approval is given. It therefore follows that there is a 
time lag var>-ing Irom six months !o two years before the commen­
cement of works. The M.E.S. Review, C^>mmittee came to the 
conclusion that the delays (xcur mainly due to inadequate and piece­
meal planning, lack ot finnness of users’ requirements and too many 
checks of approximate estimates. In order to remedy these defects 
that Committee made certain recommendations both regarding pro­
cedure and the delegation of powen.

77. It may be seen from what has lieen stated above that the 
position is far from satisfactory. Action* on the lines suggested by 
M.E.S. Review Committee may reduce delays to an extent. Also 
simplification of procedure after a comparative study b  made as sug­
gested in para 74 above will help to reduce these delays. The
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'Committee also feel if the work is approached with a sense of urgency 
■Mid responsibility a good portion of the delay would be eliminated 
Authorities responsible for taking decisions at every stage should 
consider matters in a complete form and arrive at firm decisions. A t 
every stage careful attention should be given to planning at inade­
quate planning at each stage would only cause delays in successive 
-stages. Responsibilities at each stage should be fully realised and 
should he shouldered by the designated authorities, without any 
attempt to pass them on to others, above or below them. Also care 
should be taken even at the very early stages that engineer efforts in 
terms of preparation of estimates etc. are not wasted on projects 
which are not likely to materialise or which may receive only a very 
low priority.

78. The Committee notice that the M.E'.S. Review Committee 
have reconiniended that users should not be permitted to make any 
changes after tiie approximate estimates have been prepared. There 
is a view tliat the ban on change of users’ requirements should not 
be absolute. It is said that projects take about two to three years and 
durintr tliis period ideas uiay changc and a change in tlie estimates 
should he pcrnutied. The Coitiiiiiitcc, however, feci that there 
would be two types of cases. One type would be wlicrc some very 
major factors are involved like the location of a imi», which may be 
affected by an unforeseen and important development. But the 
other type would arise only because of some change of personality or 
change of some idea without any great principles being involved. 
The Committee are of the t'ieu' that no change should he made on 
acrouut of the latter types of cases. In their view the cases of unfore­
seen major developineni which make chanf^es imperative would be 
so few and far between that the rule could be adopted that no change 
in u.'<er.s’ retiuirements would he made after approximate estimates 
are pref}ared. While fnoviding for exceptiotml cases mentioned above, 
it shoutd he mode clear that it should he approved hy a very high 
authority, who should satisfy himself frersonally about the need for 
the change and then only order it.

79. The Committee were infoniied that a reason for delay was also 
the bulk system of planning which resulted in administrative appro­
vals being received by the Engineers in bulk for the whole year’s 
\vork. It was said that they were also often accompanied bv intima­
tions regarding allotment of funds, ieaving little time for the Engi­
neers to devote attention to the further details and to all tlie projects 
simultaneously. The situation was. however, stated to be 
improving and efforts were being made to ensure that administrative 
approvals came out in April of the year preceding the year in which 
the works were to be executed. The Committee hope that im­
mediate steps will be taken to ensure that while only the minimum  
•number of stages will be retained, they are also properly phased out. 
This would even out the load of work on the Engmeers as well as 
the administrative authorities and will itself lead to quickness and
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efficiency. At Uie same time, the Committee consider it necessary ta  
ensure that they do not become unduly long drawn out. They would 
suggest that a workable time table should be laid down to be adhered 
to normally, and a review should be made periodically to examine 
cases where the time table is exceeded. From time to time, as effi­
ciency improves, the time table should be modified to introduce 
better standards and the matter should be kept under continuous 
revieii'.

80. The Ckimmittee obtained a statement showing the projects 
costing over Rs. 5 lakhs approved from 1954-55 to 1956-57 showing 
estimated cost, the date of administrative approval, date of allotment 
of funds and date of commencement of works. They observe that 
et/en after the funds are allotted, there is considerable delay before 
the work is commenced. A number of cases in which the delay has 
been 7 months or more are listed in Appendix VIII. The Committee 
find that several of these cases are not explained by the reason ad­
vanced that the administrative approval and the allotment of funds 
are communicated simultaneously. They, however, hope that the 
remedial measures suggested by them in the foregoing paras will 
eliminate such delays also.

(c) Departmental execution of works
81. At present most of the M.E.S. Works are executed through 

contractors and only a small {x)rtion through departmentally em­
ployed labour. It is imderstood that departmental execution is re­
sorted to only in certain types of cases like routine maintenance of 
a petty nature, urgent maintenance where contractors are not avail­
able at competitive and reasonable rates and where there are special 
difficulties in giving the work to the contractors. The relative per­
centages of the amount of works carried out by departmental as 
against contract agencies are as follows:—

Departmental Contract 
Original work .. 8%  92%
Maintenance . . 32% 68%

The amount of works exccutefi dofiart men tally during the last 
5 years ix;

Original work Rs. 310 lakhs.
Maintenance work . . Rs. 1550 lakhs.

82. The Committee have l<x>ked into the question of enlarging 
the scope of works executed through departmentally employed 
iabour. They were infonued that the sfjecial difficulties in doing so 
are the continual enlistment and retrenchment of labour which 
would be necessitated by the workload not being uniform, shifting 
of labour from cme station to another, special concessions that would 
have to be given to la)x>ur employed by Government, the necessity 
to increase the stores organisation and the supervisory stai{ and the
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higher cost that usually departmenul execution en­
tails. The Ck>mmittee were informed that the quality 
of work done through departmental execution was better, 
but that the cost was higher. They find that the M.E.S. Review 
(Jommittee have also considered this question and have come to the 
conclusion that departmenul execution should be resorted to only in̂  
certain circumsunces.

6i. The Committee, however, feel that the elimination of the 
middle-man’s profit is an important factor in favour of the depart- 
m enul execution of works. They feel that while it is true that 
departmental execution is costlier at present, there is no justification 
why it should continue to be so. If the contractor adheres to the 
specifications and yet could complete the work at a lower cost and 
earn a good percenuge of profit, there do not seem to be insuper­
able difiiculties in reducing the present high cost of departmental 
execution. If on the other hand the quality of contractual work is 
not up to the required standards, it would mean that Government is 
not getting the value for tlie money spent. As regards the argument 
that departmenul oflicers will not be able to extract as much work 
from labour as contractors, it would seem that the suggestion is 
eitlier that labour is exploited by the contractors or that the efficiency 
of the Department is not up to the mark. In either case, the position is 
unsatisfactory. Therefore, while agreeing that much would depend on 
labour leadership, the extent of development of civic sense and the 
willingness to give a full measure of outturn, the Committee would 
recommend that opportunities must be taken every now and then to 
undertake departmental execution of works in suitable cases and 
standards must be set not onl\ of quality of work, but also of effici­
ency of organisation, economy and fair deal to labour.

(d) Execution of works through other works organisations
84. It is understood that the M.E.S. get works done through out­

side agencies and Sute Governments in special circumstances, for 
example, if the work is of a specialist nature, such as railway sidings, 
P. & T. works ctc. or where works are of casual occurrence and 
they do not justify the setting up of a M.E.S. formation. Also it is 
stated that at Delhi and Simla M.E.S. Works are carried out by the 
C.P.VV.D. by .special arrangement. The Committee find that in the 
last three years works costing over Rs. 116 lakhs were got done 
tlirough other agencies. Out of these, the works done at Delhi and 
Simla by the C.P.W.D. accounted for over Rs. 91 lakhs.

85. The C]ommittee understand that out of about 150 stations 
where M.E.S. formations exist, there are 25 stations where C.P.W.D. 
and/or .State P.W.D. function side by side. It is. however, suted 
that the M.E.S. Organisation has to exist in these places as the Mili- 
tary Engineer in the station is also the adviser to the local M iliury 
Commander and also in re ru in  cases the works carried out by the 
M.E.S. are of a special nature connected with the Army, Air Force
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and  Ordnance Factories requiring close liaison with the concerned 
officers. It is also stated that the C.P.W.D. and State P.W.D. are 
heavily loaded with work and would not be able to undertake addi­
tional work on behalf of the M.E.S. The Committee, however, find 
that no systematic examination has been conducted to ascertain 
whedier these Organisations should function concurrently in the 
various places. They feel tliat close coordination, between these 
Works Organisations would definitely lead towards economy. They 
would, therefore, suggest that an objective study should be under­
taken at a few of the stations where different Works Organisations 
exist side by side to find out whether one of them can handle the 
responsibilities of the others also by a suitable understanding among 
them. Administrative difficulties could be overcome by an imagina- 
live approach keeping in view the basic objective of efficient and 
economic utilisation of national resources in the shape of technical 
man power, material and finance.

(e) Departmenul charges
86. Depaiunenul charges arc levied by the M.E.S. at the rate ol 

14% for works done for Air Forcc/Navy/Ordnaucc Factories and at 
the rate of 24i% tor work.c done for other bodies like C.P.W.D., State 
Governments, Caiuoninem Iioard.s etc. I ’he Conuuiitec Icarn that 
the C.P.W.D. levies Departmental charges on a slab system ranging 
from 9i% for works costing Rs. 3 lakhs and alx)ve to 17i% for 
%vorks costing Rs. 40,000 and below, and tliat the Railways lc\7 12i% 
on the total cost oi die work (wages and materialsj int liuling the 
cost of land, except where a rate highsr than 12i%  is charged to 
Government departments on a reciprocal basis.

87. The Committee were informed that in the ta.se cil the .Navy, 
Air Force and Ordnance Factories, the charges consisted of 11% 
establishment charges, 1J% audit and l | / f  T . K: P. charges and were 
adjusted by a block transfer made at the end of the year, and were 
revised in the case of wide fiuctuations in the actual establishment 
charges. As regards the higher charges levied for works dcme for other 
bodies, the representatives of the Ministry agreed that it was a high 
percentage and stated that the charges were being reduced to 15 l̂er 
cent. The Committee do not appreciate the need for the le ij  of de­
tr im e n ta l charges by the M.E.S. on works executed fut any of the 
Defence Services. Even as regards the levy of def)artmental charges, 
among the works Sen/ices of the Government of India and the States, 
the Committee would suggest that the feasibility of doing away with 
the system should be considered. If, however, it is not possible to 
abolish this system altogether it should at least be kepi at a uniform 
and mirtimum basis,

(f) Maintenance
88. Maintenance work in the M.F.S. comprises (i) maintenance 

of buildings, communications, furniture etc. and (ii) maintenance of 
«lectric and water supply installatiom.
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(i) Maintenance of Buildings, Communications etc.

89. Funds for the maintenance of buildings, roads and installa- 
aons are demanded by the M.E.S., C.P.W.D. and the Railways as 
indicated in Appendix IX. The maintenance costs of buildings in 
Che M.E.S. are said to be reasonable and compare favourably with 
those of the C.P.W.D. It was stated that maintenance rate for roads 
in the M.E.S. was, however, inadequate and far below that of the 
C.P.W.D. 'I'he question of increasing the rate was stated to be under 
consideration. The Committee would suggest that as a part of this 
examination it should also be examined whether the C.P.WJi. rates 
are on the high side.

90. Both in the C.P.W.D. and the M.E.S., funds are provided tor 
maintenance of buildings and internal electrical installations on the 
basis of the capital cost of buildings, whereas in the Railways funds 
tor normal maintenance of the buildings are demanded and allotted 
on unit basis—one unit being equal to 100 sq. ft. of plinth area. The 
Cximtnittee are unable lo uiuleisiand the need for different systems 
even for these matters. They would suggest that a common princi­
ple should be evolved for all the different works sen>ices Regarding 
the basis of providing funds for maintenance, and that an examina­
tion should be conducted with this end in view. The States may 
also participate in .<:uch examination.

(ii) Maintenance and operation of Installations
91. 52 electrical installations and 152 water installations are 

operated by the M.E.S. It is understood that tlie economy of the 
installations is judged by comparing the cost of production with the 
corresponding hgures for the previous years and also with the hgures 
of sinular Defcnce installations at every station. However, it is said 
that high costs are inescapable where the installations have got low 
capacity or where isolated units have to be catered for or where due 
to special defence needs special equipments and standby units have 
to be maintained.

92. The Committee arc informed that wherever possible the 
requirements of water and electricity are met from civil sources. 
They also understand that in certain cases civil supply was aug­
mented to nieet defence requirements and vice versa. They, how­
ever, notice that no systematic study has been underuken with a view 
to finding out the capacity and adequacy of civil supply to meet 
defence requirements in all the sutions. They wou d, therefore, 
suggest that a study of this kind should be undertaken, so that it 
could be determined in what cases the capacity of the civil installa­
tions or the defence irutallations should be augmented. In all these 
w e s  negotiations should also be taken in hand with the civil author­
ities and amounts provided in the relevant budgets for setting up or 
.increasing the capacity. The Committee desire that while con­
sidering this matter attention ihould not be confined by each party



to its own needs, but the question should be looked upon as one of 
general interestj leading to increased civic amenties and general 
well-being of the people.

(g) Reduction of Maintenance Cost
93. One of the duties of the C.W.E. is to prepare and submit 

schemes designed to reduce maintenance costs. .The (Committee 
were, however, informed that no schemes for reducing maintenance 
costs had been received from the C.W.E.’s. It was stated that there 
was very limited scope for effecting changes in techniques or methods 
of reducing the cost of maintenance. Suggestions were often 
made on improvements in the specifications in order to reduce the 
recurring charges on maintenance. These suggestions were not, 
however, consolidated in the form of reports but were discussed at 
the periodical conferences of the E-in-C. and the Chief Engineers. 
The Committee, however, feel that there is much scope for suggesting 
measures for reducing maintenance costs especially in respect of run­
ning of water and electric installations, the C.W.E. being responsible 
for maintenance of the water and electric insullations also. The  
C .W £s. should, therefore, be encouraged to submit periodical reports 
on the aspects of reducing maintenance costs of buildings, roads, 
installations etc., and the reports should be scrutinised in the F/aa> 
fling and Designs Section of the E-in~C’s Branch for eventual adop­
tion of common standards in all the Commands.

(h) Residential Accommodation
<H. The actual provision of residential accommodation to the 

officers and men in the Defence Services is given in Appendix X. 
It is understood that as against the original cxF>ectation to spend 
nearly Rs. 168 crores for both residential and other accommodation 
during the Second Five Year Plan, which would have enable an 
expenditure of Rs. 77 crores on resideniiai accommodation only, the 
tou l allotment in the Plan for all types of accommodation was only 
R.S. 89 crores. It was. therefore, more difTicuit to meet the require­
ments for actomnKKlation of -Service personnel. It is stated that to 
some extent semi-pennanent structures costing about 20 per cent, 
less than permanent structures would be put up. Also where huts 
could be built from Icxal material a scheme known as "Tentage 
Replacement scheme" would be introduced. While the Committee 
abjfreciate the difficulties in solving the problem of accommodation 
they feel that the non-availability of funds cannot he the limiting 
factor to the extent it is believed, since a considerable proportion of 
funds sanctioned is allowed to lapse.

95. It is understcx>d that the Committee of Experts for Building 
Works appointed by the late Ministry of Works, Production and 
Supply recommended that some indication of reasonable ceiling costs 
of varioiM types of buildings would be a useful guide to the engineers 
and architecu and would alto encourage them to explore methods to 
bring down the cost of buildings without sacrificing the essentials.
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The Committee understand that while the M.E.S. have fixed ceiling 
costs on plinth area basis they have not done in the same manner as 
is done in the C.P.W.D. I t  is said that since M.E.S. build accommoda­
tion all over India uniform scales cannot be laid down. The Com­
mittee, however, feel that it should be possible to work out ceiling 
costs of buildings in different areas by adopting the methods suggest­
ed by the Experts Committee. They would, therefore, recommend 
that early steps should be taken in this direction in the interest of 
economy.

96. The Committee observe that the scales of residential and 
office accommodation are more liberal on the defence side than on the 
civil. They were informed that the Defence Minister’s r.oinmittee 
and the Cabinet had examined this matter and it was felt that a slight­
ly better type of accommodation was necessary for officers to keep up 
their morale. Where the Dcfencc Officers were living along with 
civilian officers at certain stations the scales were said to be identical, 
but where the Defence Officers were living in isolated places the scales 
were a little more liberal. The Committee are unable to appreciate 
the argument regarding morale, as the litieral scales of accomm<xlation 
would necessarily entail greater expenditure on the construction of 
officers' quarters and to that extent would affect the construction of 
additional accommodation of married quarters for the Other Ranks 
whose needs for sucli accommodation are met at present only to the 
extent of 9 j>cr rent. They would, therefore, recommend that the 
scales o1 accommodation for the civil and military officers should be 
uniform and should be made as austere as possible.

(i) Vacant Buildings
97. The following figures show the charges on account of rent of 

buildings hired/leased, rent of requisitioned buildings and ‘miscel­
laneous' charges which mainly represent charges on account of pay­
ment to chuwkidars on care of vacant buildings.

(In lakhs of Rupees)

S7

1952-53 1953-54 1954-55 1955-56 *95^57

(i) Rent of nuildia$;s hired 
leased . . . . 50-15 50-33 52-66 48-57 61*20

(iV) Rent of requisitioned 
buildings «4-94 iS-03 »3-94 6 - 15 3-19

(fit) Miscellaneous 28-77 25-84 23-23 26*91 20-21

98. It will be observed that heavy amounts are being paid on 
account of rent of hired/leased and requisitioned buildings while od 
the other hand considerable amounts are being paid to chowkidan 
for the tare of vacant building. Regarding the reasons for buildings 
remaining vacant when there is a great need for accommodation, the 
Gonuuittee were informed that the buildings in question were of



two categories, namely, hired or requisitioned and Government 
owned. The buildings remained vacant when the units stationed in 
those buildings went out on operations elsewhere. The buildings 
could not be given to others as tncy might be required after three or 
four months by tlie units which returned. The Committee desire 
that it should he examined ivhether the huildinfrs which are expected 
to remain vacant for a louf^ time can he handed over to meet the 
requirements of other Central Government or State Government 
agencies and also n'hether tare of such buildings could in suitable 
cases be entruslrd to the State Government Departments having 
similar responsibility locally.

(j) Specifications and Designs
99. Type designs and specifications arc said to have been finalised 

and issiied for several categories of accommodation. .\s regards 
economy in design it is undcrsicK)d tliat (iovernnjent have appointed 
a Committee known as the .M.E.S. Construction Committee to consi­
der the (|uestion of bringing down the cost of joiistruition by the 
M.E.S. That Committee was appointed in May, 1956 but have not 
presented their RcpK>rt so far. In this ccmnection the Cf>mmittee 
would obscvvf that tlie M.K.S. ('.onstrui ti(m Comniitlcc consists of— 

1̂) Deputy Secrcta^^. Ministrv of Defcnrc K<ii.iirmauy, (2) Addi 
tional Chief Engineer, C'-P.W.D., Deputy Financial ,\dviser, 
Ministry of Finaiue (Dt'feiicet, (I. Deputy ^-(retarv, Mini.str\' of 
Works, Housing and Supply, and (5) tlie Director of \V’orks. F. in- 
C's Brancli. Army Headquarters. The Committee feel com’inced 
that for an examination of the nature entuisted to the M.K.S. Con.t- 
traction Committee, it u'ould have been useful if non-ufftcials with 
necessary knowledjie and experience had also been included. Such 
an association hw  almost indispensable in this particular case since 
the terms of reference of this Committee include a comt^arison of the 
specifications used h\ the M.E.S. with 4hose used b\ Vrii'ate enter- 
^ is e . The Committee xcould emphasise that a\ a rule while appoit- 
ing any committer to enquiie into matters with a vieu- to lef/orttng 
on economies, efficiency of administration, improvement of tech­
nique etc. non-officiah should he aisociated, at Members.
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CONTRACTS AND CONTRACTORS
(a) Enlistment of Contractors

100. The Cmomittee understand that an Inter-departmental Com^ 
mittee had been appointed in the Ministry of Works, Housing and 
Supply to examine the problems arising out of the existence of differ­
ent sets of rules of enlistment contractors in the Central Public Works 
Department, the M.E.S. and the Railways and to prepare draft rules^ 
for the enlistment of contractors which can be applied uniformly in 
all these Departmfnts. It is also stated that the Ministry of Works, 
Housing and Supply, in consultation with the Ministries of Home 
Affairs. Defencc. Irrigation and Power, Communications and the Cen­
tral Public Works Dcpartmeru, liave drafted a general code for regis­
tration ol c;onira{tors and for demotion, removal, suspension of busi­
ness and blac klisting etc., of building contractors.

101. .\i present, the contractors are registered separately by the 
three dei>artments according to certain rules framed by them. The 
classifuation of contractors varies from one department to another. It 
was represented to the Committee that the system of registration of 
constractors sejjarately with the different departmenu had the follow­
ing di.sadvanuiges:—

/ii blocking of a substantial amount of money of the con­
tractors with all departments:

(ii'k difliculties caused to the contractors due to the varying 
prtKedures and categories of classification in the differ­
ent Departments; and

(iii) con.sc(|uent reduction in the scopc of competition.
102. But the Committee were also informed that a contractor 

could tender for a work in the M.E.S. e\en though he may not be 
registered as an M.E.S, (ontractor. if he is on the approved lists of 
the Central Public Works Department. State Public Works Depart­
ment or the Railways. The Committer, hoivnrr. consider that it is 
not necessary to have separate lists of contractors for the different 
works organisations. The\ are of the x'iew that a consolidated list 
would give wider scope for selection and also stimulate competition 
by facilitating enlistment of contractors in greater numbers. They 
would, therefore, suggest that there should he a common consolidth 
ted list of contractors for all works organisations. This should 
be on an AU-tndia basis for the higher categories and on a  
regional basis for the other categories, the categories being determined 
after di.Kcu.tsions among the representatives of the different Depart­
ments, There should be a central co-ordinating body to maintain the-
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register of contractors and to act as a clearing house for information 
relating to the performance and reliability of the contractors. Suita­
ble procedure should also be devised to ensure that a contractor is 
employed only within the limits pertaining to his category and is not 
ox>erloaded with work.

(b) Demotion removal and suspension of contractors
103. It is understood that Confidential Reporu of contractors are 

submittted to the enlisting officers in the prescribed fomis. Based on 
these reports, each enlisting officer maintains a register know as 
‘Record of contractors’. Any contractor whose workmanship, organi­
sation or financial arrangements are adversely reported upon is either 
down-graded, removed or suspended for a specified period as consider­
ed appropriate in each rase. A contractor is black-listed where (i) 
there are sufficient and strong reasons to believe that the contractor 
or his employees have been guilty of malpractice (ii) the contractor 
contumaciously refuses to return Government dues, and (iii) the con­
tractor or his partner or his representative has been convicted by a 
Court of Law for offences involving moral turpitude in relation 
to business dealings or where security considerations including sus­
pected disloyalty to the Sute so warrant, the blacklisting orders in 
the last case being issued by the Ministry of Home Affairs.

104. The Committee find that it is a common grievance of con­
tractors that they are not given a chance to explain their position to 
the authority passing the final orders l>efore action regarding demo­
tion, removal, suspension or blac klisting etc. is taken against them. 
T he draft code for demotion removal, suspension and blacklisting 
<tc., of building contractors drafted by the Ministry of Works, 
Housing and Supply is said to provide that as regards demotion and 
removal from the apprtived list the orders should lie commimicated 
to the contractors together with reasons for the action taken and that 
•in the case of demotion a competent authority may at its discretion 
give the contractor an opportunity of showing cause' against the pro­
posed action, whenever the aiuhority is satisfied that the circumstances 
of the case require that the contractor should be called upon to explain 
his position. Regarding suspension of business and blacklisting, it 
is said that the orders and reasons should not be communicated to the 
contractor concerned.

105. The Cx)mmittee were informed that during the three year 
period 1955-56 to 1957-58, the numbers of contractors who were 
dotirngraded. removed, suspended by the various authorities in the 
M.E.S. were 7..S35 and SIS respectively. It was stated tRat three con- 
cncton  were blacklisted during the last three years. It was further 
stated that even accrjrding to the present procedure (he contractor 
was fully aware of his shortcomings and that remarks about his 
performance were given in the works diary and adverse remarks 
communicated to him by letter, and it was found from practice that 
th e  procedure had a most salutary effect on the contractor. T he repre- 
tentatives of the Ministry were of the opinion that giviiy; a chance 
to  the contractor to defend himself might involve litigation but
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that there would be no objection to the orders in each case being 
passed by the next higher authority of the same exacutive organisa­
tion, who would be detached from the problem. The Committee, 
however, feel that the procedure should be such as to .infuse confi- 
defence in the conlratlor that action has not been taken abritrarily. 
For this purpose, the Committee feci that an advisory Committee 
consisting of non-officials should be constituted at each Command 
and their advice taken before passing orders on the contractor, Thi% 
would fortify the action of the executive and save them from un­
founded allegations regarding their motives and also give an assur­
ance to the contractor that action has not been arbitrary. To the 
extent that the contractors need not he afraid of arbitrary exercise of 
executive power, it will also reduce the scope for corruption.

100. 1  he rcjxnts in lespett of works executed by contractors ot 
Class ‘A’ (no limit class) are submitted by the Chief Engineers to 
thr l.n)2̂ inctT iii'C l̂iief. 1 hr K-in-C'.. Keeps the other Chief Engineers 
informed ot such adverse reports. It was stated that it wa*̂  also pro­
posed to introduce a similar proi:edure in respect oi C'Jass ‘B’ con­
tractors. Bui there is no s>Ntem at present to exchange notes with 
other DcpartiiKnis with iej ;̂aid to the performance of the contractors. 
It is understood that in the dralt lode that has l>een prepared there 
is provision for coordination between the various Departments by 
circ ulating the orders lo the different Ministries. Thr Committee do 
not consider the present position to hr satisfactory, since it is possible 
for a contractor adi^rrsrh rrfwrted upon in one works organisation 
to grt u'ork in another. Imvirdiatc steps should be taken to introduce 
the necessary coordination bctirren the different works organisations. 
If as recommended by thr Committee a consolidated list of contrac­
tors is kept by a central coordinating body, coordination in respect 
of this ma t te r  would become v en  simple.

107. The Committee understood that at present the lists of con­
tractors registered are not reviewed periodically. Action is taken on 
the basis of confulential re|>ons written on the performance of the 
contractor. It is. therefore, [x>ssible for a contractor who is registered 
but who had not yet l>een ^ivvw a job to have failed to satish* the 
conditiom retjuired for the registration or for the particular cate­
gorisation SHice he had been originally registered. It is understood 
that at times ccmtractors eng;ige engineers staff to satisfy the require­
ments of registration and dis|;>ense with their services thereafter. Thm 
Committee would, therefore, recommend that a fyeriodical retnew of 
the lists of contractors should he made so as to ertsure that contracts 
are not awarded to those who do not satisfy all the requirements.

(c) Diaciunions with Contractors
lOh. The Conunittee note that p<"ricKiical meetings have been 

held by the Ministry of Works, Housing and Supply with the repre­
sentatives of the various associations of contractors in order to secure 
fullest understanding and mutual confidence Ixftween tlie Central 
Public Works Department and the contractors and that 
the Chief Engineer, Central Public Works Department 
322 L .S .-4
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also holds formal meetings with the representativet 
of contractors for listening to their day-to-day difficulties. 
Asked whether there was a similar procedure in the M.E.
S. the £n^ineer-in-Chief stated that he had a meeting with the contrac­
tors' association once. The Committee feel that periodical meetings 
should be held with the representatives of the contractors since such 
a system would, besides giving an opportunity for redress of genuine 
difficulties felt by contractors in execution of the work and in getting 
payments, also result in a greater degree of understanding between 
the Department and the contractors.

(d) Associations of Contractors
109. The Committee feel that the associations of contractors can 

do very useful work in toning up the quality and efficiency of the 
construction works in the country. They are of the view that if the 
associations are organised in the manner of professiottal bodies with 
pride in their work and lay down a code oj conduct for their mem­
bers to be enforced by them, it ivould not merely be to their benefit 
but would also indirectly help to tone up the efficiency of the Engine­
ering Departments of Government and would help remove undesir­
able practices, wherever they exist. I t is understood that the Engine- 
er-in-Chief has already suggested to the Builders’ Association of 
India to organise themselves better. He is said to have also suggest­
ed that they should have a pool of mechanical equipment which 
could be hired by different contractors and that they should also 
arrange to establith technological schools to train up painters, brick- 
layen and other workmen. The Committee hope that the aasocia- 
tions would seriously take up these suggestions. The authorities may 
also take up and encourage drawing up a code of conduct by the 
Association.

(e) Publicity for invitations to Tender
110. Tenders are invited by advertisement in newspapers if the 

value ot work to be executed exceeds R&. I lakhs and by displaying 
notices on notice boards if the value is less than that. The Commit­
tee were informed that the selection of the papers for advertising 
was left to the Advertising Consultant to the Government of India 
who did the same also through the langiuge press. The Committee 
notice that the M.E.S. Review Committee have recommended that in 
cases of works of Rs. 1 lakhs and over, the advertisement should ap­
pear at least once in one local language pater and twice in English 
papers and if the value of the work is more than Rs. 10 lakhs, it should 
be advertised in important papers of other big towns also. While 
p e e in g  with this view generally, the Committee would recommend 
that in order to create keener competition Indian langu^e papers 
should be used to a greater extent as a medium of publicity in all 
cases of contracts, big or small. In cases of works of more than Rs. 10 
takks in value, advertisements should be made in the important Ian- 
guage papers of other regions also. The Committee also suggest tAof 
a copy of the notice together with the tender documents should he 
supplied to the office of the recognised associations of contraeton.
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(f) Time for SabmiMiton Tenden

111. The Ck>mmittee were informed that due to the pressure in 
planning that existed after partition, sufficient time was not beii^; 
given to contractors for submission of tenders, but that it has now 
been stipulated that a period of at least six weeks after the issue of 
the tender documents should be allowed to enable contractors to 
acquaint themselves with site conditions, and to consider factors 
tike planning, labour etc. The Committee came across complaints 
that contractors find difficulties in getting tender documents in time 
and complete in all respects. They recommend that it should he 
ensured that there is no ground for such complaints.

(g) Issue of Tender Documenu

112. Tenders are normally issued to all approved contractors of 
the M. E. S. who apply, provided the work falls in the category for 
which a contractor is enlisted and are also issued in some cases to con­
tractors who are not on the approved list but who as a result of en­
quiries made before issue of tenders are considered capable of execut­
ing the work and are otherwise suitable for enlistment with the M.E.S. 
Tenders are not, however, issued to a contractor, if—

(a) he is overloaded;
(b) his performance has not been satisfactory in the past;
(c) he has committed serious irregularities in the past; and
(d) his financial position is not satis&ictory.

113. The Committee were informed that in cases where tender 
documents were not issued to applicants, the reasons were recorded 
in wrking by the issuing authority and that the Controller of Defence 
Accounts looked into these reasons during his periodical visits. The 
system of preliminaiy selection was said to be adopted with a view to 
eliminating contractors to whom the contracts were not likely to be 
awarded. But they understand that a similar system is not followed 
in the Raihvays and the Central Public Works Department. They 
would point out that exclusion of a contractor at a preliminary stage 
and preventing him to compete with others, without communicating 
reasons, would cause a genuine misapprehension to the contractor 
about the fairness of the decision. The officer is also exposed to allega- 
dons, under this system. The Committee would, therefore, recom­
mend that an advisory body including non-officials should be constitu­
ted at different levels, and the advice of such a body sought before 
taking a decision not to issue the tender documents. In the opinion 
of the Committee, sw h  a system will inspire confidence and as stated 
in  para 105 earlier, abo reduce chances of corruption and allegations 
of corruption.
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(h) Opening of Tenders
114. The Committee understand that at present all the tenders 

are not being optened in the presence of contractors. In the case of 
item rate and percentage rate contracts, however, tenders are usually 
opened in the presence of all the contractors and the rates are 
announced and in other cases, tenders are opened in the presence 
of two officers of the Department. The practice in the Central 
Public Works Department and the Railways, is however, that all 
tenders are opened in public. The M. E. S. Review Committee have 
recommended that the tenders should be opened in public but that 
it should be made clear at the time of annoiuicing the rates that 
they were subject to checking. The Committee were informed that 
the recommendation of the M. E. S. Review Committee Avas under 
consideration but that it was generally felt that it would not be to 
the advantage of the State to of>en lump sum tenders in the presence 
of the contractors because the tenderers Avoukl know as to what exactly 
were the rates quoted in the first round and keep the rates up in the 
second round if there was need to go for a re-tender.

115. The Committee ret nvimend that generally the tenders should 
be opened in the presence of contractors. Howex'er, in case for any 
special reasons, it is not considered feasible to do so, an advisory body 
consisting of non-officials as suggested in paras 105 and ll.’? should be 
associated u-ith the of>ening of the tenders.

(i) Contracts
{i) L um p Su7ti Contracts

116. A note on the different types of contracts entered iiiio by the 
M. E. S. is given in Appendix XI. The Committee understand that 
the Lump Sum Contract with Bills of Quantities is an ideal system of 
contract for building works being easy to administer provided the 
type of work attempted is standardised completely and there are no 
deviations. When there are deviations in the course of the execution 
of a contract difficulties arise in the shape of problems connected 
with the settlement of disputes with the contractor over measure­
ments of items of work affected by the deviations. The Committee 
were informed that it had not so far been ftossible for this Depart­
ment to prepare Bills of Quantities for all Lump Sum Contracts in 
view of the fact that the existing Surveyor of Works Staff was not 
sufficient to prepare Bills of Quantities within the short time 
normally given to them for preparation of tender dcxumeilts. It was 
said that buildings were being slowly standardised and Bills of 
Quantities worked out, but the work was enormous there being 
hundreds of types of buildings such as stores, workshops, buildings 
at hill sutions and plain sutions etc. The Committee understand 
that the system of Lump Sum Contracts with Bills of Quantities is 
used to a large extent in the U.K. and that the M.E.S. Review Com­
mittee have also recommended its adoption on a large scale. The 
Committee are also of the view that this type of contract has got
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advantages over other types of contract especially in securing realistic 
and cheaper quotations from contractors. They would, therefore, 
recommend that efforts should be made to facilitate the adoption of 
this form of contract to a greater extent and for this 'purpose energetic 
measures should be taken to reduce the scope for deviations through 
proper planning, to speed up the work connected with standardisation 
of buildings and also to enlarge the scope for training of Surveyor of 
Works Stag.

(ii) Term Contracts
117. It was represented to the Committee that Term Contracts in 

the M.E.S. are indefinite as regards magnitude of 
each type of work and allow wide discretion to 
the Engincer-in-Charge. 'Fhe Committee were informed tliat 
the system of indicating provisional quantities of anticipated require­
ments to the contractors was tried some years back, but it was found 
in practice tliat the actuals differed wide y from the estimates. This 
gave rise to claims by contratiors and in one case the dispute was 
referrtd to arbitration and was decided in favour of the contractor. 
The matter was then examined in consultation with the Ministries 
of Hnaiue and Law and it was considered advisable not tu indicate 
provisional (juatuities in Term Contracts. The C^ommittee do not 
however feel that the present system is satisfactory in as much as a 
contractor entering into tlu' contract would not know the quantity 
of work he might be required to do. Under the present system it 
would also be jxtssibic fcir tlic F.ngineci to make the contractor do 
certain iteujs of work cmly. ex( lucling cither items and choose the 
items in such a maimer that the c<intrac tor would not get those items 
in which he liad hoped to make a proht but would get only those 
wliH li would entail a loss. T h e y  w oul d ,  therefine .  suiige.\( that  p r o i ’i- 
siomil  quanl i t i cs  of  the work  to he d on e  un der  a T e r m  Contract  
\houUl he calcnlated with a grea ter  degree of a ppr ox im at io n  on the  
ha.sis of n'orks d one  {jrei ' iou\ l \  an d  indica ted  in the (ontrnct .

(j) Deviations
IIK. Deviations from the accepted contract are said to be due to—

(i) non-availability of the materials which are to be incorporated 
in the work according to the original plan (ii) tectmical reasons and
(iii) administrati^'e reasons, i.e. additions or omissions of certain 
items required by the users. The limits of deviation have been laid 
down for the various types of contracts. The M. E. S. Review Com­
mittee have analysed the position regarding “deviations" which is 
said to be a fairly common feature in the \l.E.S. and which has led 
to considerable delays in final payments because of tlte Lump Sum 
Contract system, under whicli deviations have to be measured and 
accepted by contractors. The Committee were informed by the rep­
resentatives of the Ministry of Defence that in order to minimise 
deviations, planning was being tightened up, and that technical plan­
ning had since shown a marked improvement. Considering the ex­
tent to which deviations contribute to delays in execution of work
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mid to delays in payment of bills, the Committee would su re s t that 
an analysis should be made of the cases of deviations that arise every 
year, grouping them under the various factors that give rise to delay 
and a systematic study be made with regard to the ways and means of 
reducing the incidence of such factors in future. I t  would be desi­
rable that before effecting any substantuU deviations, a prior under­
standing is reached between the two parties as far as possible.

119. Further, the Committee noticed from a statement furnish­
ed by the Chief Engineer, Eastern Command that out of 55 contracts 
in which deviations were ordered in that Command from 1954-55 
to 1956-57, the deviation limit was indicated as 25% in the case of 40 
contracts, 20% in the case of 5, 10% in the case of 9 and 5% in the 
case of 1. The actual deviations were below 10% in the case of 47 
contracts. The Committee are not able to understand why the upper 
limits of deviations are fixed above 10% in most cases, though on the 
average the actual deviations fall short of this limit. The Committee 
would su re st that the question of reducing the upper limits of devia­
tions be considered since such a procedure would encourage greater 
care in planning and in preparation of contract documents.

(k) Issue of Stores to Contractors

120. The Committee were informed that the estimates of the 
quantities of stores required for the works were prepared in advance 
and adhered to at the time of making issues to the contractors. It 
was said that in order to ensure that the stores were fully utilised in 
works and that the stores did not find their way into the market, 
checks were exercised through the medium of the time progress 
chart of the works. In addition, it was suted that the Engineer-in- 
Charge was in constant touch with the progress of the works physi­
cally on the ground and visited thelites quite frequently. The Com­
mittee, however, found a belief in responsible quarters that the es­
timates, especially in respect of cement, were made on a liberal basis 
and that the contractor was obliged to draw the entire quantity pro­
vided, though the work could not consume all that. The Com­
mittee consider that this matter deserves a frrobe.

121. The Committee would like to commend for examination the 
suaestion that Cement should be supplied to the contractor through 
Siwtite {wherein loose cement is poured in and then taken out as 
and when required by mechanical method) and not through cement 
bags, in the case of works costing above Rs. 2 lakhs, so that pilferage 
might be prevented.

122. The Committee would point out in this connection that in 
the case of big projects, particularly if the construction is of R.C.C. 
and where the value of cement and steel supplied by department 
would amount to a large percentage of the cost of the project, the 
profit allowed in the tender is on the cost of the whole pnqect 
whereas the actual outlay of the contractors is only some penintage
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of the cost of the whole project. In other words, the provision for 
profit really amounts to much more than the profit that a contractor 
u  normally entitled to on his actual outlay. Since this procedure leads 
to an inflation in the cost of the works, the Committee suggest that 
in projects of high magnitude where the MJE.S. undertake the issue 
of main stores, the contract value should be based on "Except Ce­
ment” and "Except Steel" rates so that the contractor’s allowance 
of profit would be based on his capital outlay, that is, total cost of 
work less cost of steel and cement. The Committe believe that this 
will lead to more competitive quotations and even if it does not, the 
Government would know the real percentage of profit that the con­
tractor gets.

(1) Extensions to period of contract
123. Out of 989 contracts (other than term contracts) entered 

into between 1950-51 to 1956-57 the period of completion originally 
provided for in the contracts had to be extended in respect of over 
462 contracts. Tliis number is made up as follows:

Extension not exceeding one month: 72 
Extension over 1, but not exceeding 3 months: 149

Extension over 3 months, but not exceeding 6 months: 137
Extension over 6 months but not exceeding 12 months: 75

Extension exceeding 12 months: 29
•462.

• (This does not include figures from Eastern Command. Although 
this information was promised, the Commitee regret to abserve 
that the same was not furnished until this report was finalised.)

124. Tlie common grounds on which extensions of time are al­
lowed are said to be as follows:—

(a') Ordering of extra work:
(b) Changes in design, etc., being ordered at a late suge;
(c) Delay in issue of stores ox took and plants by Govern­

ment;

(d) Non-availability or shortage of specified materials in the 
market;

(e) Inclement weather;
(f) Labour strikes;

(g) Delay in handing over the site of work nr the buildings
in which works are to be carried out;

(h) Diflkulty in procurement ot wagons;
(I) Breakdown of water supply.
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125. Tlie Couuiiittee learn that in respect o£ each coutracl, a time 
and progress chart is maintained, which shows the planned time for 
the supply of stores and for execution of each item of work, and that 
once a work has commenced its progress is watched through the 
medium of a monthly progress report which is rendered by the 
Garrison Engineer concerned through engineer channels to the E-in-C. 
This progress report is said to show not only the progress of work bur 
also brings out bottlenecks and the assistance required.

Despite this, the number of cases where extensions of period have 
to be given in the contracts is very high.

The Commiflce would, therefore, suggest that the actual method 
of maintenauce of the Tim e and I'rogress Chart should he scrutinised 
to see if it is on a realistic basis and whether the charts arc properly 
studied and made use of. Also cases where extensions of period became 
necessary should he reviewed to see if they were solely due to unfore­
seen factors which tould no! have been avoided through proper plan­
ning and prompt action at eveiy stage. The Committee would point 
out that extensions to contrarts have a tendency ultimately to increase 
the cost of the works besides putting the contractor concerned at an 
advantage over the others who tendered on the basis of a specified 
period of completion, and would, therefore, emfjhasise the desirability 
of proper planning irith the objrrt of reducing the incidence of the 
various factors which go to increase the number of cases where exten­
sions in time of tomfAetion hare to be granted.

126. T h e  Couiiuitiee obscrxc that delays in com pletion of works 
are also caused by delay in issue ol stores or Tools and Plant by Gov­
ernm ent and delay in handing over the site of work or the buildings 
in  which works are lu be carried. T h e  contractor is not responsible 
for such delays but lu- lias lo incur extra overhead charges on this 
account. T h e  Cximmittee were inform ed that in respect of such cases 
the  contractors were at liberty to approack the G overnm ent for a rb i­
tra tion  or to go lo the civil courts for decisions. T h e  Coninuttee, how­
ever, l>elieve that contractons arc likely to make provision in their 
rates for such stoppages of ivoik or exten.sions to contract. This, 
therefore, shifts the burden tiltiinaiely to Governm ent. The Com­
m ittee would su re s t that the feasibility of introducing a clause in the 
contract providing for compensation to contractors in ca.ses of delays 
which are not attributable lo the contractors should be examined. 
This would keep the officers of the department alert in the discharge 
of their resfjonsibilities, and might enable more favourable terms in 
the tender.
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(m) Specification laid down in the contracts

[27. It is a grievance of the contractors (hat the specifications of 
ks, wood work etc. laid down in the contract agreement are often 
high and do not correspond to tlie availability of the material in 

local market, and hencc provide » source of harassment ,to the



contractors besides resulting in malpractices. On the other hand, the 
Committee were informed that ttie contract document stipulated the 
types of raw materials required and sufficient time was given to the 
contractors to find out if they would be able to procure those 
materials. The Committee feel that in case materials of a specified 
standard, for example, bricks, are not easily available, there should 
be a rational adjustment of specifications with reference to the 
materials available, and that a review should be made of such cases 
with a view to effecting modifications in specifications in accordance 
with the conditions that prevail in different regions.

(n) Contract Forms

128. T h e  Com m ittee understand that contract forms lor  the 
various types of contracts used in the M.E.S. have been standarised. 
T hey learn that a model lorni of contract was drafted by the Indian 
Standards Institution based on a study of the rules of various depart­
ments, and that a Com m ittee in the M inistry of Works, Housing and 
Supply have also examined tlu* question of simplifyini? the contract 
forms taking into account the forms in use in the M.E.S. which are 
stated to be on par with the system obtaining in advanced countries. 
T h e  C o m m i t t e e  feel  that an earnest a t t e m p t  shou ld  be made  to evo lv e  
a s tandard contract  form for use in all the  organisat ions of  the  Go^^ 
e rn m e n t  of India ba^rd on a .^tndy of the di^ereri t  forms in vogue  in 
var ious Defmrtments  and that for this purpose  a C o m m i t t e e  consist ing  
of  re presen tat ixrs of the i>ariou^ Depa r t m ent s  and  expert s  f rom the  
Bu i l d i n g  Indus try  and Engineer ing  profession should  be a p p o i n t e d  
to make  a thorough exam ina t io n  of the  ques tion and br ing  a b o u t  uni ­
formi ty  in the contract  fotms .  It  u'ould be desirable if the States  
also could  l>articipatr in the :rorl: of  ex^ohing s tandard forms of con­
tract ivith a vieu' to achiev ing  uni fo rmi ty  in respects of the State  
also. In the op inion  of the C o m m i t t e e  a s tandard  and  s impli f ied  
contract  form xcill ensure  free and heal thy c o m p e t i t io n .  I t  w o u ld  
also reduce  the chances of contnictors ma ki ng  prov is ions in their* 
quo ta t io ns  for var ious disadvatt tngeous clauses, which may  occur in 
the  fnesent  forms,  wi th o u t  se i v ing  any pract ical  pu rp ose  or be ing  
actual ly used by G o v e r n m e n t  for their safety or pro tec t ion .

(o) Schedule of Rates

129. The Schedule of Rates is a compilation of rates for each item 
of work commonly executed by the Organisation and is compiled on 
the basis of a study of labour and material cost  ̂ in various areas. For 
this purpose the country has been divided into seven zones. The 
Scheaule is revised periodically, the last four revisions having been in 
1957, 1942. 1947 and 1954. It is now proposed to revise the Schedule 
every five years. Amendments to M.E.S. Scliedule rectifying serious 
errors and discrepancies are issued every two months or earlier where 
necessary. The Committee have enquired into the feasibility of hav-
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ing a common Schedule of Rates on a regional basis for Works D eput- 
They were informed that it was desirable to have a common 

Schedule but it was not practicable to do so on account of laige varia­
tions in terminology, units of work and methods of measurement* 
as between the different Departments. It was stated that the Indian 
Standards Institution was working on the problem of standard units 
of work and methods of measurement. The Committee observe 
that a common schedule is also connected with standard specifications 
and designs for similar types of buildings in all the Dej»rtments 
which they have advocated in para 96 of Chapter III and is also 
connected with sundarisation of contract forms. The Committee 
would emphasise the importance of having a uniform Schedule of 
Rates on a regional basis for use in all the Departments, for common 
types of work, aince it would result in greater competition from con­
tractors and would also ensure that the staff would be adaptable to 
any type of work whether it is in the M.E.S., Railways or the Central 
Public Works Department. Considerations regarding the size of the 
common Schedule should prove to be no bar to its adoption, when 
baknced against the other undoubted advantages that might accrue, 
notable among which will be the possibility of easier inter-depart- 
mental distribution of work-load when circumstances so warrant. 
The Committee recommend, therefore, that the work of evolving 
common terminology, units of work and methods of measurement 
should be speeded up, and a common schedule on a regional basis 
drawn up for use by all the Works Services of the Government. To  
carry out the work involved in this and to speed it up the services 
of retired engineers of the M.E.S., Central Public Works Depart­
ment and Railways should be utilited.

(p) pFeparation of Bills

130. The regulations require the contractors to prepare their 
bills, but in actual practice, the contractors’ bills are prepared by the 
M.E.S. It is said that this practice is allowed to exist, since the con­
tractors do not normally have the facilities by way of technical staff 
etc. to prepare the Bills. The Committee, however, feel that contrac­
tors should be encouraged to prepare their bilb since the time of the 
supervisory staff in the M.E.S. could be saved to that extent. Also 
there would be greater expedition in the submission of bills, the 
contractor being the most interested party. This would also elimi­
nate the delays that are now said to occur on account of the contrac­
tor not concuri^ntly certifying the measuremenu and would reduce 
the points of dispute. The Committee are of the view that this 
should be insisted upon in the fin t instance, in the case of the bigger 
contractors, and in the case of the others it should be gradually 
brought about. The Committee do not anticipate a complete disloca­
tion even in the case of the smaller contractors as the need will pos­
sibly be filled by the rise of a professional class of people, who would 
prepare bills, even as there is at present a p ro f^ o n a l clau now to 
drart petitions etc. I f  on the contrary, it is considered'that there
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%re insuperable difficulties in following the present rule, the Commit­
tee ivould only suggest that the rule, should be changed to suit prac­
tice.

(q) Recoveries from Gontiacton
131. The recoveries due from the contractors at the end of t t d i  

year for the last five years are given below:
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Year ending 31st Mardi Recovery
due

Rs.
1953 • • •  • 16,19,000

1954 . . . . . 15,00,000

1955 . . . . . 15,99,000

1956 . . . . 14,^,000

1957 • • • • . 14,09,000

Total amount likely to become irrecoverable 5,s>8,787 

Total amount Mraived . . . . 4,11,769

Of the tou l amount ouuunding approximately 50 per cent, is 
due against war-time contractors for the period 1941-46. Most of these 
cases are pending in court whilst in some cases contractors are not 
traceable.

The remainder of the recoveries outstanding is due to reasons 
such as:—

(i) works carried out on behalf of contractors as a result
default or abandonment.

(ii) Arbitration awards in favour of Government, recoveries
being enforced through legal action.

(iii) Over-payments discovered during audit or Technical
Examiner’s check.

The Committee are concerned to note that a large amount is due 
for recovery, from contractors. . They would emphasise that very en­
ergetic meaaures should be taken to enforce the recoveries ana l<̂  
keep a systematic watch over the progress of recoveries.

(r) Arbitration
1S2. Disputes arising out of a contract arc referred to arbitradon» 

provision for which is made in the contract. The arbitrator is am 
Exigineer Ofiker and is appointed by the En^eer-in>G hi^ in  the  
case of the Chief Engineer’s contracts and by £ e  C3iief Engineer in



otlier cases. Though coutract documents do not make any mention 
of the rank oI the Engineer Officer to be appointed as arbitrator, the 
convention is to appoint an officer not below the rank of Lt. Colonel 
o r a Superintending Engineer (Civilian) in G.Es’/C.W.Es. contracts 
and also in C.Es' contracts where the problem involved is not of an 
intricate nature, in contracts accepted by C.Es where the amounts 
in  dispute are considci able or some important principle is involved 
an Engineer Officer of ilie rank of Brigadier or Colonel is appointed. 
T he  arbitrator appointed is, however, an Engineer Officer other than 
the one concerned with administration of the contract.

133. It is understood that tlie system of arbitration is ^nerally  
the same in C.P.W.D. except that tlie arbitrator is the Chief Engi­
neer/Additional Chief Engineer or some other person ap p o in t^  
by him. The person normally appointed as Arbitrator in the 
C.P.W.D. is a Superintending Engineer who may or may not be the 
Engineer Officer administering tlic contract; the choice of the 
Superintending Engineer so appointed depends on the load of work 
with the various Superintending Engineers at the time.

134. It was stated that the question of appointing an independent
arbitrator was considered in the past and it was decided that the 
present system should continue since it had worked pro|jerly there 
being no complaint. The fact tliat ol tlic cases dccidcd (lurin”
the last 5 years were in iavour at ilie contrators was pointed out as 
a  testimony to the impartial nature of the arbitration. Independent 
arbitration was not preferred bc( ause of the likely delays in the set 
tlement of cases, extra cost on account of pay, establishment etc. fo/ 
the independent arbitrators, and shortage of technical personnel. It 
is understood that independent arbitration was tried once in the 
form ot joint arbitration, where the party to the dispute found his 
own arbitrator and tlie other party, tne Government found its own 
arbitrator but the experimeni proved a (Oiiij)lete failure.

135. Thf Commiltee are not convinced that the present system 
is in accordance with the fundamental principles of justice. While 
the contractor cannot fctl completely assured about tlie impartiality 
of an officer belonging to the department with which he has a dis­
pute, the officer is also placed in an embarrassing position, since his 
impartiality will be doubted even if, purely on merits, he has to 
decide in favour of the department. From this angle, it will be 
difficult to accept the argument that impartiality of the officers is 
indicated by their deciding 66 per cent, of the cases in favour of the 
contractors.

136. The Coiyimittee understand that the normal practice in the 
U.K. is that an independent arbitrator is selected from among those 
■who are members of the Institute of Surveyors, the Institute of Archi- 
tects, the Institute of Civil Engineers etc. and that in certain cases
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em inent citizen is also appointed an arbitrator. The Commit­
tee are of opinion that a similar practice should be followed. Pub­
lic spirited men could be found in the ranks of the retired engineen^ 
in this country who might be depended upon to do the job as a sort 
of public duty on payment only of allowances for sittings and travel­
ling, The Committee suggest that an experiment be made in the first 
instance at a few places by appointing an independent arbitrator ac  ̂
ceptable to both the parties and if the experiment works successfully, 
the procedure might be adopted on an extensive scale, and a panel 
of independent arbitrators consisting of architects, retired engineers 
or persons selected from the Institute of Engineers may be appointed 
for the purpose.

(s) Review of arbitration cases
1,S7. The statement showing the cases referred to arbitration and 

cases decided in favour of Government and in favour of contractors 
during the last five years is given below:—
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Number of 
cases

Amouiit of claim award

By For By For 
Government Contracto.-‘>

(0 Casc.s referred tn arbitraiioa 
( it) Cases decided

Rs. Rs.

386 *21,23,500 *85,46,6d>

(а) in favour of Govt.
(б) in favour of contractors.

112
214

**6,67,200
**20,58, 200

Period No. of casis Amount of 
claim

(iti) Cases out standing . 1952-53 I 3.746
1954-55 3 37.931
*955-56 56 18,14,843

60 18,56,520

138. The Committee understand that reasons for tlie decisions of 
arbitrators going in favour of contractors in about 66 per cent, of the 
cases, had not ^ en  examined nor have they been analysed in order 
to find out what were the administrative defects which contributed 
to such a position. T he Committee consider it very necessary that a

^ CUima.
•Award*.



review of all the arbitration cases should be made so that lessons 
wnay be drawn from them, suitable instructions may be drafted and 
steps taken to improve procedure where it is revealed to be defective.

139. The Committee find that there are 60 cases of arbitration 
remaining outstanding for a long period. Considering that all the 
caseB are referred to department^ arbitration, they find it hard to 
reconcile these instances of delay in the arbitration by departmental 
officers with the argument that independent arbitration might result 
in  delays. However, they recommend that energetic action should 
be taken to dispose of the cases outstanding for a long time.
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INSPECTION AND TECHNICAL EXAMINATION
(a) Inspecticm of Works

140. According to the instructions issued by the E-in-C, inspec­
tion of works in progress is required to be c a r r i^  out as followi:—

S. D. Os. Each work costing
(a) Upto Rs. 5,000 . . Once a week.
(fr) Rs. 5,000 to Rs. 20,000 Twice a week.
(c) Above Rs. 20,000 Daily.

G. Es. (a) Each original work costing Twice durii^ the execution c£ the 
upto Rs. 5,000 work.

(fr) Works between Rs. 5,000 Oncc a fortnight, 
and Rs. 40,000

(c) Works above Rs. 40,000 . Once at each important stage of
the work.

C.W.Es. Works above Rs. 40,000 . Once a nKKith ia station and at
least onoe in 3 months in out- 
stations.

141. Important works in progress are also inspected by C.Es. 
from time to time to secure that the work is being execu t^  in ac­
cordance with the approved design; that supervision is efficiently 
directed to ensure that the quality of materials amd workmanship is 
in accordance with the specifications; and that the work is proceed­
ing expeditiously.

The Engineer-in-Charge of a work and Superintendents Grade I 
are also personally responsible for the accuracy of all measurements 
taken by themselves or by their subordinates. They are required to 
satisfy themselves, by a judicious check at site, of a proportion of any 
measurements taken by their subordinates. Similarly, a G.E. or an 
officer authorised by him is required to check a proportion of all 
measurements taken in his Division.

142. The Committee were informed that wholetime supervisioa 
was done by a Superintendent Grade I in the case of a five lakh pro­
ject and by an Auistant Garrison Engineer in the case of a ten lakh 
project. Some of the A. G. Es. have one or two Grade I Officers 
under them and each Grade I officer has two to three Grade II 
Officers--OveTseers under him. In  other words, for a ten lakh project, 
there will be four to six Overseers and for a five lakh project, there 
will be two to three Overseers.

VI
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143. The Committee notice that the M. E. S. Review Committee 
had come to the conclusion that at the moment the officers were not 
doing enough inspection because they luere loaded with office work. 
It is, therefore, seen that lo a very large extent the quality of works 
is certified only on the basis of the supervision made by the Superin­
tendents and Overseers.. The Committee do not consider this satis­
factory. They hope immediate steps ittill be taken to enable the 
Engineers to do more of inspection and satisfy themselves about the 
quality of the work done.

144. The Coinmiltee aha noticed that the contractors had a feel­
ing that supewisiou by the .supeixnsors of the Departments was ex­
cessive. There is a view that it is irksome for the engineers ot the 
contractors to deal with subordinate officials of the department all 
the time. Perhaps the real drau'back is that due to the inadequacy 
of inspection b \ engiiiects of the deparlmcut reliance is entirely 
placed by the department on the subordinate officials who remain 
on the spot. In such a situation, it is possible that the subordinate 
officials actually wield greater powers than it was intended to confer 
on them. It could possibly lead even to corruption. The Committee, 
therefore, consider that this question has to be given careful atten­
tion. The Committee would recommend that experiments should 
be carried out at some places u'here the contractors executing the 
work are firms of standing and employ qualified and experienced 
engineers and technical staff of their ojvn, lo reduce the extent of 
departmental supervision by subordinate officials. If the experiment 
is successful it may gradually be extended. Meanwhile, suitable 
measures should be taken to ensure that all contractors employ com­
petent and qualified engineering staff and take full responsibility 
for detailed supervision.

(b) Technical l^xamination
145. The tecimical examination of works is conducted by the 

Chief Technical Examiner who functions under the Q.M.G. at 
Army Headquarters. The Chief Tet;hnical Examiner is responsible 
for:—

(a) Taking test measurements dining the progress of works:
(b) Checking a p<-rcentage of accepted contracts and amend­

ments:
(c) Technical examination of M.E.S. final bills after payment.
(d) Checking of Casual Personnel Bills and Muster Rolls in

respect of works carried out by directly employed 
labour.

146. The full charter of the duties of the Chief Technical Exa­
miner is given at Appendix XII. It will be observed that emphasis 
is placed in many cases in carrying out checks and measurements 
before final bills are submitted so as to prevent loss to Govemmeni 
by the detection of errors before payment. For example, the check 
by the C. T . E. on measuremenu should be carried out soon after
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tneasurements have been taken and recorded by the M. E. S. Such a 
check will also include examination as to whether the work has been 
executed according to the quantity and quality specified. The check 
on the percentage of accepted contracte is to be exercised within a 
-month of the receipt of the contract in the C.D.A’s Office. Check o£ 
final bills is to be completed generally within three months of their 
receipt in C. T. E’s Office, the C. T. E’s Staff being authorised to 
visit the site of works for an on-the-spot check if necessary.

147. The C. T. E’s Organisation is headed by the Chief Techni­
cal Examiner of Works who is assisted by two Staff Officers and some 
ministerial staff. There are three field officers under the C.T.E.— 
one in each Command, located in the offices of the Controllers of 
Defence Accounts each office being under the charge of a Technical 
Examiner. The entire technical staff for the C.T.E’s Org^isation 
and the ministerial and Class IV establishment for Technical Exa­
miners’ Offices in Commands is found from M. E. S. While employ­
ed luider the C. T. E., they are governed by the terms and condi­
tions of service as in the M. E. S. and are inter-changeable with per­
sonnel of similar grade and status in that Department.

148. The Technical Examination Branch works in close touch 
with the Controllers of Defence Accounts. The C. T. E. brings to 
the notice of the E-in-C. serious irregularities noticed during tech­
nical caxmination coming within the scojie of his charter. Similarly 
Technical Examiners at Commands bring such irregularities to the 
notice of Chief Engineers. Half-yearly reports are submitted by the 
C. T. E. to the E-in-C, Q.M.G., D.A.D.S. and Ministries of Defence 
and Fiuance (Defencc) but not before the observations are fonvard- 
■cd in draft form to the E-in-C’s Brancii and the draft paras are suit­
ably modified to tlie extent the M.E.S. are able to satisfy a part or 
whole of the observations. The E-in-C’s Branch forwards the re­
ports to Chief Engineers in Commands with instructions to lower 
M.E.S. formations with a view to avoiding recurrence of the irregu­
larities and as a guidance for future works.

149. The Committee note that a good deal of controversy exists 
aboiu the usefulness of the C.T.E.’s Organisation as it exists at pre- 

scnt- The main reasons in support of its retention are—(i) the orga­
nisation acte as a very salutary check on the quality of M.E.S. cons­
truction; (ii) there are certain inherent advantages in an indepen- 
■dent technical audit and having an all-round check, the intangible 
results of whith should be regarded as impressive, though concrete 
achievements may not be very great. The Committee note that the 
Public Accounts Committee considered such an organisation useful 
and recommended a similar organisation for the C.P.W.D. where it 
has come into existence recently.

150. On Ae contrary, the M.E.S. Review Committee which went 
into this subject at fl^eat length had recommended that the Oraanisa- 
tion should be abolished and that the work relating to scrutiny c i  
S32 L.S,—«
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contracts at present performed by the C.T.E. should be transferred 
to the Chief Surveyor of Works while the inspection ot works should 
be undertaken in a more intensive manner by senior Engineer 
Officers. The main reasons in favour of abolition of the Oi^ganisa-
tion were suted as follows:—

(i) Works should be criticised by those who are responsible
tor their completion since it would be dangerous to* 
divorce power troin responsibility.

(ii) The organisation undermines generally the authority of
the superior engineers. This oiganisation works 
against the sense of congenial atmosphere among the- 
engineers which would lead to better and efficient work.

(iii) The net saving on account of the organisation is negligible
and therefore the organisation has not achieved any 
substantial results.

(iv) The contractors are not happy because they are never
sure whether when they have been paid their bills 
they would not be required to refund a part of it, if 
the C. T . E’s. criticism has been agreed to by the 
£-in-C. This leads to the possibility of contractors 
providing for a likely refund by giving high quotations- 
in their tenders, thereby increasing tlie cost of the 
works.

151. The Committee are, however, convinced of the need for 
an organisation of this kind in exercising a technical audit over 
execution of works considering that the effects of such a check would 
reflect themselves in better quality of works executed as well as in- 
increased efficiency in the Department as a whole. They do not 
consider that the arguments that are«advanced in favour of aboli­
tion of the organisation are quite valid. An inspection or audit 
organisation does not lead to a divorce of power from responsibility. 
If worked in proper manner, it need not undermine the authority 
of the enj^neers. The results achieved by such an oiganisation are 
not to be judged by the savings actually effected, but by the vigilance 
exercised by them and the awareness of that vigilance on the part 
of the executive agcncy. Also, if the present method of working 
interferes with the course of executive action or causes inconvenience 
to contractors, the procedure could be changed. The Committee 
are of the view that an independent technical audit could be quite 
as useful as the statutory audit conducted by the Comptroller and 
Auditor General with regard to the accounts of the Central and State 
Governments the benefits of which are well recognised. They feet 
that this agency, if properly utilised, can be a means for eradicating 
many of the evils now prevalent in the Ennneering activities <0/  
G owmm ent. The solution to the many proolems which have been 
considered as militating agairut the continuance of this organisation 
jhould be found in reshaping its structure so as to fulfil the role of
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an independent external technical audit. The charier of duties in­
cluding the scope of technical examination, the time limit within 
which such examination should be completed etc., should be suitably 
laid down so that any defects noticed at present may be removed. 
In this connection the Ckimmittee find that the scope of duties of 
the Chief Technical Examiner in the C.P.W.D. is wider than that in 
the M.E.S. In the former case it extends to watching justification for
(i) deviations (ii) extension of time of completion of works, as well 
as to carrying out laboratory test of materials etc. The Committee 
would suggest that the Organisation should be so built up as to be a 
common technical audit agency in respect of all works service organic 
sations under the Central and State Governments.

152. With regard to the method of recruitment of staff for the 
organisation, the Committee enquired whether the present position 
regarding interchangeability of staff between the M.E.S. and the 
C.T.E. would not affect the independent nature of the technical 
examination. The represenutives of the Ministry agreed that it 
would be so, if technical audit were to be entirely independent of 
executive authorities but that the examination by the C.T.E. was 
in the nature of an internal technical audit with regard to works in 
the same manner as internal check exercised by the Defence Accounts 
Department in regard to accounts. The independence of the organi­
sation was maintained to the extent that the C.T.E. was independent 
of the E-in-C and normally did not go back to the cadre under the 
E-in-C. Further, the Officers were drawn from the M.E.S. in consul­
tation with the C.T.E. and were appointed for a fairly continuous 
period in the C.T.E’s Organisation. The Committee were, how­
ever, told by the C.T.E, that there were one or two cases where people 
working under the C.T.E. in one Cximmand, had to go back to the 
M.E.S. Organisation in the same Command and were placed in an 
embarrassing situation arising out of the comments they made on the 
same Organisation, but generally there had been no difficulties since 
there was a working agreement between the E-in-C and the C.T.E. 
that an officer of the C.T.E. Organisation who had worked in a 
particular Command was not normally posted back to the same 
Command on reversion to the M.E.S. From the experience gained 
so far, it was said that the officers from the M.E.S. generally adopted 
themselves well to their role as Technical Examiners. Regarding 
the scope for creating an independent cadre of officers for the Organi­
sation, the Committee were told, that it was not practicable to do so 
in the context of the limited prospects available in the present 
Organisation, there being only 9 such officers. The Committee are, 
however, convinced that an examination of the type carried 
out by the C.T.E. could be undertaken efficiently and without fear 
or favour only by a completely independent cadre of officers. The  
Committee are of the xnew that such an independent cadre should be 
built up, especially in view of their recommendation that there should 
be one organisation to conduct on independent technical audit of 
the works executed by the various organisations.
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vn
FURNITURE, PLANT & MACHINERY AND STORES

(a) Specifications and designs of furniture
153. The Committee understand that the specifications and 

designs of various types of furniture used in the M.E.S. have been 
standardised and are reviewed from time to time with a view to bring­
ing them in line with modern trends and scales of accommodation. 
The Committee xi’ould suggest in this connection, that as far as pos­

sible Common specifications and designs of furniture should be 
adopted by all Departments of the Government including the Rail­
ways so that there may be a certain measure of uniformity in main­
tenance and in provision of funds for renewal besides economy.

(b) Pro^dsion for renewal
154. The following percentages are adopted in demanding funds 

for the renewal of furniture in the C.P.W.D. and the M.E.S.:

M. E. S.

Prior to 1 - 4 - 4 6 ........................................ 2 J% of capital value.
After 1-4-4S . . . i i%  o f capital value.

C. P. W. D.

Furniture Durable Non-dura­
bles.

Gazetted OfBcers %
■ 3% 8%

Clerk’s Qrs, . 7% 12%
Clerk's Hostels • 5-25% 13%

The Couimittee recommend that the M.E.S. should also adopt the 
sytem as the C.P.W.D. of assessing the percentage of renewals separa­
tely on the basis of durable and non-durable furniture since the value 
under each category is likely to be considerable. The Committee 
would also like to draw the attention bf the Ministry of Works, Hous­
ing and Suffply to the fact that the basis for demanding funds for the 
renewal of C.P.W.D. furniture is very much higher than the one 
adopted by the M.E.S. The matter require* examination with a view  
to reduce it to a reasonably low figure. The Committee would 
recommend the adoption of a uniform basis.
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155. The Committee understand that out of the wartime accu* 
mulations of various types of machinery, 992 numbers (consisting of 
pum p, motors, etc.) having a book value of Rs. 27-16 lakhs approxi­
mately have been declared as surplus. These are either non-raticm- 
alised items or beyond economical repair. The Committee learnt 
that a detailed reveiew of the remaining plant and machinery was in  
progress.

The Committee regret to note the delay in the matter of review­
ing the surpluses out of the wartime accumulations. Such delays not 
only prevent the use of those stores for other beneficial purposes, but 
also lead to their deterioration and ultimate loss. The Committee 
would, thereore, emphasise the need to complete this review early.

(d) Tools and Plant
156. Tools and Plant are luued to contractors on hire if stipulat­

ed in the contract. Hire charges are levied in accordance with the 
regulations. The common types of plants utilised are Road Rollers, 
Tractors, Concrete mixers. Tar Boilers, etc. From the details of 
utilisation of the plants furnished by the Ministry in respect of 14 
Divisions, the Committee observe that the plants are not fully utilis­
ed, as illustrated by some typical examples below:
{Figures are furnished only for 14 Divinons as against 68 Divisions

that existed)

1954-55 1955-56 1956-57
Number Average Number Average Number Average 

in use number in use number in use number

G1
(c) Plant and Madunery

of days of daj-s of days

Road Rollers 35 81 32 69 33 41
Concrete Mixers 21 10 20 7 21 8
Tractors 8 129 8 118 8 94

It is observed that in several cases they lie idle to a considerable 
extent, for example, 5 Road Rollers and 12 Concrete Mixers were 
not used at all while 1 Road Roller, 2 tractors and 5 Concrete Mixers 
were used for less than 10 days in 1956-57. The Committee were 
informed that since the war, the contractors were encouraged to pro­
vide their own mcxhanical devices. They also learnt that there was a 
scheme to assist both tlje C.P.W.D. and the State Governments by 
tiiaking available tools and plant, subject to tlie maintenance of opera­
tional reserves. The Committee desire that the question of render­
ing assistance to the people in the constructional and other activities 
which are springing up all over the country by loaning to local
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authorities and other popular bodies and even operating equipments, 
like tractors, bull dozers etc., should be examined. They feel that if it 
were done it would yield the twin benefits of utilisation of the equip­
ment for development work and also of providing a means for emo­
tional integration of the Army with the people.

(e) Stocks
157. The Committee notice that out of the total stocks (exclud­

ing reserves) held in the Engineer Stores Depots and Parks as on
1.4.57, the annual issues amount to less than a fourth. The Com­
mittee have in para 105 of their Fifty-Sixth Report recommended the 
appointment of a Stores Inquiry Committee to examine various pro­
blems pertaining to Defence Stores. They would suggest that the 
Stores requirements etc. of the M.E.S. should also be brought within 
the scope of that enquiry.



v r a

A CIVILIAN WORKS ORGANISATION
(a) M.E.S. as an Inter-Service Oiganiaatitm

158. The Committee have, earlier in this Report, mentioned that 
whereas the Corps of Engineers function in the Operational and 
line of communications areas, the M.E.S. undertake works services 
in  peace areas. They have also pointed out that while the subordi­
nate staff in the M.E.S. is also entirely civilian, about 30 per cent of 
the posts of officers are held by military officers drawn from the Corps 
of Engineers and that the higher principal posts are exclusively held 
by military officeis. They have also pointed out that the M.E.S. 
cater to the reqiiiretiicnts of all the three armed services as well as 
the Ordnance Factories.

159. They understood that Navy and Air Force represented be­
fore the M.E.S. Review Committee for being provided with separate 
Engineer Services. It was argued on behalf of the Air Force that 
aviation engineering was quite different and therefore, there should 
be a separate cadre of engineers who would specialise on works relat­

ing to air fields, hangars, control towers etc. They had suggested 
that the engineer officers from the Air Force should wear Air Force 
uniform right from the very beginning, that is, they should be com­
missioned in the Air Force, so that they could derive adequate know­
ledge of the Air Force and its requirements. The M.E.S. Review 

Committee however, found that a separate independent organisation 
to cater for the Navy, Air Force and Ordnance Factories would not 
be justified at the moment. . They however, recommended that there 
should be separate Chief Engineers for the Navy and the Air Force.

160. The Committee do not feel happy about the tendency to 
demand separation of what could possibly remain as a common 
Inter-Service Organisation, catering to the needs of all the armed 
force),. They would rather resire that as many common activities 
ond Service in the Defence Force as possible, should be integrated 
and brought under Inter-Service Organisation. The Committee 
would trcommend in this context that the inter-service character 
of the M.E.S. Organisation should be carefully preserved.

(b) M. E. S. and Corps of Engineers
161. The Committee find that even though for all practical pur­

poses the M.E.S. work as an inter-service organisation, it is control­
led by the Engineer-in-Chief who is subordinate to the Chief of 
Army Staff. The Committee have considered the question whether 
the works services at |>resent performed by the M.E.S. could be done 
by a purely inter-service organisation. For this purpose they enquir­
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ed into the possibility of separating; the M.E.S. from the engineer 
troops. The Engineer-in-Chief with whom the matter was discussed 
did not favour it on the following grounds:—

(i) During peace and war, the integrated assistance of both
the Works Services and tlie Engineer troops is requir­
ed for rendering Engineer assistance to the Defence- 
Services.

(ii) Even in U.S.A. and U.K. the Works Services are under
tlie E-in-C and form an integral part of their functions..

(iii) The Senior Engineer Officers are the engineer advisers-
to the local Commander at all formations Headquarters 
and are required to render assistance in the engineer 
planning required for internal security and essential 
services.

(iv) During operations the M.E.S. would be required to  
assist in the restoration of Civil Communications and in
the general restoration of the situation to normalcy
and thus there is the need to employ military trained 
personnel in the M.E.S.

(v) Separation would inevitably lead to duplication of the
resources e.g. equipment, stores and plant.

(vi) Works experience is vital to the efficiency of the Military
Engineer Officers in war which is provided by the 
M.E.S. and is not otherwise available to Engineer 
Units during peace time.

162. After careful consideration, the Committee feel that even
though, as at present organised, the Military Engineer Services form
an integral part of the military organisation, because the E-in-C and
the Chief Engineers are responsible for the control and administra­
tion of the M. E. S. formation simultaneously with those of the Engi­
neer Units, functionally, they could be separated into two distinct 
organisations. The duties of the M. Ei S. are well defined and re­
late mainly to construction and maintenance of various types of 
works. The Committee would point out that most of the timt- the 
M.E.S. function in peace areas and do work similar to those done 
by the C, P. W. D, and other Works Organisations. As will be evi­
dent from the foregoing chapters, most of the problems faced by them 
are problems of peace time organisations and do not require handl­
ing by military officers.

163. As regards the utilisation of the M.E.S. during emergencies, 
the Committee would point out that during the last war a number 
of civilian officers were recruited on special contracts which did not 
include a field service liability. Recently the Defence Ser­
vices (Field Service Liability) Rules, 1957 have provided 
that all gazetted officers and other personnel recruited after 
9th March, 1957, in categories mentionea in Schedule 1 of the 
Rules would become subject to field service liability. The Com-
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mittee would point out that the fact that civilian officers were recruit­
ed during the war without field service liability shows that even 
during a war the M.E.S. need not get militarised. On the other hand, 
the fact that civilian officers recruited hereafter would be subject to  
field service liability would provide a certain number of officers who 
could work along with the Engineer Units during emergencies.

As regards the duplication of the resources and equipment, the 
Committee would point out that even now the operational equip­
ment required by the Engineer Troops is earmarked separately and 
is not normally used by the M.E.S.

(c) A Civilian Organisation
164. In  mew of these considerations; the Committee feel that there- 

can,be no insuperable objection to making the M.E.S. Organisation 
completely civilian and constituting it as an inter-service organisa­
tion under a civilian head to zuork under the Ministry of Defence. 
In  order to provide expenditure in construction work during peace­
time to some officers of the Engineer Corps, officers should be posted 
on deputation to the civilian organisation just as it was suggested by 
the M.E.S. Review Committee to post a few officers to the C.P.W.D.. 
and other works organisations.

165. The Committee understand that in the U. K, a Committee 
under the Chairmanship of Lord Weeks examined a similar ques­
tion. They recommended a new civilian works organisation combin­
ing technical administration and financial res{x>nsibility for planning,^ 
execution and control of works services to be headed jointly by a 
Director General of Works and an Assistant Under Secretary of 
State who would be responsible to the Quarter-Master General and 
to the Permanent Under Secretary of State. The Committee leam 
that the U. K. Government have accepted the Report. Thy would 
suggest that this Report, should be studied carefully and the feasibi­
lity of converting the M.E.S. into a civilian works organisation of an 
Inter-Service character should be very carefully examined.
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M IIJ I'ARY ENGINEERS FOR CIVIL PROJECTS 

Aid to Civil from Coips of E i^ n e e n

166. The Committee have also considered the question of how 
Car the Corps of En^^neers could be of help in civil construction 
works during peace time. They understand that the Corps of En­
gineers have already carried out important civil works like construc­
tion of roads, bridges and air fields in Nepal and NEFA. In addi­
tion, they have assisted in various civil projects such as Maithon 
project, Tungabhadra Project, the Damodar Valley Project, Assam 
T ail and road link etc. The Committee leam that it is not practicable 
at present to extend the scope of the activities of the Engineer Corps 
in performing civil tasks. It is also understood that the present force 
is not sufficient to be enagaged on big projects and also that it will 
ao t be advisable to use the equipment to any large extent on such 
works, since they would be required for emergencies and replace­
ment would be diflkulc

167. The Committee understood that a proposal was put up dur­
ing 1952 by the Engineer-in-Chief to the Ministry of Defence recom­
mending the formation of a General Reserve Engineer Force com­
prising of all ranks, which would be intended for employment on 
■civil works. The scheme was, however, deferred due to financial 
reasoQs. One of the difficulties was said to be the higher cost of 
works done by such a force and the uncertainly whether the force 
<X)uld be put to economic use continuously.

168. The Committee, however, feel that this matter should be 
considered from two aspects. Firstly, there is a need to bring about 
a  psychological integration between the people and the fighting forces 
and make them feel partners in the dual tasks of national security 
and national development. While the Committee are glad to note 
that E n^neer Units and other wings of the armed forces have come 
to  the aid of the civil population in times of emergencies, they would 
suggest that there should be an arrangement by which the Army 
vtould be able to participate in a regular and continuous manner in 
nation building activities. From this point of view, it would be ad- 
vanlageotts if Engineer Units undertake systematically the execution 
•of works, for which they are fitted and which otherwise are executed 
by civil agencies. The Committee feet that if this idea is accepted, 
details cuold be worked out and the question of costs could be consi­
dered in a more realistic manner.

160. 71ie other aspect is the need for continuous training of the 
Engineer Units during peace time and the necessity of building up
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a reserve and keeping them fully engaged. This object would be 
served by the proposal mentioned above. Considered from this point 
of view, it may be possible for the concerned department to bear the 
cost of a work which it would otherwise meet if a civil agency were 
to do the work and for the Defence estimates to bear only the extra 
cost which might be considered as due to the maintenance of an ex­
tra reserve. The Committee would, therefore, suggest that this mat­
ter should be given careful consideration.

170. In this connection, the Committee would point out that the 
Corps of Engineers in the U.S.A. apart from its primary role as a 
combatant arm and a technical service has as one of its inherent 
functions the carrying out of congressional programmes for flood 
control and navigation improvement and also renders to other 
agencies and departments of the Federal Government such engineer­
ing service as may be directed or agreed upon by legislation, directive 
or order, and that almost all Army logistic functions and major lines 
of communications in World War II were organised and command­
ed by I'liginc'cr OfTicers with civil works experience.



MISCELLANEOUS
(a) Research and CkM>rdination

171. The Committee understand that the College of Miliury 
Engineering, Kirkee carries out a constant study of engineering prac­
tice and research with a view to their application to the special needs 
of the Corps of Engineers and M iliury Engineer Services. They are 
also informed that liaison is maintained by the E-in-C with other 
Ministries of the Government, professional bodies and institutes and 
various committees set up from time to time. It is also understood 
that some research is conducted by the M.E.S. on special problems. 
For insunce. research was conducted at Ambala in the construction 
of temporary huts with a view to finding out cheaper alternative to 
tented accommodation. A special staff in the Planning and Designs 
Section of the E-in-C’s Office is said to study the latest developments 
in the field of engineering with a view to including modern ideas in 
works schemes.

The Committee would suggest in this connection that the Engineer 
Officers in the various Commands should be asked to collect during 
the course of their work problems requiring research and send them 
up to the Command. In suggesting the problems, selection should 
be made not only from those that cause difficulties in actual work, 
but also those that suggest themselves for improvement of technique. 
The Committee would suggest that these problems should be sorted 
out by the Commands and should be sent up to the E-in-C’s office 
with suggestions. In that office a record should be kept of all the 
problems that have been suggested and action should be taken by 
entrusting reasearch on them to various agencies indicating the 
priorities. Those that are allied to the problems already under study 
in other research organisations like the Central Building Research 
Institute, Roorkee, the College of Military Engineering, Kirkee, the 
Central Road Research Institute, Delhi or the National Buildings 
Organisation, should be entrusted to the institution concerned. 
Other problems similar to those on which a Unit of the M.E.S. is al­
ready engaged should be assigned to them. Problems which have a 
bearing on the locale where they arise should be entrusted to a for­
mation working there. The Committee would suggest that a system 
of co-ordination should be maintained between the work done at 
various places and the results •communicated widely among all the 
Engineers.

(b) G uide to Efficiency and Handbook

172. The Committee find that instructions and regulations on 
the correct procedure to be followed in respect of the work

X
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of the Engineers and other officers are spread out in many 
documents rendering it difficult for an officer to keep himself fully 
conversant with them. The Committee consider it desirable that a 
"Guide to Efficiency’ containing a digest of all important instructions 
and previous decisions should be prepared and periodically revised 
for the convenience of the officers so that they might not lose sight 
of important matters.

The Committee also recommend the publication of an Engineers’ 
handbook showing problems of an unusual nature which arise in the 
M.E.S. during the execution of works and the manner in which such 
problems are solved.

New D e l h i ;  BALVANTRAY G. MEHTA,
The  23rd April, 1958. Chairman,

Estimates Committee.
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{Vide para No. 5)

DUTIES AND RESPONSIBILITIES OF THE E-IN-C, C.E.,
C.W.E. AND G.E.

Duties and Responsibilities of the Engineer-in-Chief

1. The Engineer-in-Chief is the Head of the Corps of Engineers and of 
the Military Engineer Services. He is the Head of a Branch of Army Head­
quarters.

2. He is the Technical Adviser on all Engineer matters to the Chief
of th« Army Staff and the PSOs. He takes the orders of the Government of 
India and the Chief of the Army Staff through :

(a) The CGS on the sitting, construction of fortifications defences
and strategic roads and railways ;

(b) the QMG on the policy, finance and execution of all Engineer
works and Services relating to the Army.

3. He is the Technical Adviser to the Ministr>' of Defence on all works 
and Engin eer services relating to Ordnance Factories and such projects as 
are dire^y controlled by the Ministry of Defence, and takes the orders of 
^he Government of India through the Ministry on these matters.

4. He is the Technical Adviser to the Chief of the Naval Staff on ail 
works and Engineer Services relating to the Navy and takes the orders of the 
Government of India and the Chief of the Naval Staff.

5. He is the Technical Adviser to the Chief of the Air Staff on all works 
and Engineer Services relating to the Air l^orce and takes the orders of the 
Government of India and the Chief of the Air Staff on these matters.

6. The E-in-C is responsible for the Technical Training of all Engineer 
Units and Personnel through Chief Engineers in Commands. He advised 
the General Staff on the engineer aspects of GS poli^, operational planning 
and intelligence, and on the organisation, training, allocation and 
emidoyment of Engineer units and on the provision and allocation of Engineer 
resources. He is responsible under the General Staff for the organisation 
and training of Bomb Disposal Uniu.

7. He advises the QMG on planning, intelligence, organisation, opera­
tion and development of Transportation, Agencies, Railways, Ports and 
inland Water Transport and is responsible for liaison with the Railway 
Board and Ministry of Transport on matters conneaed with transportation.

i .  He is responsible to the CGS and the QMG for the procurement, 
holding and distribution of “Engineer Stores (including Transportation 
Stores) of Engineer Supply”.

APPENDDC I
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9. He advises the MGO on the research, design and development 
of Engineer equipment of Ordnance origin, demolition explosives, mines 
and mine detection equipment.

ID. He is responsible to see that constant study of engineering practice 
and research with a view to their ai:^lication to the special needs of the Corps 
of Engineers and the Military Engineer Services is carried out.

11. He is responsible for liaison with other Ministries of the Govern­
ment of India through the Ministry of Defence and with Civil Engineer 
professional bodies on engineering.

12. He is vested with full financial powers for technical san . 
projects, acceptance of contracts, and purchase of stores.

Duties and Responsibilities of the Chief Engineer
1. (a) He is the Engineer Adviser to Army Commander.

(b) The Chief Engineer is responsible for the technical training o f 
Engineer Units in his Command and their fitness for war.

2. He is responsible for administration of all MES Formations and 
Engineer units in his Command.

3. He has also the overall responsibility for all works and maintenance 
services in his Command for the Army, Air Force and Nav\' and for work 
services for Ordnance Faaories.

4. He takes steps to ensure that all concerned observe:
(a) the technical instruaions for MES ;
(b) the prescribed procedure leading to the placing of contracts and 

payment of bills ; and
(c) the instruaions for the keeping of accounts and preservation and 

maintenance up to date of plans and records.
5. He is vested with powers to accord technical sanction to estimates- 

designs and specifications, for proieas up to Rs. 10 lakhs.
6. He has full powers for acceptance of contraas.
7. He carries out from time to time inspeaion of works in progress to- 

ensure that the work is being executed in accordance with the approved 
designs and specifications, that, supervision is efBciently direaed, and that 
work is proceeding expeditiously.

8. He also carries out administrative inspeaions to ensure:
(a) that his subordinate officers are allotted sufficiently resp<msible'

duties to call forth their initiative, and to afford them due training 
and experience in the execution and control of engineer services ;

(b) that the subordinate staff is distributed and employed economi- 
caUy;

(c) that the accounts, plans and records are kept up to date in accord-
•nce with rules ;and

(d) that stores accounting and stodt taking are up to date.
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9. He is respoisible for progressing of works and B/M Services in 
liis  Command.

10. Through a Stock Taking Team, he ensures that stocks are verified 
regularly, and discrepancies regularised.

11. He prepares Command Schedule of Demands for funds, annually.

To aisist the Cilef E ijin 'ijr in th? dischirg; of his functions Staff 
•OScers, Surveyors of Works aad drawing staff are posted to him.

-Duties and Responsibilities of the Commander Works Engineers
1. He is the Engineer Adviser to the Area Commander, and local Heads 

*of Services.
2. He is responsible :

(a) that the funds allotted for engineer services under his control
are administered efficiently and economically ;

(b) for the economic operation of engineer installations under his 
control ;

(c) for the maintenance and control of Government property on his
charge ; and

(d) for the due observance of technical regulations.
3. He is also responsible for the control and progressing of all works in 

.his area.

4. He is specially responsible to prepare and submit schemes designed 
t̂o reduce maintenance costs.

5. He is also responsible that the military personnel under his command 
employed on works services are given adequate opportunities for maintaining 
their military efficiency,

6. He is responsible that each officer is given duties suiuble to his 
experience and seniority,

7. He carries out inspections of works in progress and administrative 
inspections of subordinate offices.

8. In additio.i, he carries o jt annual inspection of Military Farms 
■and Remounts Buildings and quarterly inspection of Landing grounds.

9. He arranges for measurements of finportant Works.
10. He administers MES personnel posted to him.
11. He personally attends recces for important projects.

12. He prepares Schedule of Demands for his area.

13. He is vested with financial powers for accepunce of contraos, for 
■cedmical sanction to estimates and designs up to Rs. i lakh. This h tt been 
'Ceoq>orarUy eahanoed to Ri. 2.5 lakhs.
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Duties and ResponsAilities of the Oarrison Engineer'
1. A Garrison Engineer of a Division is the MBS Executive Officer.
2. He is the Engineer Adviser to the sub Area/Station Commander and 

Local Heads of Services.

3. He is responsible for :
(a) the efficient execution of all new works including the supervi­

sion of contractor’s works;
(b) the maintenance in proper repair and working order of all building 

installations, furniture, machinery, roads and the land on his 
charge;

(c) the proper and economic expenditure of the funds allotted to
him by CWE;

(d) the administration of all personnel employed under him;
(e) the maintenance of construction accounts for all engineer s;rvices

in his area;
(f) quarterly inspection in company with units representatives of all

Military buildings, fixtures and fumtiture with a view to carry 
out necessarj' repairs and recovering damages attributabh to 
occupants;

(g) taking and handing over buildings on relief of uiits;
(h) observing the proc«iure prescribed for designs, plans, estimates 

and measurements, k^ping of plans, re c ^ s , and checking 
and passing of contractors’ bills;

(i) ensuring that no departure from regulations, approved designs
and specifications or the ordir of sup;rior authoriiy is prrmitted 
without the approval of the competent authority;

(j) repming promptly to superior authorities important defects* 
serious accidents, unusual occurrences a.id irr;gulariti:<!; anl

(k) tho safe custody of cash.
4- He maintains Divisional stock for stores for minor works 

and maintenance ; and is responsible for maintenance of sto.'es accounts 
and stock taking, and to see that unnecessary accumulation of stores does 
not take place.

5. He is responsible for revenue recoveries.
6. He is empowered, in cases of imminent danger to Military Buildings 

«r of breakdown of installation, to take steps to protect Government propcny 
or inhabitants to ensure supply being maintained as far as poisible ; but he 
should report the faas to CWE, his Station Commander, and the CDA> 
«’aiing the liability he is incurring.

7* He is an ex-o£kio member of the Cantoiunent Board snd also their 
Engineer Adviser.

8. He provides ground data for the prefMuration of estimates for projecu.
9‘ He checks personally a proportion of all measurements forwarks.

S22



10. He miintains R oister of BuikUngSt Periodical Sn^vicsi, Mea»ure« 
meal Books, Records Plans and all furniture and Store records.

11. He is respoiuible for the efficient and .economical opsracioa of alt 
C Q ^ ev  installatioas in his area.

la. He submits monthly expenditure returns to CVt̂ E.
13. He is vested with powers for technical sa:icriont and accsptanoR u f 

ooatracts up to Rs. 40,000/-. This has been temporarily enhan(^ to i<.«. 
1,00,000/-.
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APPENDIX n
(Vide Para No. 8)

FUNCTIONS OF THE M. E. S.
In  general, the M.E.S. are responsible for the foUomng:

(a) All Cq>ital Works Services for the Army, Navy, Air Force and
Ordnance Factories including provisions buildings, and 
Defence Works, together with all accessory services such as 
Roads, Elcctrical & Mechanical Services, Water Supply 
drainage, furniture and internal fixtures.

(b) Maintenance Services i.e. the necessary repairs and up-keep of 
the Works referred to in (a) above.

(c) The execution of Deposit Works on behalf of Cantt. Boards aad
other public bodies or private persons, when approved by the 
competent auihoriiy.

<d) Maintcnar.ce and operation of Installations in connection with 
supply of elearicity, water, refrigeration, ice and sewage disposal.

(e) Recovery of rent for accommodation and charges for electricity, 
water and fumitwe from all persons occupying Defenc: Service* 
buildings who are not entitled to free accommodarioa and services.

.(f) Pr(<curement and holding of engineer stores for all Engineer 
Works and Reserves.

<i;) Payment to contractors for works carried out and to suppliers for 
stores supplied ; and other charges such as bills for electric 
energy obtained from Municipalities, Companies, or other 
bodies.

(h) Assistance in the execution of large Civil Works of National 
Importance, («.g. Nepal and NEFA projects).

<i) Lastly, aid to Civil for the maintenance of essential services in the 
event of internal emergency.
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ATPBNDir
pua

Sm m m t $komutg prtgrm o f  

MowmLT BiPBMDmmi oi

Haadofaoeomtt Apr. 52 Mays* J«n. 52 Jul. 52

MmktHmi 7.

S tkH taiA —' W o ^ ....................................................................................... 0.40 1-43 *•96 3-9S

Pomitiiie, etc. . M-95 22*83 16*23 3006.

Imiilhtinw ..................................... 5*51 8-19 11-13' 13*22

St^H taiD -O eutaX  ChMgn (MBS pottian) 3-44 4-86 4-18 4-99^
M  Hm»d £ —Tools. PUnt u d  MmAiaerj (Nett) 1 15 I-8I 4*76 2-27
M J I M F - S i o t ........................................................................................ —4 7 ? 8.14 -7-35 8-60

M tim H taii.

2 I J 9 21-29 23-27 19-18

S^H tadA —TAuoAammtioaAaammen . 0-72 0*92 1-04 1-17
M  ««otf C-MiaadtaDeow EqxDMt

%
0‘60 0-56 0-57 0-72

M /lia tf  F—Cost d  vofis (ocher than capitaX 
piOf€Ctt)» AteiDtnnot, cfc. .  •  • 1-19 1-70 I-7T *•33^

M ^ H u id€o^ A ir Pant

SahH§adP Coit of vocks (oihcr than apitsi 
pnfeco). Mttntcoaiioc, ctc. a«88 7*02 6m9 r i 6^

M^or Hmd 86 (0«Nlia Vosks)

M  HtodA^Army (cxduding Pactork*). M-38 10*18 11-91 20-93
Factorkt ............................................................................................................. 1-77 5*50 8-77 11*92

.............................................. 0*89 1 «5 2*87 1-91
AkPkim .............................................................................................................. 4-51 10-56 11-66 17-77
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No. 17)

«wiil*(y 19S**SS 193^7
‘vnM aouuaainTiM  xpja-SB

(Figiifts t n  ia Uths of re p w )

Aug. 33 Sep. 32 Oct.3* Not. 33 D w .sa  Jan. 33 Feb. 33 Mar. 33 Mar. 33

A*oo 10*10 n s 7-03 1*43 13-31 13*30 31-06 11*11 118

33-10 33*60 33*35 37-ai 38-02 40-33 44->3 104-33 37-37 491

11-60 15*62 W 93 17-26 11*81 17-16 19-19 39*79 1306 186

3-96 4 -W 3*16 6 -il 6-13 6-37 7 * 13 7-88 21-17 88

t-91 3-30 1-12 2*82 3*46 13*33 3-39 a i*95 13-22 •3

S-S6 3 -3» 6*10 21*06 1*93 9*30 14-43 7*63 22*58

16-94 a i*34 16*76 14*16 20-18 15*94 14-4*  — 1«-94 4*71

I ' H 1-49 1*30 1*39 2*04 1*43 1-74 1*63 l*l6 17

0-53 l-OI 1*10 0*93 0-66 0-87 1-69 2*62 9-37 21

a -73 l * l l 2*28 3-13 2-31 3-03 3-09 9 *3* 3-85 3t

3*07 7-7f 7*41 10*39 10*23 11*69 ia*4 22*36 19*81 I3<>

19*30 a i -39 19-33 29-36 43-98 39*43 29*41 33-22 40*16 335

7*01 ia -3a 8-73 13*40 13*16 16*23 11*02 34-86 •• 144

1«18 4-16 4*62 3-36 3.34 4*89 7-37 46*64 33*76 139

13-39 11-32 10*16 11*11 16-90 12*03 23*70 20-36 l8*8o ii»
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M onthly Expsnditcjhb to

Head of account Apr 53 Muy 53 Jun 53 Jul 53

M^'or Htad 58 Army 

MednHead 7

Wjrks .

5ii6ff;jiB^M un>enjuice, Buildings. 
Farnicureecc..................................

Roads,

5ii6 Wjj<< C—M lintenancc and Operation of 
I ji ia l la t io n s ...........................................

3:i2ralGnrgC5(MES pmion) .

Sub Head E—Tools, Plane & Michy (Nett)

SubH iodF^S toni................................

MainHtad 3 
Siib H$ad iU—Civilian Escablishmsoc

Mam Htad 4

SubHiod .4—TA an 1 i> jt-9ca(ion illovraticet

Miscellaneous Expenses

Moior Htad s ^ S a v y  
Sub Head F—Cost of w:>rk> (other than capital 

proiects), Mmtenance. etc.

Magar Htad 60— F.nct

SubHeadF^-Coii of vrjrk> (other than capital 
proiecis). Maintenance, etc...............................

He:td 96 (Capital Works)

Sub H e ji  Army (exdu.ting Fic:orics)

Faaorits ................................................

Kary ................................................

Air Force ................................................

0-24 0-29 1-99 1*85

I6-II 21-34 2I'06 29-05

6-94 9-*7 9-66 13*98

3*70 5-49 3*84 4*60

I-I7 2-30 3-7* 4-48

3-86 o*o6 (—) i *32 8*45

21*40 20-99 22*62 20*25

0*82 10 3 098 1-29

0-68 0*52 058 0*79

1*06 1*68 1*97 2*01

5-89 4*45 6-52 5-59

8-36 14 19 19-55 i 8*07

2-74 7-17 10*64 H'18

2-26 4* 14 6*77 I I -93

5-63 5-25 11-21 6*53



‘THI SUM miUNO THB YBAR 1959-54

h i

(Figttie* u e  in lakhs of rupeet)

-Aug 53 Sep 53 0 « 53  Nov 53 Dec 53 Jan 54 Feb 54 Mar 54 Mar 54
(Prcly) (Filial & 

Supply)

Total

2-94 4-19 4-91 7-82 8*20 9-18 17*03 35-09 25-92 130*25

r2 9 '0 7 33-74 27*52 37-63 40-71 42*18 65-72 120*44 38-79 5*3*3«

15*95 i8*88 10*68 18-31 19-76 16-41 17-59 32-20 10-48 200-71

5-34 4*49 4-49 5-82 8-22 6-80 5-91 7-92 9-65 76-27

4-59 7*37 6-24 2-80 6-52 4-17 10*38 10-03 17-60 «4*43
10* I I 1-46 2-81 0-59 ( - ) 7*48 C -)5-25 4.18 4*-43

19- '̂ 20*66 17-80 18-21 21-71 19-30 16*15 17-84 (— )5'05 231-4*

1-25 1-31 1*35 1-54 1-37 1-32 1-64 2-05 1-43 17*38

1-39 1-07 085 I-OI 0-82 1-28 1-46 3-71 7*18 a i -34

a-02 2*63 2*08 2-90 3-80 3-07 4-25 9-29 • • 3«*7

7-71 6-4* 11-70 9-75 7-70 8-60 12-18 19*54 II* 76 117-87

16-59 19*20 18-23 32-87 2585 27-17 34*75 93-3* 36-90 365-11

7*97 5*61 9 93 12-51 10-52 12-66 16-10 33*60 •• 137-63

7*6i 8*o6 7-71 1206 8-81 5-61 11-33 22-79 I2‘ I0 121-18

•0‘*7 8-90 8-70 11-65 14-69 U -95 17*53 25-81 *>•77 162*49
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Momtmlt' B zm m iran  in m  M B S

IImkI of aooDJiu April Atoy Jane July 
l«S4 19S4 1954 <954

M«ior H*ad 38—̂ raor
MamHtad?—

inbHmid A ^ W o rk M ...................................... •'54 1-42 a-8t 3-4^

9 ^  H$ad Mftiaceaatice, Buildings. RoAds, 
Purnicure etc. 1503 25*73 25-5« 26*03

9 uh Htad C—*MfttnteMnoe and Operation of 
lottallaciaiis............................................... ID* 16 11-43 12*11

3 kb H§ad D— GensrAl Charges (MBS portion) . 3’44 4*65 4-25 5-61

Sub Hiod Tools, Plant and Machinerr (Nett) 1-23 1-94 4*22 2-63̂

S t o r e s ...................................... 3*f7 0*94 0-2S ••45

Sub Htad Af— CtTilian Escahlishment 22-41 22-n 24*37 20*93

A16 Hmti A— T̂A and ontKation allowances . 0-92 1-23 1-4* 1-62

Syb Htad C-*Miscetlansottt Bspenses 0*7* C*7l o*5i - > o t 3
Hmtd 59-N avy--

Sub H§ad of works (other than oapital 
proiects). Maintenance, etc. 1-76 a -53 1-96 ? • ;<*

M^or H§ad 6o-~Atr Fffrct—  '

Sub N§ad F —Cost of works (other than eapital 
proiects), Msintenance, etc. 5 1 7 3-77 4 M 4-45

Alai#r JifMi 86— (Capital Works)—

SubHiod A-^^rmy (excluding Factoriei) 965 I5 f 5 16*66 14*56

F M o r i a a ................................................ 5*9 706 8-19 6-25

M a ? y ......................................................... 2* 15 9*86 9-37 9 t 4
A i r P M o e ...................................... , . Its 7*41 11-90 11-93
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•raoM nm n m  t»s4-ss.

(VigdNi M  ia U te Of tapemy

AagMtSaplHu Oei»- 1 
1954 b «  ber 

19M 1954

Movem-Deoem* 
btr ber
1954 1954

Janu.
wy
1955

Pebni-
« y
1955

M och

c ^ >

M uch

■ad
s ^ ip ir )

Tama

SSO 6*07 7 6 6 6-76 9-80 11-75 3l*6t l6 * lf i09-f#>

J i-94 B l'fo 39-30 35-91 40-04 40-18 44-3« 113.19 34-68 50|-|1

>3-1# *4-44 13-49 i8*i6 16-79 19-31 22*32 30*44 I2»8i to i-c o '

4 -t3 $•10 4-75 5.01 8-40 5«9 21*30 5*«$ 7*00 86*06

i 8-4t S-»3 5* 1 5-76 9-30 13-35 8*28 i 5-3« 6*58 94-16
16-07 l*6f 0 -65(—)7-54 <(— )8-93 1-34

l l ‘40 a i f t l f -41 17-54 2i -»5 19-65 18-45 J0*6* (— 7'JI 240*0 4 -

1-41 1-61 i - 3« 1-54 i-6 i 2 18 1*67 1-21 19-4^

I 'M a*ol 0-91 2-30 0-82 0-29 l - 3« S-35 lT -» t

3 -M 1 1 1 3 0 1 a-40 3-34 3-13 3-77 6-65 •• 37-13

« « | • ^ 4 ia*9l 11*67 9-31 14-96 13*»7 1*34 l l 7 -9^ ‘

19* 91 fa -30 *6-79 3 2-3 0 JO-19 35*55 28-65 7 7 » 2423 353’94
4 t 9 9*oa 9-30 9-89 8-86 17-^7 3 0 M •  • X22*4t

«*lo 7-35 xa«6a 7-61 13*01 11-93 15-35 >7*39 44-07 177-35

1I*M 15-46 10*83 8*63 15-96 19-35 20-71 33.99 23-00 200*8i



MoNmLY BmNornnv in thbMBS

M

Head of aooount April
1955

May
1955

June
1955

July
1955

Mmjar Head 58— Army—

Mitufr Htad 7—

W o r k s ...................................... 0*29 0*82 2-34 3*6s

Huid B— Miintenance, Buildings, Roads, 
Furniture etc................................................. 16-54 21*00 20*24 26*83

S1m6 Head C^Maintenance and operaiion of 
InatallatioDs................................................ 7-37 9* 12 12-13 15*26

:S9tb H§ad D^General Charges (MBS portion) • 3*22 4* 15 3*93 4-23
,Syh H§ad £—'Tools. Plant and Machinerj 

( N e n ) ......................................................... 1-70 1-64 3*08 2-90
SiA Htad F— S t o r e s ....................................... 306 7-26 (- ) 9-82 4*29

J A m H io d ^ ^

Sub Head Af^Civilian Bnablishmcnt • 23*08 17-70 24‘ >il 21*20

Mam Head 4-
Sub Hiod A —TA an i  outstaion allowances . 1-03 1-14 1*30 i-2g

Stih Head C jus Expenses . • 0*89 0*75 0-7» 0- 56

Head 59— AVi y v—

Head F— Cost of works (ocher than capital 
proicc;s) Miintenance. etc. 1-36 085 2-53 3 54

M ajor Head 60— Fores—

Smb Head F— O hi of works (other than capital 
projccrs), M lintenance etc. 3*62 5.16 600 6*6s

Hoad 86-<Oipital W orks)-

Sttb Heid  Army (excluding Pactorias) 3-al 8-62 11-88 l6'68

F a c t o r i e s ................................................ 1-59 4*66 yyh 4*99
N a v y ............................................................ 4*23 602 7-37 8-89
Air Forot • • • •  ̂ • 4-03 9-53 12*4 ' 11*26



BUHNO THB VBMt I9SS'S6

85

(Rgutes are in lakht of lupeei)^

August Septem- Octo- Novem- Deoein- Janu- Febru- Much Maich 
195S ber ber ber her aty aijr 1956 1956

*955 1955 1955 1955 1956 195* (Prely) (F«“ l Total
and

Supply)

4*60 4-50 5*91 6-13 5-43 9-71 13-51 25-83 11-05 93-7T

27-34 31-66 30-48 35-31 40-39 42-40 56-21 97-26 24-51 470-17

13-05 14*47 16-39 17-70 15̂ 95 18-44 22-89 33-97 i8 -8 i 215*55-

4-86 4 13 4-8 i 4-48 5-13 7-70 6-6i 9-30 19-76 82* IL

3*04 8-65 y i i 3*32 7-99 2-76 8-79 8-85 o-8i 57*30'

22*51 (— }i2'40 29*20 5*30 (— )9*62 (— )I 02 (— )I5'02 17-66 (— ^ -4 8 — s6x«.

1«*01 20-49 21*35 20-86 22-54 23-63 14-74 18-05 1-87 24>‘33t-

>•54 l - 3i 1-46 1-47 4-48 1.57 1-62 1-79 1-46 i« -53t

1-07 1*00 1-73 0-4X i - l l 0-83 1-22 1-97 5-10 i?*4»-

2-41 3*02 2-88 3*33 2-05 3-25 5-95 9-25 2-51 43*00-

^•33 7-ao 10-70 1 1 1 4 11-56 10-92 14-65 21-94 10-34 I2t« 4K

*5-00 21-48 13*80 20-53 24-77 30-27 31-44 68-74 27-42 »9S*9»

♦•74 7 - n 6-31 7- * 9^30 10-04 12-37 29-14 »  • 104*30 -

19-01 7-04 9- ^ 19-21 ao-64 18-91 23-69 39-40 14*09 I9«*15^

*5*5« 12-33 13- l i 19-61 aa-8a 40-59 24-51 30-44 33*06 a j9*S^



Momthlt BmNDmm oc rma

Head of aooouat April
1936

May
1956

June
I9J6

July
I95«

M qfor Head 58— Army—  
Main Head 7—

Sub Head A --W o T k i...................................... 0-34 o-6i I-14 a-H

a i -37 JO-85 19-60 30* 88

Sub Head C— Maintenance and opeimtion of 
Installations................................................ 7-35 10-00 10*81 *3-fi3

Sub Head O—General Charges (MBS portion) a -97 4 « 4*59 4-03

1-43 3-7« 1-74 ia -54
S9A Head Stores • • * • • 4-63 i y 2S 13-75 r« »

- Main Head 3—

SiA licad Af—Civilian Establishment • » a3-79 m -39 IB-74 »S-M

Mam Head 4—

Sub HiJd TA ani outstation aiiowanoea • 0-97 i-o l 0-S7 *•53
Sub Head C—Miscellaneous Eipenm  • o-i5 0*70 0-95 ••96

.Major Head 39-Naty—

Sub Head F -C ost of Works (other than capiCil 
protects). Maintenance, etc. . ^ 1-3J ••51 a* 16

J 4 ajor Head 60—iltr Parc§^

Sub Head P^^Ctnt of works (other tfaftn capital 
projects). Maintenance, etc. ♦•91 4-9» 5 3 ® T-M

J ^ a r  Head 86-KCapital W orks)-

SiA Head Army (excluding Factories) rio 15-3« ■3«oo «»*4*
F a c t o r i e s ................................................ I-tT 3-ay 4-9i

t r u M -59 f j . i l

Air Force . ' • 14*Ji w -H tT-y?



n

MBS wamm m  tmam i956>s7
(lig iu n  are in takhi of iBpOBi)

Augutt
1956

Septan- Octo­
ber ber

1956 1956

Novem- Decern- Jinu- 
ber ber try 

1956 1956 1957

Febni-
•nr

1937

Much M ardi

and
Supply)

Tom

^•17 5*42 4-69 5-35 5-59 6*79 11*79 39-43 16-03 95-59

3Q -94 32-12 30-88 33-16 33-27 44-59 46*10 103*70 22-20 4«9-5«

i3«ao 14-14 I6 'l6 15*61 16*38 16*87 24*03 VJ-tO 14* 13 199-«•

6'03 4-S3 4-28 4-83 5-15 5 -9i 7*.26 9*36 29-03 93-43
2-29 2-84 2*95 2*71 2*22 4-86 3-83 9*40 17-17 67-7*

14*10 (—)8-04 110*98 5-34 0*67 9-32 (-^)ao*95 6*7o( —)52*20( -02-56

22 36 22*21 24-66 23-64 21*01
•
21*6i 19*10 19: »5 ( - ) V " 363*69

1-53 1-46 1-56 1-40 1*33 1*88 1*91 1-75 I -32 l 8' 7i

1-07 ( - ) o -27 1-69 1-36 0*96 209 1-54 ■ »*99 5*37 20*2 »

263 3-21 3*i6 3-82 3-70 3-70 5-50 10*33 2-69 46 8>

7-31 10-47 8*88 9 13 9-35 14-28 25*60 34‘ 7« 16-75 159*03

20*61 18-34 21-79 31*24 28*02 36*58 33-96 80*43 39-01 3«5'37

3*62 5-22 5-51 7-91 8*18 10*05 7-56 39-33 • • 9»*«»

20-39 M-4« 15-82 17-07 17-93 23-30 21*90 33- 3» 46*10 s8o*}7

lt* 9 ^ 19-i 3 23-5» 32*86 23-78 37-54 39*08 «0*49 47*7* 3«3*0<
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(FttfeParaNo.89)
BASIS FOR DEMAND OF FUNDS FOR THE MAINTENANCE O F 

BUILDINGS, ROADS AND INSTALLATIONS BY THE 
M.E.S., C.P.W.D., AND THE RAILWAYS.

Funds for the maintenance of buildings> roads and installations are d»' 
manded by the different departments annually on the following basis :
Military Engineer Services

(a) Permanent buildings including 2}% of Capital value, 
water supply fixtures, etc., but ex­
cluding internal electrical installations 
built upto 31-12-42.

(Jb) Permanent buildings including 
water supply fixtures, etc., but exclud­
ing internal electrical installations 
built after 31-12-42.

(c) Temporary buildings including 
water supply fixtures, etc., but ex­
cluding internal elearieal installa­
tions.

APPENDK IX

i |%  of Capital value.

ij%  of Capital 
year.

value for ist

3% of Capital value for 2nd 
year.

5.% of Capital value thereafter.
11 % of Capital value.(<0 Internal electrical installations in 

permanent buildings (also pCTimeter 
and external lighting) built upto 
31-12-1942.

(«) Internal elearieal installations in 8% of Capital value, 
pemanent buildings (also perimeter 
and external lighting), built after 
31-12-1942.

(/) Intetnal electric^ installations in 11% of Capital value, 
temporary builings (also perimeter 
and external lighting).

(£) Military Roads . .
Central Public Works Departmem

Rs. 1,840 per mik.

Year of construcdoa

Office Buildings
(a) Fennaoent high class such as S eat, 

blodi . . . . .
ib) Other permanent buildings
(c) Temporary « . . .

Pre
31-3-42

0*6
»*75

3 '5

1-4-42 n>
14-8-47

After
15-8-47

1-75
3 0 »*S

119



120

Year of construetion

Pre 1-4-42 to After
31-3-4* 14-8-47 15-8-47

XeudentuU Btuldings
(a) Permanent 2-75 1-75 1*25
(P) Temporary 3-50 3-00 2-5

special Repairs
(a) Monumental types 0-25 . .

(b) Permanent 1*00 ICO I'OO
(c) Temporary I ’50 I-OO 1*00
Annual Repairs (El«c.) 8-00 7*00 5*00
Special repairs etc. with fans 350 3-25 3-00
Special repairs without fans 2-00 1-75 I 50
Roads . . . . 3,000 per mile.

•RoiHooys
For the purpose of maintenaacs, buildtags o.i Railways are divided 

into the following categories ;
(0  Offices
(it) Stations
(tft) Workshops and Stores buildings 
(to) Electrical Power Stations and Sub-Stations
(o) Sheds and HalU 
(t») Residential buildings.

2. Funds for noimal maintenance of the above buildings arc demanded 
and aliened cn unit basis; one unit being equal to loo SFT. of plinth area. 
'The unit rates, as prevailing at the moment, are indicated below for each 
class of buildings :

(i) O f f i c e s .................................................
(m) Station buildings.....................................
(tS) Woricshops and Stores buildings 
(tv) Electrical Power Stations and Sub-stations 
(v) Sheds and Hails . . . .  
(«t) Residential buildings

Rs. perxmit 
per annum

i6
22-38 
16 
12
3 * 6 o  

9*96

3. &[penditure on water supply fixtures and internal electrical installa­
tions is met with from the above allotment and separate funds for these de­
mands are net allotted.

4. Fbr q>ecial repairs, funds are demanded on Ihe bads of averace w - 
:petidintte during tbe pnoedinc three ycax*.



APPBilDIX X
(rti«Para94)

Statement showing the actual provision of residential accommodation (per- 
tnanent, hated, tented and hireilraqmsitioned) to the Officers and men in th$ 
D^ence Services.

ARMY
Officers

M a r r i e d ..................................... ......... 73%
S in g le ........................................................100%

J.C.Os.

M a r r i e d .............................................. 47%
Single ..............................................53%

O .Rs.

M a r r i e d .............................................. 9%
S in g le .......................................................  9X%

Cs. E.

M a r r i e d ..............................................8a%
Single • • • • • • •  18^^

ORDNANCE FACTORIES

Quarters have been provided to gaz;ned and noa-gazetted OScers to 
the extent of 97% and 88 respectively.

The number of quarters so far provided to ths no3-industrial and in­
dustrial psrsonnel covers 36 of th: total nunbn  of such enployeas.

NAVY
Married euxommodation^fficers

Quarters already built . * . . . >3*7%
Q uaiten under coastruction • • . 8*7%

Married accammodaiion-Ratings

Quarters already b u i l t .......................................22*8%
OMartert under oooBtructiaa • • • >7*8%

121



AIR FORCE
Target 

for 2nd 
Existing Five 

Year 
Plan

Married Officers . . • . . 51% 75%
Married Ainnen . . • . • 60% 75.%.
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{Vide Para ii6)

Note on the diiferent types of contract entered into by the M. E. S.

The various types of contract entered into by the M.E.S. are g^ven 
below :

APPENDIX XI

(0 LUMP SUM CONTRACT

Lump Sum Contract (lAFW 2159) is generally used for all original 
works and for maintenance services which are excluded from term contracts 
and may be based on Bills of Quantities, a pre-priced Schedule of Works 
or on drawings and specifications.

(11) MEASUREMENT CONTRACT

(1) Percentage Rate Contract {lAFW  1779) : This is intended to be used 
under certain circumstances as an alternative to the Lump Sum form of coo- 
tract. It is expressed in terms of a percentage above or below the rates 
given in the M.E.S. Schedule and is adopted in the following circumstan­
ces :

(а) When there is difficulty in estimating the quantities oorrectly
until th«; work has been commenced {e-g. extensive roof or floor 
rq>airs. or other works involving large alterations).

(б) When it is considered imperative to commence work without
delay which the preparation of B.Qs. involves and the alter­
native of a lump sum contract without B.Qs is also not consi* 
dcred feasible.

(c) In other special cases {e.g. when local conditions make it unlikely 
that contractors capable of tendering on a lump sum basis will be 
fonhcoming).

(2) Item Rate Contract (IAFW Z779A): This form of contract is suitable 
for the mdemoted types of construaion :

Construction of roadwork, new or renewals; construction of runways 
and taxi tracks ; Periodical painting and decoration services 
where record measurement books are not complete; Special 
Repairs Renewals to floors or roofs, etc., where a limited number 
of items of builders work are involved.

The ooQtract contains a schedule of items in whidi the qtedflcatioo 
of eMh item of work is given and the oontraaor is required to 
quote his rate for each item.
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(in) TERM CONTRACT
Texm Contract (lAFW aSai) is used generally fiw minor works, ordt- 

aaiy rqMits and maintenance ^ u ire d  to be carried out from ritwe to time 
during the period or term specified in the contract. It is expressed in terms 
of a percentage above or below the rates given in the M.E.S. Sdiedule of 
Rates applicable to the zone.

(w) SUPPLY OF MATERIALS CONTRACT

Rate Contract for Supply of Materials or Furniture (lAFW 1815-Re) 
is used for supply of stores for use by D.E.L. and for supply of furniture, 
etc.

(w) HANDLING OF ENGINEER STORES CONTRACT

Tender and Contract for Handling of Engineer Stores (lAFW 2320) 
is normally used for loading, unloading, removal, sucking etc., of stores in 
stores installations.

(Note.—lAFW 2159, 1821, i t j 9 ®nd i779*A referred to above ate 
used in oonjunaion with General Conditions of Contracu— 
lAFW 2249).

The broad features of the Ltmip sum and the Measurement Contraa 
have already been stated. The relative advantages and disadvantages of 
lump sum contracts are given below :—

Advantages :
(1) Completion cost of works is known at the outset.
(2) No measurements are involved except in the case of deviations and 

consequently there should not i>e any delay in final payment.
(3) A Lump Sum contraa based on Bills of Quantities enables 

ocmtraaors to quote their own rates for each item of work in the
B.Q. Sudi quotations are mere realistic than an ovetall percentage 
on a standard schedule.

(4) Preparation of final bill is easier.
(5) A measurement Contract entails a considerable amount o£ measure­

ment and affords opponunities for collusion. It also necessitates 
laiger staff and larger measure of audit and other checks. As 
measurements in Lump Sum, contraa are restricted only to devia* 
tions, the possibilities of collusion and deLqrs are considerably re- 
dticpd

Di$aioaHtagt$
Owifu to the necessity of preparing detailed and comprehensive draw­

ings and HOi of Quantities or other i»e-ettimates, the prepm tion of lamp 
w  under documents oeeda aaote time than « Mtmanmiax Cimxna.
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A PPE N D S X n
{Vide Para No. 146)

CHAPTER FOR THE TECHNICAL EXAMINATION BRANCH

1. General
The Tedinical Examination Branch under the Chief Technical Examiner 

at Army Headqiiarters is responsible for
(a) taking test measurements during the progress of works.
(b) checking a percentage of accepted conuacts and amendments
(c) technical examination of M.E.S. final bills after payment.
(d) checking of Casual Personnel Bills and Muster Rolls in respect 

of Works carried out by Direaly Employed Labour.

2. Meosurements

Except in special circumstances where concurrent check may be ordered, 
the check by the CTE should be carried out soon after measurements have 
been taken and recorded by the M.E.S. This will include a percentage 
check of measurements of hidden work. When possible the Techni<^ 
Examination Branch should check measurements and rates of completed 
works recorded in Measurement Books, abstracts, requisitions etc. before 
final bills are submined so as to prevent loss to Government by the detection 
of errors before pajment, but these checks will not delay the finalisation and 
payment of bills.

3. Contracts

The Technical Examination Branch will check a percentage of accepted 
contracts and amendments thereto with the object of bringing to the notice 
of the Engineer any points which are likely to lead to extra claims from 
the contractor. They will also check whether the s^dfications have been 
properly described and whether the correa Schedule items and prices have 
been quoted. This check should, if possible, be exercised within a month of 
the reccipt of the accepted contract in the CDA’s Office so that necessary 
amendments or deviations to the contract may be issued whUe the contract is 
still in force.

4. Pinal Bills

Check of final bills will be completed generally within three months of 
their rccdpt in C.T.E.’8 Office, so that objections raised may be dealt with 
Iqr the staff who carried out the woik. This dteck will be from bills, con- 
traaon* devinions and other documents. If necessary, the CTE*s staff may 
also visit she of woiIgb for an on the spot dieck.
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5. Wcrks m prmrtss, works «Mp€nditure, and fimaioM outside the ta ^  pf the
Tedmkal Exaî Hation Branch.

(a) Works in progress and woria e]q)enditure }
While visiting works in oonnecdon with check measurements k  
will be the responsibility of the Technical Examination Branch to 
see whether the quantity and quality of the various dasses of 
work set forth in the particulars of Schedule of Rates , Bills of 
Quantities and measurements on which payment is claimed fiurly 
represent the quantity and quality of work actually executed.

(fr) Functions outside the scope of the Technical Examination 
Branch.

The functions of this Branch do not include :
(0 Any enquiry into the suitability of designs, specifications or con­

ditions of contraa or any modifications made therein under the 
terms of the contract.

(I’O The examination of the Quality of workmanship or of materials 
except in so far as may be necessar>' to determine whether the 
proper description or schedule item is quoted and the proper 
price charged under the contract.

(c) Dealings with Contractors.
This Branch will not deal with contractors either in person or through 

correspondence.

6 . Works by Directly Employed Labour.
The Technical Examination Branch will check Casual Personnel Bills 

and Muster Rolls so far as technical labour employed and stores issued are 
concerned. They may also check at site the work stated to have been done by 
the labour on a particular C.P. Bill of Muster Roll.

7. Method of Working.
(a) The Technical Examination Branch will work in dose touch with 

the Controllers of Defence Accounts.
(b) GTE will bring to the notice of the E-in-C serious irregularities

noticed during technical examination within the scope of this 
Charter. Similarly Technical Examiners at Commands will 
bring sudt irregularities to the notice of Chief Engineers.

(c) The Branch will be supplied with full information and its visiting
examiners afforded every assistance by complyuig with their 
demands for pertinent documents for examination at site.

(d) The GTE will forward his observations in draft form to the E-in- 
C’s. Branch for comments. Where the M.E.S. are able to satis­
fy a part or whole of the observations, the draft paras will be 
suitably modified before indusion in the half-)^riy reports, 
submined to the E-in-C, QMG, DADS and Ministries of De­
fence and Finance (Defence).

IG. of I. M.D., No. 57/n//) («tC) I729'E/D (EAQit),'ccua ih  
POnury» I955J-
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Sutummtt shotoing the summary e j CmiclusionslRecommauiatioHS rf tht 
Bstmaus Committee ccmamed in the Report.

A P P E N m zxm

SL No. Para No. Summary of Conclusions/Recommendatiofis
* 2 3

10—II The Comminee have called for a statement showing
the aaion taken by Government on the re c o m ­
mendations of the M.E.S. Review Commi­
ttee.

The Committee recommend that a time limit should 
be set for coming to definite conclusions on 
maners over which a Committee have deliberated 
and put in much time and labour. Further 
they would suggest that in order to expedite 
decisions on important issues, the system of 
discussions between the concerned authorities 
should be adopted to an increasing extent.

12 The Committee would suggest that while selecting
the personnel for important Committees, it 
should be ensured that at least some of them are 
not over-burdened with other responsibilities so 
that they will be able to finalise their work within 
a reasonable time.

J4 The Committee view with concern recurnng over­
budgeting which is contrary to sound finance.

i6 The Comminee feel that the reasons for the lapse
or surrender of funds are avoidable and ckarty 
show a lack of proper planning and an inadequate 
appreciation of the various preliminaries to the 
execution of works on the pan of concerned 
authorities. The Committee have no doubt 
that with sufficient care and foresight, the in- 
fructious expenditure and labour on protects 
which were not taken up though included in the 
budget estimates could have b r a  avoided. The 
Comminee would refer in this connection to 
para 12 of their Ninth Report (First Lok Sabha) 
in which they ha\'e stressed the necessity of 
proper planning of all aspects of a scheme before 
its mclusion in the Budget estimates to avoid 
lapse of funds.
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18—19 The Comininee notice that it is not only in the case
of construction works, but even under other heads 
that there is a rush of expenditure towards the 
close of the financial year. This leads one to- 
believe that apart from other reasons there is a 
tendency to relax the pace of activity during the 
first 8 or 9 months of the year and to accelerate it 
only during the last 3 months.

20 The Committee are concerned at the presistent rush
of expenditure during the last months of eveiy 
year as it is bound to create the impression that 
public money is being expended hastily and in an 
ill-considered manner. Although the Com­
mittee were told by the Controller General of 
Defence Accounts that no diecks (audit and 
technical) were overlooked during the rush 
period, they fail to understand how the normal, 
complement of staff sanctioned for this purpose 
could effectively apply all the requisite chedciB* 
over about i/srd of the total yearly expenditure 
in one month only unless either the scrutiny 
exerdsed is perfunctoiy or the staff strength is 
liberal and is under-worked during the other 
months of the year. The Committee feel that 
the rush of expenditure during the last quarter 
of the year is not inevitable. The Committee 
do not approve of the practice of proceeding in a 
leisurely fashion in the first nine months of the 
year and theo> making frantic attempts to sec 
that the bills of contraaors arc passed by the end 
of March. The Committee have no doubt that 
the position could improve considerably if 
attempts were made at all levels to avoid rush of 
expenditure towards the close of the year by 
arranging for bills to be paid to a larger extent, 
from the beginning of the year. To facilitate the 
spreading of expenditure evenly throughout the 
year, they would suggest that the quarterly allot­
ments of expenditure proposed for the year 
should be ptuined by the G.Es. immediately 
on receipt of the yearly allotments. This may be 
done in consultation with the C.W.E’s. The 
progress of actual C]q)enditure against the planned 
expenditure afaould be dosely watched from 
month to mootb by mems of a diait with a vievr 
to detect divergences if any. A periodical 
review of the proposed expenditure should also
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be made by the C.Es. who should arrange meet­
ings, if necessary, with their C.W.E.’s and G.Es. 
for removing any bottlenecks in the progress o f' 
planned expenditure.

7 23 The Committee are not happy over the delay in'
the matter of rent recoveries. They feel that- 
with the passage of time and further accumulation 
of dues, settlement would become more difficult. 
Also since these issues will have to be settled- 
some time, there is no reason why it should not 
be done early. They would therefore su^;est. 
that the various issues involved shoiild be settled 
with the panies concerned without any further- 
delay by arranging discussion at the highest 
level.

8 24 The Committee fail to understand how heavy
outstandings were allowed to accumulate against 
third parties which could have had the use o f' 
public buildings only after necessary permission 
and im'der agreed conditions. They have no 
doubt that this has been mainly due to laxity 
in enforcing the conditions and recovery of rents- 
as and when it fell due. They recommend that 
effective measures should be instituted to recover 
the outstandings and that the officers concerned 
should be made to realise their responsibility 
in this matter.

9 28 It is seen that the percentage of establishment
c h a r^  to the worUoad of the M.E.S. has been 
steadily increasing during the last 5 years 
and that the percentage in the M.E.S. is veiy 
high as compared to the CPWD and the Rail­
ways.

10 29 The Committee feel that in order to help an appraisal.
of the exact extent of establishment charges in 
relation to the workload, indications shoiUd be 
given in the Appropriaticm Accounts about the 
actual incidence of these charges including those 
which are on account of work charged establisb* 
ment.

11 31 The Committee feel that while allowance should be
made for the uncertainties implied in planning 
and focecist of flmds, it is not neoessaij that stao 
Mnccioned on the bisis of antidpMed woilda«jU
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should be kept in position even when the anti­
cipated workload is not expected to materialise. 
Tiie Committee recommend therefore that •  sjrs- 
tematic and scientific assessment of the staff 
position with reference to their achievements 
and future programme should be carried out 
periodically, and efforts be made to achieve the 
maximum economy that could be effected in all 
direaions even to the extent of suitably reorganis­
ing the structure of the organisation.

d2 32 TLe Committee 'suggest that a system should be
devised whereby the G.Es. should be required to 
correlate their expenditure on establishment to 
the expenditure on the execution of works and 
maintenance. The Garrison Engineers may be 
encouraj^ to give an objeaive analysis of the 
position in their Divisions by introducing a system 
of special commendations to the Garrison Engi­
neers in their Confidential Reports for such 
work.

13 33 The Committee would recommend that a systematic
comparison between the M.E.S. Organisation 
and those of works agendes of the Central and 
State Governments should be undertaken with 
a view to finding out the reasons for the vaiying 
establishment 'charges as between the different 
Works Organisations and to arrive at the most 
economical and efficient methods of executing 
works. Based on the results of such an examina­
tion the feasibility of entrusting progrmively 
more and more works for execution to different 
agencies which have special advantages to work 
economically should be considered after assessing 
their capacity and resources and providing for 
augmenution of that capacity where necessary.

14 37 The Committee would emphasize the necessity
of a review being carried out for the purpose of 
replacing engineer officers 1^ non-technical officers 
where the former are performing finctions 
which could be p^onned equally weU by the 
letter, so that technical men m i^ t be released for 
engineeriiig activities. Even in respea of stores 
duties where some specialised knowledge and
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egptiioaat will be desirable* it is not neoessaiy 
to employ a full fledged engineer. It should 
be siiffident to utilise depattmentally trained 
persons with adequate expertaice.

15 38 The Committee feel that there is scope for reduction
in the number of Superintending Engineers 
emplojred in the Offices of the Chief Engineer. 
The Committee, desire that a review should be 
carried out from this point of view and a reduction 
in the number of S.Os. I in the Chief Engineer’s 
Offices should be brought about by amalgamation 
of Seaions and entrusting their work to S.Os.II 
in suitable cases.

16 39 The Committee feel convinced that by a judicious
delegation of powers intemally in the C.Es. Office, 
the posts of Deputy Chief Engineers could be 
abolished.

17 40 The Committee feel concerned about the continued
existence of unutilised capacity in the contact of 
the prevailing shortage of technical personnel in 
the country. The Committee recommend that 
there should be a constant review r^ardmg idle 
capacity and systematic efforts should be m ^e  to 
take up work from other Central Government 
or State Government Organisations espedalfy 
in the localities where the Divisions are under­
loaded. The surplus staff assessed as a' result of 
the review should be either transferred to other 
Divisions which are under-loaded or should be 
retrenched. Also there should be a better pro­
gramme for creation of Divisions in accordance 
with a fully worked out plan for the execution 
of works.

18 48 The Committee consider it necessary that a standard
should be laid down r^ rd in g  the number ot 
Divisions in an Area according to the nature 
of the work and that a review should be made in 
order to arrive at some uniformity.

19 SO The Committee would like to be assured that in
view of the cuts in the size of the Plan, appro­
priate action has been taken to prune the estab* 
lishment according and effect the necessary 
savings.
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20 52 The Conunittee consider that while pUauung and
designing of technical accommodation required 
for the Navy and Air Force may remaia 
with the E-in-C’s Office, planning and designing 
work for the Army and Factories in addition to the 
planning and designing work for the Navy and 
Air Force should be centralised as far as possible 
at the Command level. The CW.Es. and G.Es. 
should be relieved to a very large extent of res­
ponsibilities for planning and designing and be 
left fi«e to attend to their duties of supervision 
and execution. The Committee feel that if this is 
done, it will not be necessa^ to carry a fidrly 
large complement of Planning and Designing 
Staff in the establishments of the C.W.Es. and 
G.Es. and that it will lead to considerable economy 
by reduction in strength.

31 53 The Committee feel that standardisation of type
designs could lead to economy in the strength 
of £ e  p lanning and designing staff and would, 
therefore, recommend examination of this question 
from this aspea.

22 54 The Conunittee would recommend that the Deptuy
Direaor (Designs) in the E-in-C’s office should 
be regularly posted with details of planning done 
at the various Comntands, especially those with 
special features, so that he could issue suitable 
instructions to all the Commands. This would 
also help to bring forward subjects of interest for 
discussion at the Conference of the E-in-C and 
the C.Es.

23 57 The Conunittee would recommend having regard
to the importance of the Surveyor of Works 
cadre in the Works Organisations, that steps 
should be taken to provide Surveyor’s courses, 
both preliminary and advanced, in engineering 
colleges.

24 59 The Committee have in respect of the posts which
are filled parily by direct recruitment, called for 
details showing the percentage of posts which are 
held by departmental promotees. The Committee 
recommend that in order tocreate a feeling of 
hopefiibess and to evoke enthusiastic effort, 
minimum percentages should be prescribed in 
leqiect of the posu in this citegoiy ^idiidi would 
be filled by deputmental promodoo.
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25 63 Whh regard to the prospects for Civilian Offiocfs
the Committee consider the recommendation 
made by the M.E.S. Review Committee in this 
respect unexceptionable and hope that the 
principle would be accepted that where operational 
matters are not involved, an officer possessing 
the requisite engineering skill and competence 
could be entrusted with a technical job, not­
withstanding the f ta  that he might not have 
been trained as a soldier. This Committee have 
considered separat^ the question of making 
the organisation entirely civilian.

26 64 If  the Committee’s recommendation that Engi­
neer personnel should not be wasted <m Stores 
and Personnel and Administrative duties is 
accepted it would incidentally throw open avenues 
for promotion to those officers of the Barrack 
Stores cadre and the Administrative Cadres who 
have gathered valuable experience m those 
activities but would have no prospects forpro- 
monon otherwise.

37 66 The Committee desire that the question of shortage
of draftsmen should be examined from the larger 
aspect of availability of technical personnel of 
middle and lower grades to meet all the needs 
of the country. Such an examinauon should 
take into account the existing short supply, the 
growing needs, arrangements to meet thcin and 
the terms of employment. The Committee ^so 
feel that if the problem of short supply of technical 
staff of this type to Government departmems is 
due to the grade of pay offered to them, it should 
be taken up seriously for examination and re­
medial measures worked out.

68 TTie Committee would suggest that it may be
examined whether the military training of trades­
men who retire from the Corps of Engineers 
could be dispensed with when they have finished 
their colour service, especially if they are employed 
in the same technical job for which th ^  ate 
trained.

'* <̂9 The Comminee recommend that the question isi
relaxing the rule that requires recruitment of 
draftsmen, surveyors and others who retire 
from die Corps of Engineers only through the
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Emplo]pient Exchanf^ be examined. The- 
feasibility of r^sterring such persons in the 
Employment Exchanges while they are in the 
last lap of service may also be considered.

30 71 The Committee are not convinced by the reason*
given for the h i^  percentage of temporary 
personnel of all cat^ories in the M.E.S. It is 
reasonable to infer that even on the basis of the 
workload of 1952 a fair percentage of permanent 
posts had not been created. The Committee 
would urge that the matter regarding the con­
firmation of temporary personnel may be very 
carefully examined and early action should be 
taken to fix the number of permanent posts on a 
reasonable basisr

31 74 The Committee would recommend that a comparative
study should be made of the procedure followed 
in all the works organisations and certain uniform 
standards including simplification of procedure, 
common terminology etc. evdved which could be 
applicable to all. The uniform standards so- 
arrived at might be followed by all the Depan- 
ments with such modifications as are necessitated 
by the circumstances peculiar to each Depart­
ment.

33 77 The Committee feel that if the work is approached
with a sense of ̂ urgency and responsibility, a good 
portion of the delay in the stages prior to com­
mencement of works would be eliminated^ 
Authorities responsible for taking decisions at 
every stage should consider maners in a onnplete 
form and arrive at firm decisions. At e\«ry stage 
careful attention should be given to planning, 
as inadequate planning at each stage would only 
cause delays in successive stages. Responsibilities 
at each stage should be fully realised and 
should be shouldered by the designated authorities 
without any attempt to pass them on to others, 
above or below them. Also care should be taken 
even at the very early stages that engineer effiarts 
in terms of preparation of estimates etc. are not 
wasted on projeas which ate not likely to materia­
lise or which may receive a very low priority.

33 78 The Conunhtee are of the view that no d m o ft
should be flwde on accoum of dm gea in users* 
requirements in cnee wUch arise only becw r
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of some charge of personality or change of some- 
ideas without any great principles being involved. 
While providing for exceptional cases mentioned' 
above, it should be made clear that the ch an ^  
should be approved by a very high authority 
who should satisfy himself personally about the 
needs for the change and then only order it.

34 79 As regards the delay attributable to the bulk..
system of planning, the Committee hope that 
immediate steps will be taken to ensure that while - 
only the minimum number of stages will be 
retained, they are also properly phased out. Thejr/ 
would suggest that a workable time table should 
be laid down to be adhered to normally, and a 
review should be made periodically to examine 
cases where the time table is exceeded. From 
time to time, as efficiency improves, the time­
table should be modified to introduce better 
standards and the matter should be kept under 
continuous review.

35 8o The Comminee observe that even after fimds are-
allotted, there is considerable delay before the 
work is conunenced. They, however, hope that, 
the remedial measures suggested by them in 
the foregoing para will eliminate such delays 
also.

36 83 While agreeing that much would depend on labour
leadership, the extent of development of civiC' 
sense and the willingness to give a f\ill measure 
of outturn, the Committee would recommend 
that opportunities must be taken every now and 
then to undertake depanmental execution of 
works in suitable cases and that standards must 
be set not only of quality of work but also of 
elGcicnc>' of organisation, economy and fair 
deal to labour.

37 85 The Comminee would suggest that an objective
study should be undertaken at a few of the stations 
where difTerent Works Organisations exist side 
by side to find out whether one of them can handle 
the responsibilities of the others also by a suitable: 
understanding among them. Administrative 
diflScuIties could be overcome by an imapnative.- 
approach keeping in view the basic ob)eciive of 
andent and economic utilisation of naijonal. 
resources in ifae shape of technical manpowets,. 
material and floanoe.
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38 8? The Committee do not appreciate the meed fivthe
levy of departmental duû BCs by the M.E.S. on 
works executed for any of the Defence Service*. 
Even as r ^ r d s  the levy of departmental d ia i |^ , 
among the works Services of the Government 
of India and the States the Committee wovld 
suggest that the feasibility of doing away with 
the system should be considered. If, however, 
it is not possible to abolish this system alto^her 
it should at least be kept at a uniform and minimum

39 89 The Committee would suggest that as a part of the
examination of rates of maintenance for roads, 
it should also be examined whether the CP.W.D. 
rates are on the high side.

.43 90 1̂:, The Committee would suggest that a common
principle should be evolved for all the different 
works services regarding the basis of providing 
funds for maintenance, and that an examination 
should be conduaed with this end in view. 
The States may also participate in such examina* 
tion.

•4< 92 The Committee would suggest that a study should
be undertaken, so that it could be determined 
in what cases the capacity of the civil installa'ioot 
or the Defence installations should be atigmented. 
They desire that while considering this matter 
attention should not be confined by each party 
to its own needs, but the question should be 
looked upon as one of ^ e r a l  interest, leading 
to increued civic amenities and general well 
being of the people.

4* 93 The Committee feel that the C.W.Es should be
encouraged to submit periodic reports on the 
aspectt of reducing maintenance costs of buildings, 
roads, installation etc., and the reports should be 
scrutinised ifl the Plannmg and Desims Section 
of the Engineer-in-Chiers Branch im eventual 
adoption raoomoMm standards in the Commaads.

41 94 While the Committee Mppredtte the difficukief
in Bolvlag the problem of aocommodatioo titey 
feel that the non-availability of funds aaoM  
be die l im ii^  Actor to the exieot ic it bdieved, 
ainoe a oonridenble pcopoftion ftuuia tnoiooed 
is allowed to Iqiae.
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44 95 The Committee understand that while the M.E.S.
have fixed ceiling costs on plinth area basis th ^  
have not done it in the same manner as is done in 
the C.P.W.D. and that since M.E.S.build accom­
modation all over India, uniform scales cannot 
be laid down. The Committee, however, feel 
that it should be possible to work out ceiling 
costs of buildings in different areas by adopting 
the methods suggested by the Experts Committee 
for building works appointed by the late Ministry 
of VC’orks, Produaion and Supply. They would, 
therefore, recommend that early steps should be 
taken in this direction in the interest of economy.

4< 96 The Committee observe that the scales of residential
and office accommodation are more liberal on 
the defence side than on the civil. They would 
rccommend that the scales of accommodation 
for the civil and militar}’ officers should be uniform 
and should be made as austere as possible.

46 98 The Commince desire that it should be examined
whether the buildings which are expeaed to 
remain vacant for a long time can be handed over 
to meet the requirements of other Central Go­
vernment or State Government agencies and also 
whether care of such buildings could in suitable 
cases be entrusted to the State Government 
Departments having similar responsibility locally.

47 99 The Committee feel con\ inced that for an examina­
tion of the nature entrusted to the M.E.S. Cons­
truction Comminee, it would have been useful 
if non-ofiicials with necessary knowledge and 
experience had also been included. Such an 
association was almost indispensable in this paiti' 
cular cise since the terms of reference of thit 
Committee include a comparison of the speci­
fications used by the M.E.S. with those used by 
private enterprise. The Comminee would em­
phasize that as a rule while appointing any 
Committee to enquire into matters with a vmw to 
reporting on economies, efficiency of adminisoa- 
tion, improvement of technique etc., non-offidals 
should be associated as members.

48 102 The Committee consider that it is not necessary to
have separate lists of contractors for the different 
Works Organisations of the Government of India
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and of the States. They would, therefore, suggnt 
that there should be a common consolidated list 
of contraaors for all works oif^isations. This 
should be on an All India basis for the higher 
categories and on a re^onal absis for the other 
categories, the categories being detennined after 
discussions among the representatives of the 
different Departments. There should be a central 
co-ordinating body to maintain the register of 
contraaors and to act as a clearinghouse for 
information relating to the performance and 
reliability of the contractors. Suitable procedure 
should also be devised to ensure that a contractor 
is employed only within the limits pertaining to 
his category and is not overloaded with work.

49 105 The Committee feel that the procedure for taking
action against contraaors such as demotion, 
removal, suspension or blacklisting should be 
such as to infuse confidence in the contractor 
that action has not been taken arbitrarily. For this 
purpose the Committee feel that an advisory 
Committee consisting of non-officials should be 
constituted at each Command and their advice 
taken before passing orders on the contraaor. 
This would justify the action of the executive 
and save them from unfounded allegations 
regarding their motives and also give an assurance 
to the contraaor that aaion has not been arbitrary. 
To the extent that the contraaors need not be 
afraid of arbitrar>' exercise of executive power 
it will also reduce the scope for corruption.

50 106 The Committee do not consider the present position
regarding the co-ordination of information in 
respea of performances of the contractors to be 
satisfaaory since it is possible for a contraaor 
adversely reported upon in one works organisation 
to get work in another. Inunediate steps should 
be taken to introduce the necessary co-ordination 
between the different works organisations. If 
as recomnfiended by the Committee a consolidated 
list of contraaors is kept by a central co-ordinating 
body, co-ordination in respect of this matter would 
become very simple.

51 107 The Committee would recommend that a periodical
review of the lists of contractors should be made 
so as to ensure that contracts are not awarded to 
those who do not satisfy all the requiieaaents
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52 io8 The Committee feel that periodic meetings should
be held with the representatives of the contrac­
tors since such a system would, besides giving 
an opportunity for redress of genuine difficul­
ties felt by contraaors in execution of the worics 
and in getting pax-ments, also result in a greater 
degree of understanding between the Depart­
ment and the contractors.

53 109 The Cx)mmittee are of the view that if the associa­
tions of contraaors are organised in the manner of 
professional bodies with pride in their work and 
lay down a code of conduct for their members to 
be enforced by them, it would not merely be to 
their benefit but would also indirealy help to 
tone up the efficienc>' of the Engineering Depart­
ments of Government and would help remove 
undesirable praaices wherever they exist. It is 
understood that the F.ngineer-in-Chief has al­
ready suggested to the Builders’ Association of 
India to organise themselves better. He is said 
to have also suggested that they should have a 
pool of mechanical equipment which could be 
hired by different contraaors and that they 
should also arrange to establish technological 
schools to train up painters, brick-layers and other 
workmen. The Committee hope that the associa­
tions would seriously take up these suggestions. 
The authorities may also take up and encourage 
drawing up a cixle of condua by the Association.

5 4  n o  The Comminee notice that the M.E.S. Review
Committee have recommended that in cases of 
work of Rs. I lakh and over, the advertisement of 
invitations to tender should appear at least once 
in one local language paper and twice in English 
papers and if the v^uc of the work is more than 
Rs. 10 lakhs, it should be advertised in other big 
towns also. While agreeing with this view gene­
rally the Committee would recommend that in 
order to create keener competition Indian langu­
age papers should be used to a greater extent as a 
medium of publicity in all cases of contraas big 
or small. In cases of works of more than Rs. 10 
lakhs in value, adx-ertisements should be made 
in the important language papers of other regions 
also. The Conuninee also suggest that a copy of 
the notice together with the tender documenta 
should be supplied to the office of the recognised 
association of the contractors.
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55 III The Committee came across complaints that con­
tractors find difficulties in getting tender docu­
ments in time and complete in all respects. They 
recommend that it should be ensured that there 
is no ground for such complaints.

55 113 The Committee would recommend that an advisory
body including non-officials should be constituted 
at different levels and the advice of such a body 
sought before taking a decision not to issue the 
tender documents. In the opinion of the Com­
mittee, such a system will inspire confidence and 
as stated in para 105 earlier, also reduce chances 
of corruption and allegations of corruption.

57 115 The Committee rccommend that generally the
tenders should be opened in the presence of 
contractors. However, in case for any special 
reasons, it is not considered feasible to do so, 
an ad\ isor>- body consisting of non-officials as 
suggested in paras 105 and 113 .should be associa­
ted with the opening of the tenders.

58 116 Ihe Committee recommend that elforts should
be made to facilitate the adoption of the lump sum 
contraa with Rills of Quantities to a greater 
extent and for this purpose energetic measures 
should be taken to reduce the scope for deviations 
through proper planning, to speed up the work 
connected with standardisation of buildings and 
also to enlarge the scope for training of Surveyor 
of Works Staff.

59 117 The Cx>mmittee would suggest that provisional
quantities of the work to be done under a Term 
Contraa should be calculated with a greater de­
gree of approximation on the basis of works done 
previously and indicated in the contract.

60 118 Considering the extent to which deviations c-on-
tribute to delay> in execution of work and in pay­
ment of bills, the Committee would suggest that 
an analysis should be made of the cases of devia- 
ttons that arise every year grouping them unJcr 
the various factors that give rise to delay and a 
systematic study be made with regard to the ways 
and means of reducing the incidence of such fac­
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tors in future It would be desirable that before 
eifeaing any substantial deviations, a prior tinder- 
standing is reached between the two parties as 
far as possible.

61 119 The Committee would suggest that the question
of reducing the upper limits of deviations be 
considered since such a procedure would en­
courage greater care in planning and in prepara­
tion of contract documents.

62 120 The Committee found that it was believed in res­
ponsible quarters that the estimates of stores 
issued by the Department to contraaors for the 
works especially in respect of cement, were made 
on a liberal basis and that the contractors were 
obliged to draw the entire quantity' even though 
the work could not consume all that. The Com­
mittee consider that this matter deserves a probe.

63 121 The C^ommittee would like to commend for ex­
amination the suggestion that cement should be 
supplied to the contractor through Silosite, in 
the case of works costing above Rs. 2 lakhs, so 
that pilferage might be prevented.

64 122 The Comminee suggest that in projeas of high
magnitude where the M.E.S. undertake the issue 
of main stores, the contract value should be 
based on “Except Cement” and “Except Steel’* 
rates so that the c o n tr a c to r ’s allowance ^  profit 
would be based on his capital outlay, that is, total 
cost ot work less cost of steel and cement. The 
Committee believe that this will lead to more 
competitive quotations and even if it does not, 
the Government would know the real percen­
tage of profit of the contraaors,

63 123 The particulars given in para 123 showing the
number of contraas where the period of com­
pletion had to be extended, do not include figures 
from Eastern Command. Although this ilrfor- 
mation was promised the Committee regm to 
obser\T that the same was not furnished until this 
report was finalised.

tft 125 In view of the large number of cases of extensions
of period in contracts, the Committee would 
suggest that the aaual method of maintenance 
of the Time and Progress Chart should be scru-
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tinised to see if it is on a realistic basis and whether 
the charts are properly studied and made use of. 
Also cases where extensions of period become ne­
cessary should be reviewed to see if they were sole­
ly due to unforeseen factors which could not have 
been avoided through proper planning and prompt 
action at every stage. The Committee would 
point out that extensions to contracts have a 
tendency ultimately to increase the cost of the 
works besides putting the contractor concerned 
at an advantage over the others who tendered on 
the basis of a specified period of completion, and 
would emphasise the desirability of proper 
planning with the objea of reducing the in­
cidence of the various faaors which go to in­
crease the number of cases where extensions in 
time of completion have to be granted.

67 126 The Committee would suggest that the feasibility
of introducing a clause in the contract providing 
for compensation to contraaors in cases of delqrs 
which are not attributable to the contraaors 
should be examined. This would keep the 
officers of the depar^ent alert in the discharge 
of their responsibilities, and might enable more 
favourable terms in the tender.

6S 127 The Committee feel that in case materials of a
specified standard, for example, bricks, ai« 
not easily available, there should be a rational 
adjustment of specifications with reference to the 
materials available, and that a review should be 
made of such cases with a view to effecting modi­
fications in specifications in accordance with the 
conditions that prevail in different regions.

69 ia8 The Committee feel that an earnest anempt should 
be made to evolve a standard contract form for 
use in all the organisations of the Government of 
India based on a study of the different forms in 
vogue in Various Departments and that for this 
purpose a Committee consisting of the represen­
tatives of the various Departments and experts 
from the Building Industry and Engineering 
profession should be impointed to make a 
thorough examination of the question and bring 
about uniformity in the contract forms. It would 
bt desirable if the States also could participate
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in the work of evolving standard forms of 
contract with a view to achieving uniformity in 
respect of the States also. In the opinion of the 
Committee a standard and simpMed contract 
form will ensure free and healthy competition. 
It would also reduce the chances of contractors 
making provisions in their quotations for various 
disadvantageous clauses, which may occur in the 
present forms, without serving any practical 
purpose or being aaually used by Govenunent 
for their safety or protection.

70 129 The Committee would emphasise the importance of
having a uniform Schedule of Rates on a regional 
basis for use in all the Departments, for common 
types of works, since it would result in greater 
competition from contractors and would also 
ensure that the staff would be adaptable to any 
type of work whether it is in the M.E.S., RaiK 
ways or the C.P.W.D., besides facilitating easier 
inter-departmental distribution of workload when 
circiunstances so warrant. The Committee re­
commend that the work of evolving common ter- 
minolog>’ units of work and methods of measure­
ment should be speeded up and a common 
schedule on a regional basis drawn up for use 
by all Works Services of the Government. To 
carry out the work involved in this, and to spreed 
it up the services of retired engineers of the 
M.E.S., C.P.W.D. and Railwa>'s should be 
utilised.

71 130 The Committee feel that contraaors should be
encouraged to prepare their bills since the time 
of the suj>ervisory staff in the M.E.S. could be 
saved to that extent and also there would be 
greater expedition in the submission of bills the 
contractor being the most interested party 
The Committee are of the view that this should 
be insisted upon in the iBrst instance in the case 
of the bigger contraaors. Even in the case of 
the others it should be gradually brought about. 
If on the contrary it is considered that there are 
insuperable difficulties in following the present 
rule, the Committee would only surest that the 
rule should be changed to suit practice.

131 The Committee are concerned to note that a large
amount is due for recovery from ContrKtot*. 
Hie Committee would emphasise that veiy
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energetic measures should be taken to enforce the 
recoveries and for keeping a systematic watch 
over the progress of recoveries.

73 135—136 The Committee are not convinced that the present
system of arbitration is in accordance with the 
fundamental principles of justice. The Com­
mittee understand that the normal practice in 
the U.K. is that an independent arbitrator is 
selected from among those who are members 
of the Institute of Surveyors, Institue of Archi­
tects, the Institute of Civil Enginers etc. and 
that in certain cases an eminent citizen is also 
appointed an arbitrator. The Committee are of 
opinion that a similar practice should be followed 
Public spirited men could be found in the ranks 
of the retired engineers in this country who 
might be depended upon to do the job as a sort 
of public duty on pa>Tiients only of allowances for 
sittings and travelling. The 0 )mmittee suggest 
that an e.\perimi:nr be made in the first instance 
at a few places by appointing an independent 
arbitrator acceptable to both the parties and if 
the experiment works successfully, the procedure 
might be adopted on an extensive scale, and a 
panel of independent arbitrators consisting of 
architects, retired engineers or persons selected 
from the Institute of Engineers may be appointed 
for the purpose.

74 138 The Committee consider it very necessary that a
review of alK the arbitration cases should be 
made so that lessons may be drawn from them 
and suitable instruaions drafted and steps taken 
to improve procedure where it is revealed to be 
defective.

75 139 The Commine find that there arc 60 cases of
arbitration remaining outstanding for a long time. 
Considering that all the cases are referred to de­
partmental arbitration, they find it hard to re­
concile the icstances of delay in the arbitration 
by departmantal officen with the argument that 
independent arbitration might result in delays. 
However, they recommend that energetic aaion 
should be takm to dispose of the cases outstand­
ing for a long time.

76 143 The Committee notice that the ME.S. Review
Committee had come to the conclusion that at 
the moment the Officers were not.doing enough 
inspection because they are loaded with office
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work. It is, therefore, seen that to a very large 
extent the quality of work is certified only on the 
basis of the supervision made by the Superin­
tendents and Overseers. The Committee do 
not consider this satisfaaory. They hope that 
immediate steps will be taken to enable the En­
gineers to do more of inspection and satisfy them­
selves about the quality of the work done.

77 144 The Committee noticed that the contractors had
a feeling that supervision by the supervisors of 
the Departments was excessive. Perhaps 
the real drawback is that due to the inadequacy 
of inspeaion by Engineers of the department, 
entire reliance is placed by the department on the 
subordinate oflicials, who remain on the spot. 
In such a situation, it is possible that the sub­
ordinate officials actually wield greater powers 
than it was intended to confer on them. It 
could possibl> lead even to corruption. The 
Committee consider that this question has to be 
given careful attention. The Committee would 
rccommcnd that experiments should be carried 
out at some places where the contraaors exe­
cuting the work are firms of standing and employ 
qualified and experienced engineers and techni­
cal staff of their own, to reduce the extent of de­
partmental supervision by subordinate officials. 
If tlie experiment is successful it may gradually 
be extended. Meanwhile, suitable measures 
should be taken to ensure that all contractors 
employ competent and qualified engineering 
staff and take full responsibility for detailed 
supervision.

78 151 The Committee are of the view that an independent
technical audit could be quite as useful on the 
technical side as the statutory audit conduaed 
by the Comptroller and Auditor General with 
r^ard  to the accounts of the Central and State 
Govenunents the benefits of which are well 
recognised. They feel that the agency of the 
Chief Technical Examiner, if properly utilised, 
can be a means for eradicating many of the evils 
now prevalent in the Engineering activities of 
Government. The solution to the many 
blems which have been considered as militattng 
against the contintiance of this organisatioa 
should be found in reshaping its structure so as
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to fulfil the role of an independent external 
techmcai audit. The chaner of duties including 
the scope of technical examination, the time 
limit within which such examination should be 
completed etc., should be suitably laid down so 
that any defects noticed at present may be re­
moved. The Committee would suggest that the 
Organisation should be so built up as to be a 
common technical audit agency in respect of 
all works service organisations under the Central 
and State Governments.

79 152 The Committee are convinced that an examination
of the type carried out by the C.T.E 
could be undertaken efficiently without fear or 
favour only by a completely independent cadre 
of officers. The Committee are of the view that 
such an indepmdent cadre should be built up, 
especially in view of their recommendation that 
there should be one organisation to condua an 
independent technical audit of the works exe­
cuted by the various organisations.

te  153 The Committee would suggest that as far as possible
common specifications and designs of furniture 
should be adopted by all Depart menu of the 
Government including the Railways so that there 
may be a certain measure of imifoimity in mwn- 
tenance and in provision of funds for renewal 
besides economy.%

t i  154 The Committee recommend that the M.E.S-
should also adopt the system as in the C.P.W.D. 
of assessing the percentage of renewals separately 
on the basis of durable and non-durable fur­
niture since the value under each category is 
likely to be considerable. The Committee would 
also like to draw the attention of the Ministry of 
Works, Housing and Supply to the fan that the 
basis for demanding funds for the renewal of
C.P.W.D. furniture is very much higher than 
the one adopted by the M.E.S. The matter 
requires examination with a view to reduce it 
to a reasonably low figure. The Committee 
would recommend the adoption of a uniform 
basis.

t2  155 The Committee regret to note the delay in the 
matter of reviewing the surphiset in the war time 
accumulations of madiinery. Such ddays not
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only prevent the use of those stores for other 
beneficial purposes, but also lead to their deterio* 
ration and ultimate loss. The Committee would 
therefore, emphasize the need to complete this 
review early.

156 The Committee desire that the question of render­
ing assistance to the people in the constructional 
and other activities which are springing up all 
over the country by loaning to local authorities 
and other popular bodies and even operating 
equipments like tractors, buU dozers etc., should 
be examined. They feel that if it were done it 
would yield the twin benefits of utilisation of 
the eqmpment for development work and also 
of providing a means for emotional integration 
of the Army with the people.

84 157 The Comminee have in para 105 of their Fifty-
Sixth Report recommended the appointment of a 
Stores Inquiry Committee to examine various 
problems pertaining to Defence Stores. They 
would suggest that the Stores requirements etc., 
of the M.E.S. should also be brought within the 
scope of that enquiry'.

85 160 The Comminee do not feel happy about the ten­
dency- to demand separation of what could 
possibly remain as a common Inter-service or­
ganisation, catering to the needs of all the armed 
forces. Th^’ would rather desire that as many 
common aaivities and Services in the Defence 
Forces as possible should be integrated and 
brought imder Inter-Service Organisations. The 
Committee would recommend in this context 
that the inter-service charaaer of the M.E.S. 
Organisation should be carefully preserved.

86 164—165 In view of the considerations pointed out in paras
161 to 163, the Committee feel that there can 
be no insuperable objection to making the M.E.S. 
organisation completely civilian and constituting 
it as an inter-service organisation under a civiliaa 
head to work under the Ministry of Defence. 
In order to provide experience in construction 
works during peace time to some officers of the 
Engineer Corps, officers should be posted on 
deputation to the Civilian Organisati(w just a* 
it was suggested by the M.E.S. Review Codi* 
mittee to post a few officers to the CP.W.D. 
and other Works Organisations.
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The Committee'leant that the U.K. Government 
have accepted the Report of a Committee under 
the chairmanship of Lord Wedra which exa­
mined a similar question and recommended a 
civilian w o rk s  organisation. They would sug­
gest that this Report should be studied carefully 
and the feasibility of converting the M.E.S. into 
a civilian works organisation of an Inter-Service 
character should be very carefully examined.

87 168—169 While the Committee are glad to note that En­
gineer Units and other wings of the armed forces 
have come to the aid of the civil population in 
times of emergencies, they would suggest that 
there should an arrangement by which the 
Army would be able to participate in a regular and 
continuous manner in nation building aaivities. 
From this point of view, it would be advan­
tageous if Engineer Units undertake systemati­
cally the execution of works, for which they are 
fitted and which otherwise are executed by civil 
agencies. The Committee feel that if this idea 
is acccpted, details could be worked out and the 
question of costs could be considered in a more 
realistic manner. It may be possible for the 
concerned department to bear the cost of a work 
which it would otherwise meet if a civil agency 
were to do the work and for the Defence esti­
mates to bear only the extra cost which might 
be considered ^  due to the maintenance of an 
extra reserve. The Committee would, therefore, 
suggest that this matter should be given careful 
consideration.

88 171 The Committee would suggest that the Engineer
Officers in the various Commands should be 
asked to collen during the course of their work 
problems requiring research and send them up- 
to the Command. In suggesting the problems, 
seleaion should be made not only from those 
that cause di$culties in actual work, but also 
those that suggest themiselves for improvement 
of technique. The Committee would suggest 
that these problems should be sorted out by the 
Commands and should be sent up to the E.-in-C.*s 
Office with suggestions. In that office a record 
should be kept of all the problems that have 
been suggested and action should be taken by 
mtrusting research on them to various agencies
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indicating the priorities. Those that are allied 
to the problems already under study in other 
research organisations like Central Building Re­
search Institute, Roorkee, the College of Mili­
tary Engineering, Kirkee, the Central Road 
Research Institute, Delhi, or the National Build­
ings Organisation, should be entrusted to the 
institution concerned. Other problems similar 
to those on which a Unit of the M.E.S is 
already engaged should be assigned to them. 
Problems which have a bearing on the locale 
where they arise should be entrusted to a for­
mation working there. The Committee would 
suggest that a system of co-ordination should be 
maintained between the research work done at 
various places and the results communicated 
widely among all the Engineers.

89 172 The Committee consider it desirable that a ‘Guide
to Ei!icienc>'’ containing a digest of all important 
instruaions and previous decisions should be 
prepared and periodically revised for the con­
venience of the officers so that the>’ might not 
lose sight of important matters.

90 172 The Committee also recommend the publication o f
an Engineers’ handbook showing problems of an 
imusual nature which arise in the M.E.S. during 
the execution of works and the manner in which 
such problems are solved.



APPENDIX XIV

Analysis of Recommmdatums contained in the Report

I. Classification of Recommendations

Recommendations for improving the Organisation and 
working of the Department:

No.

(S. Nos. 1 to 6,10, 22 to 36, 38, 39,43, 47 to 57, 59 
1061,65,67 to 70,73 to 76,78 to 80,83 to 90) . 59

B. Recommendations for effeaing economy and efficiency:
(S. Nos. 7 to 9, I I  to 21, 37, 40 to 42, 44 to 46, 58,

62 to 64,66,71,72,77,81 and 82) . . .  31

II. Important recommendations directeJ totoards economy
90

SI. No. as per
No. summary of Particulars

recommenda­
tions 

Appendix XIII

9& 12 For reduaion of establishment charges.
11&17 For systematic and scientific assessment of the

staff position ^ d  for review regarding idle 
capacity.

7 & 8 For taking steps to realise outstanding rent re­
coveries.

13& 37 For entrusting progressively more and more works
for execution to different agencies which have 
special advantages to work economically.

14 For replacing engineer officers by n<m-technical
officers for performing non-techni^ and ad­
ministrative duties.

15 For reducing the number of Superintending En­
gineers in the Offices of the Chief Engineer 
by amalgamating Works, Planning and Stores 
S ^ o o s .

16 For abolishing the posts of D ^ t y  Chief Engineers
in the three Conunands.
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SI.
No.

No. as per 
summary of 

recommenda­
tions

Particulars

8 i8
•

For laying down standards regarding the number 
of Divisions in an Area .

9 19 For pruning of establishment as a result of cuts 
in the size of the Plan.

lO 20 For relieving the C.W.Es. and G.Es. of planning 
and designing duties.

II 21 For economy in the strength of the planning and 
designing staff due to the standardisation of type 
designs.

12 41 For drawing water and power requirements of 
the various Stations from one Source, Defence 
or Civil.

13 42 For submission of periodic reports by C.W.Es. 
on the aspects of reducing maintenance costs 
of buildings, roads, installations etc.

M 44 For working out ceiling costs of buildings in diffe* 
rent areas.

«5 45 For uniformity and austerity in the scales of ac­
commodation for the civil and military officers.

l6 66 For minimising cases of extensions of period in 
contraas.

17 72 For enforcing recoveries from contraaors.
i8 77 For carrying out experiments to reduce the extent 

of departmental supervision.

19 8l For assessing the percentage of renewals of furni­
ture separately on the basis of dur^le and non­
durable items.

40 82 For early review of the surpluses in the war tiDe 
accumulations of machinery.


